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LEGISLATIVE ASSEMBLY. '{ 

Thursdag, 25th August, 1938. 

The Assembly met in the .Assembly Chamber at Elevp.n of the Clock, 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

( a) ORAL ANSWERS. 

FALL IN THE CUSTOMS REVENUE. 

464. *Mr. T. S. AviDaabiUngam Ohettiar: Will the Honourable the 
Finance Member state : . 

(a) whether there has been a considerable fall in the custOJDl 
revenue from the beginning of this financial y'ear ; and 

(b) the reasons for this fan , 

The Honourable Sir James Grigg: (a) and (b). I invite the atten-
tion of the Honourable Member t() my reply to starrp-d question 
No. 109, asked by Sardar Mangal Singh on the 10th August, 19.38. 

Mr. T. S. Avinashilingam Chettiar: May I know the latest figures 
in this matter, Sir? 

The Honourable Sir Jilmes Grigg: There are no figures later thap 
the last published ones. . 

Mr. S. Ba.tyamurti: May I know whether Government are analysing 
these figures and finding out whether the faU is due to the growth of 
industries in this country, or it is due to want of demand in this country 
for imported articles? 

The Honoura.ble Sir Ja.mes Grigg: I should say for a variety of 
reasoits but the main reason is that whenever there is a fan in the value 
of ndi~n exports, the value of Indian imports faUs after a certain lag. 

•. S. Ba.tyamurti : May I' know, Sir, whether, apart from the re-
action of impprts and exports to which my friend referred, this faU is 
particularly noticeable in the customs tariffs which are imposed for 
revenue purposeR as in the schedule, or in those for protective purposes' 

The Honourable Sir James Grigg: I cannot answer that off hand. 

~  T. S, vi ~ in  Ohettiar: May I know if Government 
have gone into the 'reasons . for the fall besides the one he has men-
tioned? . 

( 971 ), 
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972 LEGISLATIVE ASSEMBJ,Y. [25TH AUG. 1938. 

The Hcmoura.ble Sir James Grigg: I have replied to that in the 
answer I referred to. 

Mr. T.  S. Avinasbilingam Chettia.r: If I remember aright, I do not 
think any reasons were given on that day T 

The Honourable Sir James Grigg: The reasons were given, at any 
rate one compelling reason. 

:Mr. S. 8a.tyamurti : In the i:q.terest of the future policy of this 
country, will Government examine the future course of this fall and 
its incidence in respect of two types of customs duties you are levying, 
one for revenue and one for tariff purposes ? 

The Honoura.ble Sir James Grigg: If the Honourable Member 
means the effect on r~ven e of the' tariff policy which has been pursued 
for the last 15 years. That, I think, is a question to which the attention 
of the Economic Adviser might very well be directed. 

Mr. T. S. Avina,sbmngam Ohettiar : Has his attention been drawn to 
this matter T 

The HoDoDra.ble Sir James Grigg: Yes, Sir. 

Mr. S. Satyamurti : DoelS the HonolR'able Member propose to invite 
the attention of the Economic Adviser also to the effect of the exchange 
ratio .onthe,iinports and exports' . 

The Honourable Sir ~ li ri  :  I think the Economic Adviser will 
take into account all relevant factors. 

it. 

1IIr. S. 8a.tyamurti : Is this a relevant factor' 

The Honourable Sir James Grigg: It is a matter of opinion. 

Mr. S. Sa.tyamurti : What is the Honourable Member's opinion! 

The Hououra.ble Sir James Grigg: I do not feel called upon to give 
., 

Mr. T. S. Avina.shilingam Chettia.r : Will Government place a copy of 
the Report of the Economic A..iviser on the table of th-e House' 

The Honoura.ble Sir James Grigg: I have no doubt that will be con-
sidered. 

Pa.ndit Lakshmi Ka.nta. Maitra: Han Government considered 
whether the fall is due to a certain amount of trade being diverted to the 
maritime States of India f 

The Honourable Sir Ja.mes Grigg: Not to any important extent. 
There has no doubt been a certain amount of inroads into British Indian 
levenues owing to the diversion of trade to maritime States. 

INDIA'S BALANCE OF TRADE AND EXCHANGE RATIO. 

465. *Mr. T. S. Avinas1dHngam Chettiar : Will the Honourable the 
Finance Member state : 

(a) whether the balance of trade has been going against India 
in the last few months ; 
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(b) whether Government have taken any action to prevent the 
balance of trade going against India ; 

(c) if so, what are those actions; 

(d) whether they have received representations from anybody 
suggesting change of the exchange of ratio as a pOBBible 
remedy; and 

(e) whether Government have considered the suggestion ad 
come to a decision, and on what grounds , 

The Hone'lUabIe Sir James Grigg: (a) ~  ; the balance of the 
visible trade of India (even apart from Burma) has been in favour of 
ludia. 

(b), (c), Cd) and (e), Do not arise. 

Mr. T. S. Avinashilingam Ohettiar : May I know if Government are 
stating it in a eomparativp. SCll!';e or in an absolute sense? 

The Honourable Sir Ja.mes Grigg: The Honourable Member 
asked me whether the halance of trade was going against India during 
the last few months, and I said no. 

Mr. T.  S. Avina.shilingam Ohettiar : ~ a  T know. Sir, whether Gov-
ernment have taken into consideration in ~ivin  their answer th-p Homp 

ar ~s of a few crorcs of rupees every y8§fI-whieh we have to remit 1 

The Honourable Sir James Grigg: I am sure, the Honourable Mem-
ber regardllit as'neeessary that India should pay her debts. 

Pa.ndit Lakshmi Ianta Maitra : Is the balance of trade going in 
favour of India T 

7!Ie Honourable Sir James Grigg: Yes, Sir; as far as I have got the 
preliminary figures for July ~  the balance of merchandise in favour 
of India is 3 ero·res 68 lakhs, which was better than the corresponding 
month of last year, and the balance of visible trade is 6 erores 60 lakhs. 

Mr. T. S. Avinashilingam Ohettiar: Has the Honourable Member 
given the figures for the four months ending July or only for the month 
of July' 

The Honoura.ble Sir Ja.mes Grigg : Yes, for the four months there 
is a favourable visible balance of trade, and even for the first thre'el 
months there is a favourable balance. 

Mr. T. S. AvinasbjJjnga.m Ohettiar : May I know whether the balance 
of trade is sufficient to pay the debts , 

Mr. S. Satyamurti : The balance of trade was very much more in our 
favour some years ago. 

The Honourable Sir Ja.mes Grigg: When' 

Mr. S. Satya.murti : Not very long ago. 

The Honourable Sir Ja.mea Grigg : It was last year too. 
L300LAD AS 
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•• 1It lSatya.awti :_ I say that not very long ago, five or six years 
ago, the balance of trade was in our favour, it Was.-1DUeA greater. Will 
the Honourable Member examine the possibility of reviving that balance 
and also see why that balance of trade in OUr favour is much less than it 
~l d ~  be ~ t very lang ago Y 

The Honourable Sir James Grigg: I can give a very shrewd e~  

for that. The first and the compelling reason is, of course, the growth of 
autarchy in the world at large. 
t;: 

Mr. T. S. AvinaahiUngam Chettia.r: What steps are Government 
taking to improve the balance of trade ? 

The Honourable Sir James Grigg: I have already answered that. 

Mr. T. S. Avinashilingam Chettiar: What other steps have they 
taken 1 

The Honourable Sir James Grigg : That is too big a question. 

ApPOINTMENT OF INDIAN CIVIL SERVICE OFFICERS AS GOVERNORS OF 

PROVINCES. 

4:66. "'Seth GoviDd Das : Will the Honourable the Home Member 
please state : 

(a) whether Government are aware of the strong public opinion 
in the country,.-.gainst the appointment of In;dian Civil 
Service officers as Governors of Provinces ; 

(b) whether Government had any correspondence with His 
Majesty's Government in the matter; if so, whether he 
will kindly lay a copy of the relevant correspondence on 
the table ; and 

(c) whether he .will make a statement regarding the attitude of 
Government in this matter' 

The Honourable Mr. R. M. Maxwell: The question does not concern 
the Gowrnor General in Council as Governors are appointed by His 
)Iajesty under section 48 (I) of the Government of India Act, 1935. 

Seth Govind Das : 'Vas any recommendation made in this respect 
by the Governor General to His Majesty'8 Government T 

The Honourable Mr. R. M. Maxwell: I am not aware of anything 
done by thE: Governor General. 

MECHANISATION OF THE ARMY IN INDIA. 

467. "'Beth Govind Das ! Will the Defence Secretary please state: 

(a) whether Government have d-ecided on the question of the 
mechanisation of the .Army in-India ; 

(b) whether Government intend engaging a central co-ordinating 
authority, viz., a Director of Mechanisation j and 

(c) the stage at which the matter stands now, , 
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Mr. C. M. G. Ogilvie: (a) Yes. 

(b) No . 

. , . (c) l~~rt Qf 14e Army in, India is already meehanised and other 
u'Mtii 'aile ih proceSS of meChanisation. 
Mr. T. S. Avinashilingam Chettiar : May I know et e~ the Gov-

m;D.!ment, ;have, ~ i~s tld t ~ir ~siderati n of mechanising the' Indian 
unIts of the BrItIsh army In India' 

l ~  ' .. '0< • • 

Mr. C. M. G. Ogilvie ': Government have decided upon a policy of 
e a~i sa ti n  yes. . 

'Seth Govind Das : How long will it take to mechani!!e the whole 
establishment T 

Mr. C. M. G. Ogilvie: I cannot say that. 

Mr. T. S. Avinashilingam Chettiar : How many units is it proposed 
to mechanise ? 

Mr. C. M. G. Ogilvie: I could not tell you that. 

Mr. La.lchand Navalra.i : How many units are actually being 
mechanised T 

Mr. C. M. G. Ogilvie: Actually in r ~ss of mechanisation, six. 

Mr. N. V. Gadgil: :M:ay l know, Sir, how many people have been 
thrown out of employment as a result of mechanisation' . 

Mr. C. M. G. Ogilvie :  I would refer my friend to the answer I gave 
on the 22nd instant. 

Pandit Labhmj Kant& Maitra. : How many more units do Govern-
ment propose to mechanise , 

Mr. C. II. G. Ogilvie: I eould not tell'l'}ou that. 

Mr. Abdul Qa.iyum: How long will it take to see this process of 
mechanisation through' 

Mr. C. M. G. Ogilvie: It is quite impossible to say that at present. 

\ Mr. Badri Dutt Pande: What is the cost of mechanising ~e unit' 

. Jlr. o. M. G. Ogilvie : It depends on the unit. 
Mr. T. S. Avinashilingam Chettia.r: Thf' HonOlll"llble Moember ~aid 

he could not tell us, but he never said that there is /tny public interest 
involved in the matter. Is there any public interest in it T 

lIIr. O. iI. G. Ogilvie: Yes. 
Seth Govind Das : What is the public interest' 

(No reply.) 

:Mr. S. Sa.tyamurti : How many of these ~i  nil~ that are beiJIg 
mechanised are Indian ? 

:Mr. C. M. G. Ogilvie: Two. 
, , 
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SCHEME OF IMPERIAL REORGANISATION OF THE BRITISH ARMY. 

468. *Seth GoviDd Du : Will the Defence Secretary please state : 

(a.) the result of the lnter-departmental Conference .at London 
between the India and the War Office on the scheme of 
Imperial reQrganisation-of the British Army ; 

(b) whether the British War Office have been suggesting the 
payment of extra costs involved in the reorganisation 
scheme 80 far as India is concerned ; and . 

(c) Government's replies thereto and the net results of the pro-
siti ~ , 

Kr. C. II. G. Ogilvie: (a)-(c). r refer the Honourable Member 
to my replies to starred questions Nos. 95, 113 and 131 asked on the 10th 
instant on the same subject and to supplementary questions arising 
therefrom. 

Mr. llanu Subedar : May I inquire whether the Government will 
now take the party leaders into their confidence and teU them what these 
talks or negotiations are about on behalf of India' 

Mr. C. II. G. Ogilvie: No. 

Mr. S. Satyamurti : May I know, Sir, whether, after the return of 
these two gentlemen,-I r ~t their unpronounceable names,-who 
attended this inter-departmental conference, Governmt'nt have been 
given any information, and, if so, what that information ic; , 

Mr. C. M. G. Ogilvie: Yes, certainly. 

Mr. S. Satyamurti : May I know what that information is , 

Mr. C ... G. Ogilvie: No. 

Mr. fl. Satyamurti: May I know why Government will not give us 
the information on· a matter 'of first class importance. and on which this 
House pa!'lRec1 an adjournment motion! I want to know the results of 
the 'conversations in England, the representatives were sent there at our 
eost for a conference with the War Office representatives. 

lIIr. C .•. G. Ogilvie: The results have not yet been reached. 

1Ir. T. S. AviDaahiliDgam Ohettiar : In view of the fact that those 
representatives have returned to India, ml\.V I know if the Government are 
in a position to say when the matter is in~ to be ~ ided , 

1tIr. O. ltI. G. Ogilvie: No, Sir. 

Mr. S. Satyamurti : Has the attentwn of Government been drawn to 
the statement. of one of these gentlemen published in the press, that, as 
a result of thesp. discusRions. I'ndia will e:et some relief from the British 
exchequer' 

Mr. O. M. G. Ogilvie: The attentio-n of Government bas been drawn 
to the Rtatement. The Chief of the General Staff. who is the officer con-
·.arned, did not make it. 

Mr. B. Satyamurti : Has it been contradicted by the Chief of the 
General Staff or by the Government , 
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Mr. O. :M. G. Ogilvie : It has now been contradicted by Government. 

Mr. Manu Subedar : May I enqyire what are the reasons why such 
a terrible amount of secrecy is maintained by Government with regard to 
defence matters even from the Leaders of Parties in this House ! 

Mr. O. M. G. Ogilvie : Public in~erest  

Mr. S. Satyamurti : May I know whether the contradiction means 
that India cannot expect any relief from the British exchequer in respect 
of these talks' . 

Mr. O.:M. G. Ogilvie: No. By no means. 

SUCCESSOR OF SIR SHADI LAL IN THE JUDICIAL COMMITTEE OF THE PRIVY 
CoUNCIL. 

469. *Seth Govind Daa : Will the Honourable the Home Member 
be pleased to state : .' 

(a) whether Government were informed of the intention of the 
Right Honourable Sir Shadi Lal, P.C., to resign or retire 
from the Judicial Committee of the Privy Council ; 

(b) whether Government, or His Excellency the Viceroy, hal 
been asked by the Lord Chancellor of England to recom-
mend names for & r s e ti~  successor to Sir 'Shadi Lal ; 

(c) whether Government or His EXMllency has suggested names; 
and 

(d) if not, whether they propose suggesting names of persons 
to succeed Sir Shadi Lal and, if so, the namee to be sug-
gested' 

The Honourable Mr. R.:M. Maxwell: (a) No:. 

(b) to (d). The appointment of Judges of Indian experience as 
Members of the Judicial Committee of t1WPrivy Council is made by His 
Majesty under sub-section (1) of section 1 of the Appellate Jurisdiction 
Act, 1929. The Governor General in Council is not concerned. 

Seth Govind Das : Was any recommendation made by the Governor 
General in this regard T 

'!'he Honourable lIrtr. R. M. Maxwell: I have no knowledge what-
ever of that. 

lIrtr. K. Santhanam : May I know when officers of the Government of 
India are being selected for posts outside thE' jurisdiction of the Govern-
ment of India, if the opinion of the Government of Irdia is taken whether 
they can be relieved or not , 

Mr. President (The Honourable Sir Abdur Rahim) : That does not 
arise. 

lIrtr. S. Satyamurti : May J know whether tbe Government of India 
are consulted if one of their own number is going to be appointed a 
Jlember of the Judicial Committee of the Privy Council , 

The Honourable lIrtr. 1 K. Maxwell: I have said that the Govern-
mentor India are not consulted. 
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Mr. B. Batiamurti : Not even then , 
(No answer). 

[25TH AUG. 1938. 

WATER-TAX CHARGED IN THE JUTOGH AND DAGSHAI CANTONMD""TS. 

470. -Mr. Badri Dutt Panda: (a) With referenoe to his answer to 
q\lestion No. 444 on the 23rd February, 1938, will the Defence Secre-
tary be pleased to state why t1te cost of water produced by the Military 
Engineering Service in Jutogh and Dagshai is more than the neighbouring 
municipality of Simla , 

(b) Is it not a fact that the water supply of Jutogh and Dagshai 
eantonment areas is maintained by the Military Engineering Service 
primarily for the military, and the civilians are only given excess water' 

, ;(c) Is it not a fact t.hat the civilians residing in Jutogh and Dagshai 
cantonments are much poorer than residents of Simla, and cannot afford 
to pay higher rates of water tax T 

'Mr.C.l'tL (I. Ogilrie: (a) The reason is that the installations at 
Dagsh'ai ahd Jutogh are very small eompared with that at Simla, over-
lltlad and maintenance charges are consequently heavier. The Simla 
Municipality is also presumably able to make up the loss on water from 
other sources. 

(b) No. The water supply at both Jutogh and Dagshai cantonments 
is maintained for both military and civilian residents. 

(c) Government have no reason to believe that this is the ease. 

l't'I'r. Badri Dutt Pa.nde : Is it the intention of Government to revise 
these water rates which are very high ! 

l't'I'r. C. It G. Ogilvie: Not at present. 

'Mr. Badri Dutt Pande : Have they received any representation on 
the subject T 

Mr. C. l't'L G. Ogilvie: Not that I' know of. 

HOLDING OF ELECTIONS IN CERTAIN CANTONMENTS. 

471. -Mr. Badri DuttPaDde: (a) In view-of the answer to starred 
question No. 285, dated the 15th February, 1938, will the Defence Secre-
tary be pleased to state whether eJections ,have been held in the ~ant n

ments of Abbottabad, Ambala, Kohat, Nowshera, Loralai, :Murrce 
Gallees, Risalpur, Delhi, Ahmedabad, St. Thomas Mount and Poona 
Cantonments' If so, when , 

(b) If elections have been held, have Boards beeD constituted and 
started functioning' If not, why not , 

(c) If the answer to part (a) be in the negative, when are the elec-
tions likely to be held , 

(d) Is it a fact that in Poona Cantonment the whole scheme of eleC-" 
ti ~ formulated by Bombay Government hasbe6J;l oo.anged b-y General 
Oftlcer Commanding-in-Chief, Northern .command, because t ~ pOWef 
of holding elections was taken away from the Provincial Government , 
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Mr. O ... G. Ogilvie: (a) and (b). Elections have ·been held in the 
following ea nt n e~ts and boards have been coDstituted and havp 
ltarted functioning : 

ll) Abbottabad. 

{2) Nowshera. 

(3) Ahmedabad. 

(4) .Delhi. 

(5) Risalpur. 

(6) Kohat. 

Four candidates were returned unopposed in Ambala. Their 
names will be notified in the gazette very shortly. 

(e) The attention of the Honourable Member is invited to the reply 
given on the 22nd August, 1938, to starred question No. 362 asked by 
Mr. Mohan Lal Saksena. 

(d) The General Officer Commanding-in-Chief, Southern Command, 
suggested that the Poona Cantonment should be divided into seven 
wards instead of one ward not because the power of holding elections 
was taken away from the Provincial GoYernment but because he con-
sidered the change necessary in the general interest of the electorates. 

Pandit LalDIhmi Kanta. Maitra. : May I know whether that was the 
only change effected, or were any other changes effected by the General 
Officer Commanding , 

Mr. C. M. G. Ogilvie: No other change so far as I know. 

Mr. Badri Dutt Pande : Was the change made with the consent of 
the Defence Department , 

Mr. C. If. G. Ogilvie : The change is being considered no"\\' by the 
Defence Department. It isa suggestion by the General Officer Com-
manding-in-Chief, Southern Command. 

INCREASE IN HOUSE TAX IN THE RAWALPINDI CANTONMENT. 

472. -Mr. Badri Dutt Pande: (a) Will thfl e en l~ Secretary be 
pleased to state whether it is a fact that the Deputy Director of 
Cantonments in the Nurthern . Command called upon the Rawalpindi 
Cantonment Board to increase the rate of house tax prevailing in that 
Cantonment , 

(b) Is it a fact that no house tax is levied in the neighhonring mun!-
cipal committee of Rawalpindi, and that it was lately increased in that 
Cantonment from 2i per cent. to 7t per cent. , 

(c) Is it a fact that the proposal to inCl'eaf;e the house tax was op-
posed in the Board by the elected members, but was earried by the offi-
cial majority , 

(d) Is it a fact that the new tax is not parable by militarY' 
officers and that they will make a saving as the house .scavenging tax 
has been abolished, although services are rendered to bungalows' 
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(e) Is it a fact that the public of Rawalpindi submitted objections 
to the proposal of the official majorit.y of Board to increase the tax' If 
so, with what results T 

(f) Is it a fact that the income of land, hitherto credited to Canton-
ment Fund, Rawalpindi, is now credited to Central Government! If 
so, how much ! 

(g) Is it not a fact that if this income is restored to the Canton-
ment ~d  the budget of the Cantonment Board will balance , 

Mr. O ... O. Ogilvie: (a) No. He informed the Board that as it 
had been noted that the levy of house scavenging tax was illegal, they 
should abolish it, and if necessary increase the house tax to make good 
the loss. 

(b) The answer to the first part of the question is in the affirmative. 

The house tax in the cantonment was increased from 2i per cent. 
to 7i per cent. in 1894. 

(c), (d) and (e). Do not arise. 

(f) Income from land outside bazar areas which has not been 
entrusted to the management of the board is credited to Central 
Revenues. This amounts to Rs. 4,563 per annum. On the other hand 
income from land under the management of the board amounting to 
Rs. 934 per annum which was formerly credited to the Central Revenues 
is now credited to the cantonment fund. 

e g) Does not arise, as the budget already balances. 
Mr. T. S! AviDa.sbmng&m Ohettiar : What is the answer to clause 

(d) , 

111'. O. M. G. Ogilvie : "Does not arise." 

Mr. T. S. AvinashiliDgam Ohettiar : How does it not arise' The 
question is if the new tax is not paid by the military officers, and you 
have to say" Yes " or " No ". 

Mr. "C. M. G. Ogilvie: I do not know what the Honourable Member 
means. The tax is not a new one, Qnless he considers a tax 44 years old 
a new one. 

Mr. T. S. AvinashillDgam Chettial' : May I know if that tax was 01!1, 
whether it has been paid by military ofticers , • 

Mr. C. II. G. Ogilvie: It is not a new tax. A tax which has existed 
for 44 years is paid by every one. 

111'. T. S. AviDaahiliDgam Ohettiar : That house tax-is it paid by 
the military officers , 

Mr. C. II. G. Ogilvie: Yes, the tax is paid by everybody. 

Mr. Badri Dutt Pande: Since when is thr. income from cantonment 
lands being credited to the Central Revenues' 

111'. O .• : G. OgUvie : r cannot give the exaat date. 
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INCREASE IN ~  TAX IN THE AMRITSAR CANTONMENT. 

473. -Mr. Badri Dutt Pande: (a) Will the Defence Secretary be 
pleased to state whether it is a fact that the house tax at Amritsar 
Cantonmt'nt is proposed to be increased from five per cent. to 12 per cent. 
at the instance of the Deputy Director of Cantonments in the Command' 

(b) Is it a fact that land income, hitherto crediled to Canton .. 
ment Fund, Amritsar, has been taken away by Central Government' If 
so, how much , 

(c) Is it a fact that the public of Amritsar Cantonment submiited 
objections on the increase of house tax and suggested economies in 
expenditure' If so, with what results 1 

Mr. O. M. G. Ogilvie: (a) Yes. 

(b) Yes. Rs. 900 a year. 

(c) Yes. No specific economies have been suggested. The ~

tions are under consideration. 

Mr. Badri Dutt Pande : Is it a fact that in Lahore the house tax 
romes to 9 percent., in Sialkot 5 per cent., and how is it that it has been 
raised to 12 per cent. in the Amritsar Cantonment T 
Mr. O. M. G. Ogilvie: I cannot see that Lahore or Sialkot at'ise from 

ihis question at all. 

Mr. Lalchand Navalrai : May I know why there ~s a big jump from 
5 per cent. to 12 per cent. at once , 

Mr. O. M. G. Ogilvie :  I imagine in o·rder to make the budget balance. 

Mr. Ba.dri Dutt Pande: Is there any other cantonment where the 
house tax comes to 12 per cent., or is it only in the Amritsar CantOllDH'nt , 

Mr. O. M. G. Ogilvie: I shall require notice. 

P~  OF WOMEN IN THE GOVERNMENT OF INDIA DEPARTMENTS. 

474. IIIMr. '1'. 8. AviDashiUDp1D Ohetti&r (on behalf of Shrimati K. 
Radha Bai Subbarayan) : Will the Honourable the HODle Member be 
pleased to atate : 

(a) which departments under the Government of India are open 
to women; 

(b) whether there are already any women serving in those depart-
ments; 

(c) if the answer to part (b) be in the affirmative, the number: in 
the di:fferent grades ; 

(i) Indian; and 

(ii) ·European ; 

(d) whether women are employed on the aame terms as men, 
and whether any discrimination is made between Indian 
and European women in service ; and 
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(e) the departments to which women are not admitted and the 
reasons for their non-admission , 

I .. ~ .. n~ ra le Mr. B. lVI. lla.J:well : The information has been 
called for and will be supplied in due course. 

Mr. S. Satyamurti : With reference to the answer to clau!!e (a) of 
the question,-with regard to figures I can understand the answer, but 
surely whether the departments of the Government of India are open to 
''''omen is a matter which should be in the knowledge of the Government 
of India; that is a question of practice or law. May I know \vhether 
any d~ art ents of the Government of India are open to women or .not , 

The Honourable Mr. R. M. Maxwell: I have said that the informa-
tion will be called for.. The Home Department is not in administrative 
charge of all the departments of the Government of India and would like 
to verify its information. 

Mr. S. Satyamurti : Is the Home Department open to women' 

The Honourable Mr. R. M. Maxwell: There has not been any a~ 

in the Home Department so far. 

:Mr. T. B. AviDashiliDgam Ohettia.r : May I know whether there is 
any· bar to women being entertained in these Departments , 

The Honourable Mr. R. lVI. ItIaxwell : I should require further notice 
of that question. 

Beth Govind D88 : In the Home Department, is there any bar im-
posed against women being employed , 

The Honourable Mr. B ... Maxwell: No. 

lIT. lVI. Ananthasayana.m A.yya.ngat": Are Government aware that 
under the Constitution Act of 1935 women are eligible for civil services, 
and not eligible for military services alone , 

The Honourable Mr. R. M. M:a.xwell: The Honourable Member has 
himself quoted the relevant section, and, therefore, he is aware of the 
fnct. 

Mr. N. M. Joshi: May I ask whether the Government of India have 
~de any ~es nd~ the new Government ~  India· Aet acludlng Women 
:from certain departments T 

The Honourable Mr. B. II. Jlaxwell : No. 

BOARD TO ADVISE THE GOVERNOR GENERAL WITH REGARD TO THB 

RECRUITMENT OF THE HIGHER STAFF TO THE SECRETARIAT. 

475. -Mr. S. Satyamurti : Will the Honourable the Home Member 
please state : 

(a) whether on the recommendations of the Wh(.eler and Maxwell 
Committees on the reorganisation·.of the Central Secre-
tariat, action has e ~n taken to form a Board of three mem-
bers to advise the Governor ~~ i  With :regard to the 
-recruitment to the higher staff ; 

(b) who the members of this Board are ; and 
(c) what their definite functions are! 
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The HonoUl'able Mr. R. 111.: Maxwell: (a) Yes. 

(b) Sir Girja Shankar Bajpai, Mr. Spence, Mr. Thorne and the Sec-
retary of the Department for which an officer is to be selected if he is 
not already a member of the Board. 

(c) Their functions are : 

(i) .in an advisory capacity only, to make recommendations fo:r 
the appointment of officers of and above the rank or Under 
~e retar  in certain Departments of the Government of 
India Secretariat; 

(ii) on the reversion of an Under ~e retar  or Deputy Secretary 
from a post in any of these Departments, to determine 
whether or not a lien should be retained on his sen-ices for 
future re-employment in the Central Secretariat. 

lIIr. S. Satyamurti : With reference to their function of advising the 
Hl)vernment of India with regard to these appointments, is th.is Boal'd 
confined in its field of choice to those already in the service or the (Jov-
el'nnlent of India, or do they consider all civilians serving in the various 
provinces also , 

The Honourable Mr. R. M. Maxwell: They consider all civilians in 
the provinces. 

Mr. S. Satyamurti : Is the field of choice limited only to m·.!Illbor!l of 
the Indian Civil Service ? 

The Honourable Mr. R. M. Maxwell: The Board is intended to deal 
primarily with members of the Indian Civil Service, who form the Sec-
retariat pool, that is the pool of officers available for Central service. 
'fhey will also deal with officers of the Central services in so far as they 
are eligible for secretariat appointments in the general pool. 

1111'. S. Satyamurti : Is this pool open to members who are !lel'ving in 
the provinces on the !lame terms as to the members serving in the G ov-
ernment of India T 

The Honourable Mr. R. M. Maxwell: There is no separate pool for 
the Government of India and the provincial services. 

Mr. S. Satyamurti : May I take it that this Board considers t.he 
claims of all eligible people, wherever they are serving , 

The Honourable Mr. R. M. Maxwell: Yes. 

Mr. S. Satyamurti: Are their recommendations usually accepted or 
rejected as the appointing authority chooses' 

The Honourable Mr. R. M. Maxwell: The Board has only just started 
functioning. So, there is no question of its rec(.mmendations being 
usually accepted or not. 

Mr. M. Ananthasayanam Ayyangar : Have any special tests been 
prescribed for the applicants, before they are appointed ? 

The Honourable Mr. R. M. Maxwell: No formal test. 
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Mr. T. S. AvinaabjJjng&m Ohettiar: With reference to clause (a), 
may I know whether the Government have begun putting into practice 
the recommendations of the Maxwell Committee T 

The Honoura.ble Mr. B.. M. Ma.xwell: That does not arise. This 
quet;tion relates only to the Board. 

Mr. S. 8&tyamurti : Does this Board send for these applicants with 
a view to interviewing them, or does it look into their records of service, 
Or does it merely act in a vacuum , 

The Honourable Mr. R. M. Maxwell: The Board receives the list of 
possible names from the Establishment Officer and then it scrutinises the 
records of the officers concerned and makes its recommendation in an 
adyisory capacity only. 

lIIr. S. 8&tyamurti : Does it ever interview these officers f 

The Honoura.ble lIIr. B.. M. Ma.xwell : The Board has the records of 
the Officers, and an interview is not important at that stage. 

It'Ir. S. 8&tyamurti: I want to know whether the Board interviews 
these gentlemen selected. 

The Honoura.ble Mr. R. ltI. Maxwell: .A certain proportion of candi-
dates are interviewed by the Establishment Officer. That is one of his 
duties while he goes on tour. 

Mr. S. 8&tyamurti: The Board does not do it , 
The Honourable lIIr. B.. M. Mu.well : No. 

TAXING OVER OF THE ADMINISTRATION OF THE SALT DEPARTMENT FROM THE 
BENGAL GOVERNMENT. 

476. -Mr. S. 8&tyamurti : Will the Honourable the Finance Member 
please state whether the Government of India contemplate taking over 
the administration of the Salt Department from the Bengal Government f 
If so, when? 

lIIr. A. H. Lloyd: The question is under consideration. 
Mr. S. 8&tyamurti : May I know whether the statement in the news-

papers some time ago that the Government have decided to take over the 
Salt Department in Bengal is premature or not quite correct , 

Mr. A. H. Lloyd : I don't know the authority for that statement. 
It'Ir. S. 8&tyamurti: May I know whether the Government of India 

are taking over the Salt Department from the point of view of economy t 
lWh-. A. H. Lloyd; That is one of the considerations. We also con-

sider it desirable, in the interests of general efficiency of control, to take 
oyer our own departments where that can be done without inlmnveni-
ence or unnecessary expense. 

Mr. S. 8&tyamurti : Is Bengal the only province in which the ~alt 
Department has not been taken over by the Government T :May I knoW" 
when they propose to complete the consideration of this subject' 
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Mr. A. H. Lloyd: With regard to the first part of the question, 
Bengal is not the only province. With regard to the second point, that,. 
I think, is a matter upon which I can make no definite prediction. 

Mr. S. S&tyamurti : What are the other provinces where the Salt 
Department is still administered by the Provincial Governments? 

Mr. A. H. Lloyd : Sind, part of Orissa and Bengal. 

Pandit La.kshmi Xanta Maitra: Is it a fact that the Government of 
Hengal represented to the Honourable Member's department to retain 
the administration of salt in their own hands? 

Mr. A. H. Lloyd: I am not prepared to disclose what communications 
have passed between the Bengal Government. and the Govermnent of. 
lndia on this subject. 

Pandit I.aJtsbmj Kanta ltIaitra : I am asking merely a question of 
fact. I do not want the Honourable Member to disclose the subject 
matter. 

Mr. T. S. AvinaabjJjngam Ohettiar: May I know whether this is part 
of a general policy of the Government to take all their departments in 
their own hands f 

Mr. A. H. Lloyd : Certainly. 

Mr. ill Ananthasayanam Ayyanga.r: Is it not a fact that during the 
last session, legislation was passed entrusting the management of this 
department to the province of Sind Y 

Mr. A. H. Lloyd: I think the Honourable Member is referring to an 
Act by which we amended the Bombay Salt Act and various other Acts 
in order to get over a technical difficulty regarding our entrusting to the 
Sind Government certain functions in the matter of the administration 
of salt. That did not commit the Government of India in any way as to 
how long they will go on using the Local Government's agency . 

.. 
CuSTOMS CORDON ROUND PONDICHERRY AND KARIKAL IN SOUTH INDIA. 

477. -Mr. S. Satyamurti: Will the Honourable the Finance Member 
please state : 

t 8) the results of the tigb-tening of the customs cordon round 
Pondicherry and Karikal in South India ; 

~  whether any consultations or negotiations are going on between 
the British customs and the French (!natoms officials in regard 
to this arrangement ; and 

(c) whether Government have come to any conclusions on this 
matter? 

The Honourable Sir James Grigg: (a) Smuggling across the Pondi-
cherry an,d Karikal frontiers has been gre'!'tly rE"duced and a consider-
able volume of trade has ~n restored to Its normal channels. 

(b) No. 

( c) Does not arise. 
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Mr. S. Satyamurti : Apart from the vigorous use of police and 
customs officials to detect these offenders, may I know et ~r Govern-
ment have considered or will considef some negotiations with the French 
Customs Officials so as to minimise this attempt at smuggling, in view 
of the present advantages for smugglers T 

The Honourable Sir James Grigg: Well, Sir, I do not think in any 
case that the present is an opportune time because I understand that 
those people in Pondieherry and Karikal who are interested in this 
illicit traffic are giving a pretty uncomfortable time to the French 
authorities. 

Mr. S. Satyamurti : Apart from that. may I know whether the 
Finance Member will apply his mind to the question of minimising' the 
temptations for smugglers by coming to some arrangement with the 
French Government ? 

The Honourable Sir James Grigg: Tw() years ago. some arrange-
ments were made with the French Government in regard to .the packet 
post but I am not sure whether at the present moment it will be oppor-
tune to enter into any administrative negotiations with th!! French Gov-
ernment. 

Mr. S. Sa.tyamurti: May I know whether His Majesty's Govern-
ment would negotiate with the French Government to see if some 
arrangement could be made by which this perpetual menace in regard 
to customs revenue and its attendant evils could be abolished or re-
duced' 

The Honourable Sir James Grigg: Did not the Honourable Member 
ask the other day whether we would try and induce the French to give 
up Pondicherry T 

Mr. B. Satyamurti :  I am not so ambitious as all that! My simple 
question is whether SOme methods cO!lld not be devised by which the 
temptations in the way of these smuggler8 could be reduced, if not ex-
tinguished. 

The Honoura.ble Sir Ja.mes Grigg: The first supplementary answer 
I gave was that something of that sort has been mooted but the people 
who are interested in the illicit trade are making things pretty uncom-
fortable for the French officials. 

Mr. T. S. Avina.shilinga.m Chettia.r: Have the Government any 
figures to show that the illicit traffic is reduced' 

The Honourable Sir Ja.mes Grigg: The Honourable Member might 
study the figures given by the Pondicherry Chamber of Commerc_e show-
ing the imports by sea into Pondicherry of the kinds of goods on which 
high duty is chargeable on entering British India. I can give him 
figcrcs for two items. Piece-goods. The imports in 1936 were 6,686 
eases, in 1937 they were 1,795 cases. Sugar in 1936 was 18 thousand odd 
bags, in 1937 it was 6,000 odd bags. I can give him other instances. 

Mr. M. Anantha.sayana.m Ayyangar : May I kno"y'v w;hether the 
attempts at prohibiting smuggling have resulted in a number of un-
necessary and vexatious prosecutions T 

The Honourable Sir Ja.mes Grigg :  I don't think so. 
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Mr. MaDuSubecia.r : May I know whether Government have con-
sidered the proposal to buyout the customs rights for a lump sum and 
then put their own customs officials at the la~e , 

The Honourable Sir James Grigg: I do not think any such pro-
posal has been made and as customs rights are an integral part of 
sovereignty, I think it is extremely unlikely that anything of the sort 
suggested can be done. 

MEMORANDUM PRESENTED TO THE RESERVE BANK HY THE SOUTH INDIAN 

CHAMBER OF CoMMERCE. 

478. -l'tfr. S. Satyamurti : Will the Honourable the Finance Member 
please state : 

(8) whether his attention has been drawn to the memorandum pre-
sented to the Governor and Deputy Governor of the 
Reserve Bank by the South Indian Chamber of Commer'ce 
On the 20th July last ; 

(b) whether the Reserve Bank propose to issue any stat~ ent as 
regards their policy in respect of the future of the banking 
system in this country ; 

(c) wh.ether the R.eserve Bank propose to give some relief to the" 
commercial and. other interests, when a scheduled bank is in 
liquidation, by making to the liquidator some advances 
against sound assets of the Bank to meet the demands of the 
creditors at least partially ; 

(d) whether the Reserve Bank propose to act under section 17 of 
the Act;. 

(e) whether Government have any idea of amending section 42 of 
the Act; 

(f) whether the R.eserve Bank inteud opening more local branches 
in important centres ; and 

(g) whether Government have considered, or are prepared to 
consider, legislation in order to ensure that the banks incor-
porated in Indian States or foreign settlements in India are 
allowed to open branches in British Indian Provinces only 
under certain necessary safeguards ! 

'llhe Honourable Sir James Grigg: (a) I refer the Honourable 
Member to the replies which I gave to supplementary e~ti ns asked 
on Mr. Manu Subedar's question No. 253, replied to on the 16th instant. 

(b) to (e). I refer the Honourable Member to the re li~s which I 
gave on the 22nd instant to certain short notice questions. 

(f) This is a matter for the Reserve Bank to decide. 

(g) The attention of the Hon-Ourable .Member is dire t~d to Part 
X read with Part X-A of the amended Indian Compames Act. 

l'tfr. S. Satyamurti : With reference to the answer to cl!!use (g) of 
my question, may I ask et ~ vern en~ have ~  allY r sa~s  
iD view of recent developments lD South India, to Impose any restriC-
tions on banks incorporated in Indian States operating in British 
1udia! ." 
-LSOOLAD B 
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The Honourable Sir James Grigg: I think that will be ~ nd to be 
satisfactorily dealt withillt those parts of the Indian Companies Act 
which have been mentioned, when they come into operatioq. 

Mr. S. Satyamurti: May I know how Government haye satisfied 
themselves that during the recent banking crisis the Reserve :J3ank did 
use their powers adequately and on proper lines and i!l conformity with 
the Reserve Bank Act. Is that based on a mere statement of the 
Reserve Bank, or have G:overnment made an independent inquiry and 
satisfied themselves in respect of this matter Y 

The Honourable Sir JAoJD.es Grigg: If the Honourable ~ er will 
refer to my answer to a short notici.l questiOn, he will see t};l.at Govern-
ment are in continuous touch with the Reserve Bank througp. their own 
official Director on the Central Board. 

lII[r. S. Satyamurti: That refers only to their legal powers being 
adequate. I am asking, with regard to this specific banking crisis, how 
Government have satisfied themselves that dUI:.ing that cril!is all these 
demands were adequately met , 

The Honourable Sir James Grigg : By the fact that t ~ run or the 
scare in Madras as a result of the unfortunate mishap to the T_ravancore 
National and Quilon Bank was very rapidly stopped,-and I think I may 
quote the evidence of the Chief Minister of Madras : 

" The reported activities of some mischievous persons render it necessary for me 
to is8ue this statement emphasising the fact that the scheduled banks in Madras are in 
a perfectly sound position. Even those banks that took help from the Reserve Bank 
during the recent crisis have cleared off all those aeeounts. 

Further the local Reserve Bank has the sanction to give a.ecommodation to thelle 
banks, should such accommodation be ever fou:nd neeessary: I am in close touch with 
the manager of the local Reserve Bank branch and iBaue this statement as a result of 
the conversations I had with him. 

An idle or mischievous talk should not be given heed to or be repeated." 

:Mr. S. Satyamurti: There is another statement to whieh we were 
referred, viz., that : 

,. Government do not consider that it would be desirable to seek or give any 
further information as to the types of bills discounted or the advances made to scheduled 
banks beyond the totals which are published in the weekly statement of the Reserve 
Bank." 

With reference to clause 17 of the Reserve Bank Act, which elaborately 
provides for the types of bills which ought to be rediscounted, may 
I ask why Government do not propose to give some information or indj-
cation of the types of bills discounted under the provisions of this 
Act' 

The Honourable Sir James Grigg : The character of the information 
to be given in weekly statements of the Reserve Bank was very care-
fully considered at the time the Act was passed. My recollection is 
that there was a good deal of feeling that even the information already 
given was excessive. 

Mr. S. 8&tyamurti: My Honourable friend said in the course of 
that statement that" the ability of the Reserve Bank to keep in touch 
with scheduled banks clearly depends largely on the seheduled an~  
themselves, as the Reserve Bank cannot compel them to di ~ se thelf 
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affairs to it". May I know if any scheduled banks have refused or been 
allowed to refuse all relevant information t;u:the Reserve Bank in order to 
enable the Reserve Bank to keep in touch with the affairs of all scheduled 
banks? 

The Honourable Sir James Grigg: I caDDot answer that off-hand, 
but I have no doubt that if the Reserve Bank asked for information from 
the scheduled banks beyond that which they are statutorily compelled to 
disclose, they would get in some cases a pretty violent refusal. 

Mr. S. Satyamurti: Considering the fact· that the powers of the 
Reserve Bank over the scheduled banks lfi'e pretty limited and in view 
of the recent crisis, do Government propose to consider amending the 
Reserve Bank Act with a view to giving them slightly more powers or 
conferring upon them slightly more responsibilities? 

The Honourable Sir James Grigg: I think that is covered by the 
long answer which I gave previously. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member need not repeat it. 

The Honourable Sir James Grigg: I will only read the last few linea 
of the answer : 

" This is the first oecasion in the history of the Reserve Bank in whieh aBBistance 
hna been required on aceount of a run, and though, so far, it eonsiders its legal powers 
adequate, it is examining them in the light of their reeent praetieal applieation and 
will inrite the eomments of the seheduled banks. If, thereafter, the Bank eOIlSiders any 
further powers desirable, they will no doubt report to Government." 

Mr. S. Satyamurti: Apart from what the Reserve Bank may report, 
Governm6nt also are responsible in the ultimate resort for a sound banking 
system. Have Government addressed their mind to this question' 

The Honourable Sir James Grigg: As the Reserve Bank has been 
set up as the expert authority on this subject, I think it would be an act 
of supererogation on the part of Government to do it in advance,-in other 
words, Government will preserve in this matter the very good maxim. 
of not keeping dogs and barking themselves. 

Mr. M. Ananthasanayam Ayyanga.r: May I know if one other 
bank in India has suspended payment , 

The Honourable Sir James Grigg: I have seen an account to that 
effect. 

Mr. M. Ananthasayanam Ayya.ngar: Have the Reserve Bank of 
India rendered any help to that bank ? 

The Honourable Sir James Grigg: I have no information on that. 

PROBLEM OF THE DEFENCE OF CoCHIN. 

479. -Mr. 8. Batyamurti: Will the Defence Secretary please state : 
(a) whether the problem of the defence of Cochin is now engaging 

the active attention of the Government of India ; 
(b) whether the Government of India have come to the conclusion 

tha.t Cochin affords ample facilities for a naval base and a 
military IIlrodrome ; 

L300LAD B2 
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(c) whether Government propose to take any steps in this direction; 

(d) whether they will consult the Legislature before taking any 
steps; and 

(e) if not, why not' 

Mr. C. M. G. Ogilvie: (a), (b) and (c). It is not in the public in. 
terest to reply to these parts of the question. 

(d) No. 

(e) The responsibility in this matter pertains to the Executive Gov· 
ernment. 

Mr. S. Satyamurti : MllY I have some more elucidation of the answer 
to clause (d) of my question,-may I know whether they will consult 
the Legislature befure taking any steps-they refuse to answer questions 
(a), (b), snd (c), that they will decide what they consider right with-
out consulting the Legislature , 

Mr. O. II[. G. Ogilvie: I am not at all clear as the precise bearing 
of the Honourable Member's question, but no Government-no Gov-
ernment, not only this' Government but no Government-would ever 
think of consulting the Legislature on a matter of this kind. 

:BIr. T. S. Avinasbmngam Ohettiar : With regard to the net addi-
tional expenditure proposed, do Government propose to incur the liabi-
lity for the expenditure without consulting the House on that expen-
ditureT 

Mr. O. l't'l. G. Ogilvie .: I am not prepared to answer any questions 
~ l t~eti al expenditure. 

Mr. Manu Subedar : May I inquire-when the Honourable Mem-
ber says that it is not in the public interest to give this information or 
a,ny other information about defence-which is the public that he 
Dleans-the public in India or the pUblic in the United Kingdom? 

(No answer.) 

Mr. T. S. Avinaahiling&m Ohettiar : May I know why Government 
~ider that in this matter of defence of Cochin it is not in the public 
interest to answer questions, or why they consider that this matter of 
defe:pce expenditure is hypothetical' 

Mr. C. :M. G. Ogilvie: I cannot give the Honourable Member any 
further reply than I have already given. 

Mr. S. Satyamurti: Have Government any proposals for making . 
Cochin a naval base and a military rerodrome ! 

Mr. O. l't'l. G. Ogilvie: I would again refer the Honourable Member 
to my answer to parts (a), (b) and (c) of his question. 

ll L~ oFTez IN THE BAZAR ABIlA OF ~ LAHORE CAN'JONlIENT. 

- 480 .• lI'r. ~ Lal: (a) Will the Defence Secretary be pleased 
to state whether it is a fact that the Bazar Committee of JJahore Cantonment 
Beard decided to allow more fflctories than one to sell their ice in the 
Bazar area by item No. 137 of the Bazar Committee meeting held on the 
14th .Tune, 1938 f 
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(b) Is it a fa,ct that this decision was onlY'confilled to sellers in 
Bazar area' . ,'\ 

(c) Is it a fact that the elected Chairman of the Bar&t ·ComJlflittee 
allowed the motion Y  - . 

(d) Is it a fact that the official President ()f the Board ruled the 
motioll as out of order, which meant the cancellation of the decision of 
the ~tat t r  Bazar Committee Y If so, why 7 

Mr. O. M. G. Ogilvie : (a), (b) and (c). Yes. 

(d) Yes, because matters affecting the health of the inhabitants of 
the cantonment as a whole are definitely outside the competence of the 
Bazar Committee. 

Mr. Mohan La.! Saksena: Is it not a fact that when the Bill was 
passed by the House, the Defence Secretary had given an assurance that 
the Bazar Committees would be autonomous in these matters Y 

Mr. O. M. G. Ogilvie: No, certainly not. 

OANCELLATION OF COMMISSIONS IN THE ARMY IN INDIA RESERVE OF OFFICERS. 

481. -Mr. ~ Lal: (a) Will the Defence Secretary be pleased 
to state if it is a fact that some commissions in the Army in India Reserve 
of Officers were cancelled in January 1938 ? 

(b J On what grounds were these c()mmissions cancelled , 

(c) Was any enquiry made before cancelling these commissionlS' 

(d) Were the officet·s, whose commissions were cancelled, given any 
opportunity to explain their conduct T 

Mr. O. M. G. Ogivlie: (a) Yes. The appointments of three Indian 
gentlemen as 2nd-Lieutenants on probation in the Army in Indh Re· 
serve of Officers were cancelled during the month of January, 1938. 

(b) The reasons for cancellation were as follows : 

One gentleman reported that he had been accepted as a candidate 
for the post of Extra-Assistant Commissioner and as the 
Local Government were unable to spare him in the event of 
general mobilisation, his appointment was cancelled from 
the 8th of January, 1938. 

Two others, after completion of the period of training, were re-
ported on by the local military authorities as unsuitable for 
retention in the Reserve. The reports were accepted in both 
cases and the appointments of the geutlemen were can· 
celled with effect from the 15th of January, 1938, under the 
provisions of paragraph 16 of the Provisional Regulations 
for the Indian wing of the Army in India Reserve of Officers. 

(c) No. 

(d) No. 

r lilt: Sham Lal : What were the grounds of unBliitability , 

Mr. O. 111. G. Ogilvie: They were not regarded after the periodril 
training as suitable to make officers in the army. 
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Kaulvi Abdur Rasheed Ch&udhury: On what grounds , 

Mr. _0. ltI. G. Ogilvie: Merely they were not ~ ita le  

Mr. Lalcha.nd Havalra.i: May I ask if all these three persons were 
Indians , 

Mr. 0. M. G. Ogilvie: Yes. 

DELAY IN HOLDING ELECTIONS IN THE AMBALA CANTONMENT AND SETTING UP 

OJ' CANTONMENT BOARDS. 

482. *IIIr. Sham Lal: (a) Will the Defence Secretary please state 
if it is a fact that elections in Ambala Cantonment were held about a 
year and a half after passing of the new Cantonment Act, while accord-
ing to the Act, the Corporation Soles were to be substituted immediate-
ly by elected Boards and, if so, will Government please explain the 
cause of such a long delay f 

(b) Is it a fact that four members have been dulY' elected to the 
Cantonment Board, Ambala, according to Rule 11 of the Punjab Can-
~ n ent Electoral Rules T If so, will Government please explain why 
the Board there has not been formed as yet, although more than three 
months have elapsed since the declaration of the election results T 

(c) What steps have Government taken or intend to take for 
the formation of the Board at an early stage' 

Cd) Will Government please state if there are other Cantonments, 
besides Ambala, where elected Boards have not been so far set up, 
and if there are what are the causes of this long delay and what steps 
Government are taking to expedite the matter T 

Mr. 0. M. G. Ogilvie: (a) As prior to 1st April, 1938, elections in 
cantonments was the concern of the Provincial Governments, the Gov-
ernment of India are not aware of the cause of delay in holding elections 
in the Ambala Cantonment. 

(b) Yes. The Board has not yet been formed as the Punjab Gov-
ernment have only recently forwarded the case regarding elections in 
the Ambala Cantonment. After consideration of the points raised 
thereon, the Central Government have decided to notify the elections of 
the four members in question as SOon as the names of the nominated 
members, :which are being called lor, have been received from the Officer 
Commanding, Ambala. 

(c) Does not arise. 

(d) Yes. In this connection the attention of the Honourable Mem-
ber is invited to the reply given on the 22nd August, 1938, to starred 
question No. 362, asked by Mr. Mohan Lal Saksena. 

LEGISLATION ENJI'ORCING UNIFORM TAXATION ON TESTAMENTARY AND 

INTESTATE SUCCESSION, ETC. 

483. *Sri X. B. Jinaraja Herda: (a) Will the Honourahle the 
Finance Member be pleased to state whether the Government of India 
have under contemplation a legislation in order to enforce uniform 
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taxation as to duties on testamentary and intestate succession and 
survivorship in all communities without distinction of religion, per-
sonal laws and customs' .:A .. 

(b) If so, when will such legislation be introduced' 
Mr. A. R. Lloyd: (a) The question of introducing Central legisla-

tio;n for the levy of duties in respect of succession to property, other 
than agricultural land, is under consideration and the specific point re-
ferred to by the Honourable Member will receive attention. 

(b) No decision has been reached. 

Mr. X Ana.ntbasayanam Ayyangar: May I ask if any of the Pro-
vincial Governments recommended to the Government of India to intro-
duce such legislation Y 

Mr. A. H. Lloyd: We have had no formal request from any Pro-
vincial Governme,nt in the matter. 

Mr. M. Ananthasayanam Ayyangar : When did the Government of 
India consult the Provincial Governments in this matter? 

The Honourable Sir James Grigg: There was a considerable dis-
cussion on this subject in general terms at the first Conference of Finance 
Ministers which took place in Delhi last January. 

Mr. M. Ananthasayanam Ayyangar : Are not the succession duties 
due to the' several Local Governments ! 

The Honourable Sir James Grigg: They are due to be imposed lind 
collected by the Central Government and the proceeds are to be handed 
over to the Provincial Governments in accordance with some Central 
Act regulating the manner of distribution. 

Mr. T. S. Avina.shilingam Ohettiar: Do the Government of India 
expect to introduce legislation over this matter soon? 

The Honourable Sir James Grigg: One of the considerations which 
will enter into the question of introducing legislation will be the degree 
of agreement among the Provincial Governments as to the particular 
details of the legislation. 

Sri K. B. Jinaraja Regde : Is it not a fact that the poor Christian 
community is very hard hit under the present laws T • 

Mr. A. H. Lloyd: The Government of India are aware that the 
existing probate duties under the Court Fees Act fall more heavily upon 
certain communities, including the Christian community, than upon I 

those communities where succession does not involve the taking out of 
letters of administration. 

Mr. M. Ananthasayanam Ayyangar: What is the approximate 
estimate of the income that may be derived from all the provinces' 

Mr. A. H. Lloyd : That wilJ depend very largely upon the rates. 
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:MA.RBIAGES OF CONVICTS IN THE ANDAKANS. 

484. *M1'. Brojendra. Narayan Oha.udhury: Will the Honourable 
the Home Member please state: 

(a) if his attention has been drawn to the article "Convict 
marriages are common on India's Devil Island", at 
page 68 of the Illustrated Weekly of India, July 24, 1938 ; 

(b) if the figures of 7,000 convicts, nearly 2,000 women convicts, 
and 1,000 convict marriages within the last five years, 
given in the article, are fairly correct; 

(c) whether with reference to the statement that "about 2,000 
women " take part in the " Weeldy love parades " it is a 
fact that even women married in India before conviction 
are also paraded ; 

(d) if the above figure of 1,000 marriages in five years include 
any case of bigamy which is an offence under Chapter 
XX of the Indian Penal Code ; 

(e) if Chapter XX (offence against marriage) of the Penal 
Code is in force in Andamans ; 

(f) the number of maiden convicts at the beginning of the 
period of the last five years and the number newly received 
during these five years ; 

(g) how the official "Fixer-up" exactly manages when there 
are more than one candidate for the same woman ; and 

(h) if there are now and then respectable women convicts who 
are not hardened criminals but committed crimes on the 
impulse of the moment, and whether these also are sent 
to the "Love Parades " , 

The Honourable Mr. R. M. Maxwell: (a) to (h). For a detailed and 
authoritative answer to these questions I have to refer to the Chief Com-
missioner, and I will lay the information, when received, on the table of 
the House .. 

I am, however, glad of this opportunity to state that the parts of the 
article to which the Honourable Member has dra,vn my attention are, to 
the best of my belief, almost wholly fiction. No female convicts 
.... e now transported to Andamans. The member of female con ... 
victs there on April the ]st, 1937, was 11, and these I believe to have 
been locally convicted. It follows that there are no matrimonial parades 
of the kind mentioned in the article. Male convicts are permitted to 
import their wives and families, and many do so. In the year 1936-37 
44 marriages occurred between convicts and free persons. There are 
strict rules governing marriages and requiring in particular that they 
should be permissible under the personal law of the parties: and the 
Indian Penal Code is in force. 

1Ir, Brojendra Na.ra.y&n Obaudhury : May I ask what effective steps 
the Honourable !lem hcr proposes to take to see that no such fictitious 
artimes appear in the press , 
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~e Honourable Mr. R. M. Maxwell : The Government of India are 
too Jealous of the freedom of the press. 

Mr. M. nan~a a na  Ayya.ngar : If the convicts in the Anda-
mans. are allowed to Import their wives, how does it happen that so many 
marrIages are contracted there? Are they married once again , 

The Honourable Mr. R. M. Maxwell: If they are unmarried men, 
they marry unmarried women. 

ltfaulana Z&far Ali Khan :  I should lioke to know whether there has 
been inst~n e in which a female convict, who had a husband in India, 
was marned to a male convict in these Devil Islands' 

TlIe Honourable Mr. R. M. Ma.xwell :  I have said that I was referring 
to the Chief Commissioner for a rletailed answer to the questions. 

Mr. T. 8. AvinashiliDgam Chettiar : Apart from the humour, may 
I ask whether the Government r s~ to take any steps to warn this 
paper that it should not publish such a grossly fictitious matter which 
has no relation to the facts? 

The Honourable :Mr. R. II. Maxwell :  I am grateful to the Honour-
able Member who asked the question for giving me an opportunity of 
contradicting the story as publicly as possible in this House and no better 
pUblicity could be desired. 

GoVERNORS IN INDIA. 

485. *:Maulvi Abdur Rasheed. Chaudhury: (a) Will the Honour-
able the Home Member please state the total number of Governors, 
both officiating and permanent, in 1937 and 1938 , 

(b) How many of them are men of the Indian Civil Service' 
(c) How many of them are Indians Y 
The Honourable :Mr. R. M. Maxwell: The question does not concern 

t ~ Governor General in Council as Governors are appointed by His 
Majesty under section 48 (1) of the Government of India Act, 1935. 

:Mr. M . .Ananthasayanam Ayya.ngar ; May I rise to a point of order' 
Clame (b) of this question asks for information as to how many of them 
are men of the Indian Civil Service Y Indian Civil Service is a depart-
ment of the Government of India which is under their eontro!. If they 
are promoted, how is it that this information cannot be given. There-
fore the answer just now given is not the right one' 

The Honourable Mr. R. M. Maxwell: The Indian Civil Service is not 
a department of the Government of India. It is a service under the 
-control of the Secretary of State. 

Mr. M. Ananthasayanam Ayyanga.r : If the Government of India 
have 110 control when they are appointed, does it mean ~l tt they cease to 
be under the Government of India after they are appoInted T 

(No answer.) 

llaulvi Abdur Rasheed Chaudhury: My question was how many 
Indi2.n Civil Service men were Goyernors of Provinces ill 1937 Ilnd 1938. 
Surely this answer could be given. 

(No answer.) 
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Mr. Kohan Lal Smena : Have the Government of India no control 
over the transfer of I. C. S. men , 

The Honourable lIIr. &1ItI. Maxwell: They have no control over the 
appointment of I. C. S. officers as Governors. 

l'tIr. Mohan Lal SakBena: What about their transfers and promo-
tions Y 

The Honourable l'tIr. R .•. JlaxweU : I submit that that question 
does not arise. 

l'tIr. S. Satyamurti : May I ask whether the Government of India 
are not consulted, from the point of view of the exigencies of service, 
whether they can spare the services of these I. C. S. officers for appoint-
ment as Governors ! 

l'tIr. President (The Honourable Sir Abdur Rahim) : Next question. 
Mr. S. Satyamurti: This is a matter of great public importance. 

Sir, and I submit I should be allowed to put '.my supplementary question. 
l'tIr. President (The Honourable Sir Abdur Rahim) : But he says it is 

not the concern of the Governor General in Council. 
Mr. S. Satyamurti : I am asking only with regard to the exigencies 

of service. whether the G-overnment of India are not consulted before 
the memhers of the Indian Civil Service are appointed I1S Governors. 
Surely the Government of India should be consulted as to whether they 
can spare the services of any I. C. S. officer for being appointed as 
Governor. I submit the Honourable Member ought to be able to answer 
that question. 

The Honourable Mr. B. 1ItI. Jlaxwell : The answer is no. 

AGE-LIMIT FOR THE RECRUITHENT OF ASSISTANTS IN THE CENTRAL 

SECRETARIAT. 

486. *l'tIr. Sham La!: (a) Will the Honourable the Home Member 
be pleased to state whether the maximum age-limit for the recruitment 
of Assh;tants in the ministerial service of the Government has been 
reduced from 24 years to 22 years T -

(b) Was the last examination for the service held in 1937 to fill 
vacancies from the 1st October, 1937, to September, 1938, only' 

(c) Will the Honourable Member please state whether it was. 
reasonably expected that there would be an examination in 1938, but 
there was no such examination , 

(d) Are Government aware that the reduction of age has disap-
pointed a large number of candidates who had been preparing for the 
examination, but are no longer eligible on account of reduction of age , 

(e) Are Government prepared to consider the propriety of gradual 
reduction of age, as in the case of clerks' examination, and give 8 
chance to all those who will not attain the age of 24 in July, 1939 , 

The Honourable Mr. R. lIrI. JlaxweJI: (a) Yes, with effect from 
the next examination. 
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(b) Yes. 
(c) It was decided, and announced in February, 1938, that the list 

for the examination held in July, 1937, would remain in force till the 
30th September, 1939, as the number of vacancies did nQt justify the 
holding of a fresh examination. 

(d) and (e). Notice of the change in the maximum age-limit was 
given in July last : and I think the notice should prove long enough for 
persons affected to adapt their plans to the change. 

AGE-LIMIT FOR THE RECRUITMENT OF ASSISTANTS IN THE CENTRAL 

SECRETARIAT. 

487. *!tIr. Sham La!: (a) Will the Honourable the Home Member 
be pleased to state whether it is a fact that, along with the reduction 
of age-limit from 24 to 22 for the recruitment of Assistants in the 
Imperial Secretariat, ft has been laid down that the age should be 
counted as on the 1st July of the year of the examination 7 

(b) What is the particular significance of 1st July' 
(c) Are Government prepared to provide that the age should be 

reckoned from January of the year of examination, as in the case of t1le 
Indian Civil Service examination Y 

The Honourable Mr. R. M. Maxwell: (a) Yes. 
(b) July 1st has been fixed, because this examination is usually 

held in July or August. 
(c) No. January 1st has been fixed for the Indian Civil Service, 

because the examination is held early in January. 

SUPERSESSION OF INDIAN SUPERINTENDENTS BY EUROPEANS FOR PROMOTION 
AS OFFICE SUPERVISORS IN THE MASTER GENERAL OF ORDNANCE BRANCH. 

488. ·Prof. N. G. Ranga : Will the Defence Secretary please state : 
(a) whether it is a fact that three Senior Indian Superintendents 

(pay Rs. 700 per mensem), were recently supers.eded by two 
Junior European Civilian Superintendents who were pro-
moted, in preference to the Indians, as Officer Supervisors 
(pay Rs. 950--1,150 per mensem) in the Office of the Master 
General of Ordnance, Army Headquarters; if so, what the 
reasons for this supersession are ; 

(b) whether it is a fact that one of the superseded Indian Superin-
tendents appealed to the Government of India against his 
supersession on racial grounds ; if so, with what result ; 

(c) whether it is a fact that one of the promoted Europeans is aged 
only about 40 ; if so, whether it is Government's policy that 
no vacancy for an Indian to be promoted as Officer Super-
visor in that office, should be created for the next 15 years ; 
and 

(d) whether Government have considered the question of trans-
ferring the power of making ministerial appointments from 
the Army authorities to the Public Service Commission, or 
the Home Department , 
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Mr. C. :M. G. Ogilvie: (a) Two Indians, one Anglo-Indian and five 
European Superintendents were recently superseded by twp European 
civilian Superintendents Sn the office of the Master General of the 
Ordnance. These appointments are made by selection and those best 
fitted for them are selected. 

(b) An appeal was received from one of the Indian Superintend-
ents, but was not based on grounds of racial discrimination. It was 
rejected. 

(c) The anSWer to the first part is ' yes '. The answer to the second 
part of the question is ' no'. During the next four years there are 
likely to be at least four permanent vacancies among Office Supervisor's 
.appointments in the Master General of Ordnance Branch for which 
Indians will be eligible. 

(d) No. 

Prof. N. G. RaDga: Who constitutes this Selection Committee' 
Who are the ~e ers of this Selection committee Y 

Mr. O. II. G. Ogilvie: I want notice. 

Prot. N. 0.. It&nga: .Are there any Indians on the Selection Oom· 
mittee' 

Mr. C. lIrl. G. Ogilvie :  I do not know ;  I want notice. 

ABoLITION OF CLERICAL POSTS AND CREATION OF OFFICERS' POSTS IN THE 

MASTER GENERAL OF ORDNANCE BRANCH. 

489. -Prof. N. G. Ra.nga: Will the Defence Secretary please state 
whether it has been decided by Government to reduce a number of elerical 
appointments in the Master Gimeral of Ordnance Branch, Army Head-
quarters, in order to partially meet the cost of additional officers' posts 
recently sanctioned for that office Y If so, wil1 the Defence Secretary 
kindly state : 

(a) the exact number of the clerical posts to be abolished in that 
office and their financial effect ; 

(b) whether the incumbents of all the clerical  posts abolished or 
about to be abolished, are Indians and none of them are non-
Indians ; and 

(c) the reasons for sanctioning the additional officers' posts, and· 
the financial effect of these newly sanctioned post'!! , 

Mr. O. IL G. Ogilvie: The reduction of certain clerical posts in the 
Master General of the Ordnance Branch is in no way eonnect(!d with the 
recently sanctioned increase of four officers. 

(a" (b) and (c). Do not, therefore, arise. 

Kr. II. AlIa.uthalaya,nam AyyaDgU' : What is the amoupt saved by 
wch reduction of clerks , 

Mr. C. :M. G. Ogilvie: The sum which will be ultimately saved, after 
a very long time, is estimated to be Rs. 25,000. 
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Ml'. 14. Ananthasayana.a Ayya.nga.r: What is the amount spent on 
these additional officers T -

Mr. O. 11. G. Ogilvie: Approximately B.s. 73,000. 

Mr. M. Ananthasayanam Ayya.nga.r: Has the negative answer to 
part (b) got anything to do with thJl. earlier answer that they had 
created a number of new offices T I want to know whether all the in-
cumbents of all the clerical posts abolished or about to be abolished are 
Indians and none of them are non-Indians T 

Mr. C. M. G. Ogilvie: The Honourable Member's question was cOn-
ditioned by the words' if so'. So as the anSWf:r was no, the whole of 
the rest of his question dOes not arise. But I (,an tell him as he wants 
to know that one of the clerical posts to be ab'olished is It European's. 
post. 

Prof. N. G. Ranga: How many of these posts are to be abolished' 

Mr. C. M. G. Ogilvie: Nine. 

NEW PROPOSALS AS ANNOUNCED BY MR. HORE-BELISHA IN THE HOUSE OF 

COMMONS. 

490. -Sa.rdar Mangal Singh : Will the Defence Secretary please 
state: 

(a) whether the new proposals as announced by Mr. Hore-Belisha 
in the House of Commons on the 28th July, 1938, would 
also be applied to the Indian Commissioned Officers, and 
Viceroy's CommisSioned Officers ; 

(b) whether there will be any change in the scheme of the Indiau 
Military Academy at Dehra Dun ; 

(c) whether the number of candidates admitted in the .Academy 
from the Army side would be increased ; 

(d) what the increase in expenditure as a result of these new pro. 
posals would be ; and 

(e) whether the whole of this expenditure would be met from the 
Indian Exchequer 7 

Mr. C. M. G. Ogilvie: (a) As regards Indian commissioned officers 
the matter is under consideration. Viceroy's commissioned officers are 
not affected. 

(b) Not as the result of the proposals in questio",". 

(c) No. 

(d) H it is ultimately decided to acce!erate the p!"om?tion of 
officers in the Indian Army to correspond WIth the a e~l lrat n nOw 
granted to those in the British Serv:ice, there will ~ a slight increase i;n 
expenditure, but it is not yet pOSSIble to say preCIsely how much thIS 
will .be. 

(t) Yt'.i8. 
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Mr. M. Ananthasayanam Ayyangar: May we know ~t er any 
change WOuld not be effected in pursuance of any directiQ.n or scheme 
laid do'wIt by Hore-Belisha and if there is proposed any change in the 
military academy courSe or on any other grounds T 

Mr. O. M. G, Ogilvie: That I submit does not arise. There is no 
change whatever as a result of these proposals. They are no.t connected 
with them in any way. 

Sardar Mangal s.ingh: Will there be any change irrespective of 
the scheme of Hore-Bellsha T 

Mr. O. M. G. Ogilvie : There may be. We cannot say t!tat the pre-
sent scheme of Indian Military Academy is sacrosanct for all time. It 
may be altered sometime or other but not as a result of these proposals. 

Sarda.r Manga} Singh: Are the Government of India considering 
this at the present moment T 

Mr. O. M. G. Ogilvie: Very much so. 

NEW PROPOSALS AS ANNOUNCED BY MR. HORE-BELISBA IN THE HOUSE OJ!' 
CoM!rlONS. 

491. -Mr. T. B. Avinashilingam Ohettiar: Will the Defence Secre-
tary state: 

(a) whether he was consulted before Mr. Hore-Belisha made his 
statement on the increase of pay and prospects of the British 
troops, which involved large financial commitments on the 
Indian Exchequer ; 

(b) whether he knew of these decisions of the British War Office 
before it was publicly announced ; and 

(c) if so, whether any representations on behalf of India were 
made before the announcement T 

Mr. O. M. G. Ogilvie: (a). (b) and (c). I refer the Honourable 
Member to my speech of the 9th instant on Mr. S. Satyam,urti;s adjourn-
ment motion on the same subject. 

Mr. T. S. AvinashiliDgam Ohettiar: May I point out that these 
specific questions were never answered in the speech on the adjournment 
motions' 

Mr. President (The Honourable Sir Abdur Rahim) :  I do not know. 
I cannot decide. • 

Mr. O. M. G. Ogilvie: They were all perfectly extractable from my 
speech. . 

Mr. S. Satyamurti :  A specific question has been put in part (a) : 
" whether he was consulted before Mr. Hore·Belisha made his statement on the 

increase of pay and prospects of the BritiBh troopa, which involved large :financial COlD' 
mitmenta on the Indian exchequer." 

Mr. O. M. G. Ogilvie: I would refer the Honourable Member to the 
Hansard. I have forgotten  the exact day on which Mr. ~re elis  
made his announcement. From the Hansard my Honourable friend will 
clearly see what exactly has happened. 
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Mr. S. Satyamurti: I have read that Hansard. ~e only thing that 
Mr. Hore-Belisha said was that this increase involved the consent of the 
Indian Government. He did not answer this question whether the Gov-
ernment of India was consulted. This is the only place w4ere we can 
get that answer. I want to know whether the Government ~ India were 
or were not consulted before Mr. Hore-Belisha made his pr«;lposal. 

Mr. O. M. G. Ogilvie : '],hat matter has already been dealt with 
several times. I would refer the Honourable Member to my answer 
to Mr. Abdul Qaiyum's short notice question on the 7th April. 1938, and 
the answer given by His Excellency the Commander-tn-Chief On a 
similar question on April 4, 1938, in the other House. 

:Mr. S. Saty&murti: Cannot the Honourable Member say, yes Or no 
instead of saying all these words? Surely this is not the w.ay of treat-
ing the House respectfully. 

Mr. President (The Honourable Sir Abdur Rahim): He says he 
answered that question when he gave the reply to the li!hort D«;ltice ques-
tion of Mr. Abdul Qaiyum. 

Mr. S. Satyamurti: That is not the answer to the question-
whether they were consulted or not , 

Mr. President (The Honourable Sir Abdur Rahim) : H{l says so. 

Mr. S. Satyamurti :  I deny it. I submit the Government are trying 
to evade the answer to this question. I submit that a simple question 
like this, whether the Government of India were consulted or not, 
should be answered. The Honourable Member cannot walk away by 
referring to all sorts of answers given previously. 

Mr. President (The Honourable Sir Abdur Rahim) : It is not the 
responsibility of the Chair to see that the Government answer a questioDi 
in a way that will satisfy the questioner. 

Mr. S. Satyamurti : Surely you have the right to see that answers 
given in the House are intelligent and intelligible. You have the in-
herent right to conduct the House in a sensible manner. 

Mr. President (The Honourable Sir Abdur Rahim) : What does the 
Honourable Member mean by that? 

Mr. B. Satyamurti: It is not with reference to the Cha,ir. I submit 
that the answers given by the Honourable Member for Government 
should be sensible to the Honourable Member on the nqn-Q.tJ:icial side 
who puts the question and to the House. 

JJ.r. Bhulabhai J. Desai : Sir, I wish to make this submission to you, 
and it is a fail' thing which we may expect from the 

12 NOOlf. Chair. Ordinarily I quite appreciate that if a ques-
tion has been answered before it w:ill be a proper and right thing to 
refer the questioner to that reply. But when the questioner states to 
you and to tJ1e House that the answer to that question does not contain 
the aDswer which is now demanded, either that answer must be read out 
80 as to make it certain that his denial is wrong or an answer must be 
given. That is all that is asked for and certainly that is within your 
power. 
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Mr. President (The Honourable Sir Abdur Rahim)' : As a matter 
of fact, the Honourable the questioner never asked him to read out that 
answer. 

Mr. S. Satya.murti : It is a simple question as to whether they were 
consulted and the Honourable Member can say yes or no. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member SHYS that he did give ~n answer. If the Honow'able the ques-
tioner dtmies that he can ask that answer to be read out. 

Mr. S. Sa.tyamurti: May I ask the Defence e r~tar  to readout 
the answer that he referred to Y 

Mr. C. 14. G. Ogilvie : The answers given by me and by His Excel-
lency the Commander"in-Chief are not with me now but I have here a 
copy of the speech I made on the 9th in which I said : 
.. Mr. Satyamurti in the eourl!le of his speech admitted that the Seeretary of State 

for War had realised the difficulties whieh were occasioned to him and to fIi.s Majesty'. 
Government by the foot that a large part of the British army is stationed in India and 
he further recognised that India's finaneial resourees were sueh as to be unable to bear 
large additional strains with equanimity." 

I think it follows from that, and I think it follows also from his 
speech, which I have not got here, that representations were made. 

Mr. S. SatYJloDlurti: Sir, he has read only a portion of the speech 
which gives no answer. 

Mr. President (The Honourable Sir Abdur Rahim) : He said at the 
end that representations were made. . 

Mr. S. Satyamurti: That is not my point. My question is whether 
they were consulted before these increases in the pay and prospects. I 
want a specific a,nswer to that speci;fic question. 

Mr. President (The Honourable Sir Abdur Rahim) : As a matter of 
fact he said that re resentati n~ were made,-by the Government of 
India, I take it,-on the subject. 

Mr. S. 8&tya.m.urti: They might have made them suo moto. ~ 

question is whether His Majesty's Government consulted them, and he 
has not read the answers to which he maide reference. That is the 
wh"ie point. 

Mr. President (The Honourable Sir Abdur Rahim;) : Then the 
Honourable Member had better put down another question. 

Mr. C. l'tl. G. Ogilvie: I am unable to quote the exact answer given 
by His Excellency the Commander-in-Chief as I have not got it with me. 
But I remember that he did expressly say that repreSentations had been 
made by the Government of India to His Majesty's Government. I do 
not know what particula.rme!ming the Honourable Member attaches to 
the word " consult "  ; but if representations were made and considered 
before the announcements were actually made, I think he may draw his 
own conclusions. 

1Ir. T. S. Avinasbi1;nga.m. Chettiar: May I point out that the ques-
tion is not about representations beiJls. made T The question iawhether 
they ~re consulted by Mr. Hore-Bellsha. 
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Mr. President (The Honourable Sir Abdur Rahim) : He said that 
representations were actually made and he said that an inference mai 
be drawn from that. 

Mr. T. S. Avinashilinga.m Ohettiar : That does not mean that they 
were consulted. Let him say yes or no. What he said does not con-
vey anything. 

Mr. President (The Honourable Sir Abdur Rahim) : He is not pre-
pared· to go any further. 

Mr. T. S. A'rinasbjJjngam Ohettiar: I am entitled to an answer to 
clauses (a) and (b). 

Mr. President (The Honourable Sir Abdur Rahim) : I haye given 
several rulings to this effect, that, as a matter of fa«t, the Chair is not 
the authority to judge whether a certain answer is satisfactory or not. 

Mr. Manu Subedar : May I reiterate the request which I made io 
the Honourable Member to put those representations either belore this 
Honse or before the Leaders of par:ties in this House , 

Mr. O. M. G. Ogilvie: I hardly think that arises. 
Mr. Manu Sabeda.r: The HOBOurable Member said that representa-

tions were made. I am asking whether Government have considered the 
question of disclosing those representations either to this House or to 
the Leaders of parties in this House. 

Mr. O. M. G. Ogilvie : That does not arise. 
Mr. Manu Subeda.r: Is the Defence Secretary aware that non-

official Members of this House represent the Indian public , 
Mr. President (The Honourable Sir Abdur Rahim) : That is an 

argument. 

(b) WRITTEN ANSWERS. 

NON-MAINTENANCE OF A HINDU CREMATION GROUND FOR SADDAR BAZAR 
LAHORE CANTONMENT. 

492. *Sa.rdar Mangal Singh: (a) Will the Defence Secretary be 
pleased to state whether it is a fact that the Lahore Cantonment Board is 
not maintaining a Hindu cremation ground for the biggest civilian area 
of the Cantc.nment, namely, the Saddar Bazar , 

(b) Is it a fact that it is an obligatory duty of the Board to maintain 
a Hiildu cremation ground , 

(c) Is it a fact that some four or five years ago the Board decided 
to have a cremation ground and applied to Government for grant of 
neilessary land for the purpose' 

(d) At what stage do the negotiations for grant of land for this pur-
pose stand at present, and what steps do G<>vernment proposfito take in 
the matter-' 

• • ."' .' .• f ;. • fl", r Mr. C. l'4. G. OgilVIe: (a), (b) and (<l). Yes; . 
L300LAD c 
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(d) Government have recently received from the local authorities a 
fresh proposal for the grant of a plot of land for use as a Hindu crema-
tion ground, and the matter is under consideration. 

INSTRUCTION REGARDING THE LEAsES OF CANTONMENT LANDS. 

. 493. ·Sarda.r Ma.ngal SiDgh: (a) Will the Defence Secretary be 
pleased to state whether any instructions have recently been issued by the 
Defence Department regarding the leases of Cantonment land granted in 
the past under the Cantonment Code, 1899, Cantonment Code, 1912, and. 
Cantonment Land Administration Rules, 1924 T 

(b) If the answer to part (a) be in the affirmative, will Government 
be pleased to place the circular in question on the table of this House 1 

(c) Is it also a fact that Government want to increase the rent paid 
by the house-owners who hold leases under the old Cantonment Codes' 
If so, why' 

Mr. C. M. G. Ogilvie: (a) Yes. 
(b) No. The instructions are confidential and intended for the 

guidance of Army Commanders. 
(c) No. 

AGRICULTURAL AREA IN THE SAUGAR CANTONMENT. 

494. *Bardar Mangal Singh: Will the Defence Secretary be pleased 
to state: 

(a) whether in f!augor Cantonment there is an agricultural area 
measuring about 1,683 acres, which is being auctioned every 
now and then W the highest bidder ; 

(b) whether it is a fact that the tenants and the lessees of this 
area have been in possession of it for a very long time ; 

(c) whether it is also a fact that these lands form part of village!;; 
included within the cantonment limits ; 

(d) whether it is a fact that a cummittee of the Cantonment Board, 
appointed to .consider this question, recommended that long 
leases of t.hese plots must be given to the present holders ; 

(e) whether it is also a fact that the Collector of Saugor recom-
mended silcurity tenure for cultivators; 

(f' whether it is a fact that, with every renewal of the lease, Gov-
ernment demand higher and higher rates from these cul-
tivators; and 

(g) what steps Government propose to take to give the cultivators 
fixity of Tenancy and freedom from enhancement of rent for 
a period of not less than thirty years f 
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lWr. O. 111. G. Ogilvie: (a), (b), (d), (e) and (g). Prior to the in-
troduction of the Cantonment Land Administration &les, 1925, agri-
cultural leases in Saugor were leased out for short terms. The system 
of auction had, in practice, not been rigidly adhered to and in a great 
many cases lands had been leased to the same lessees. 

There are approximately, 1,625 acres of agricultural land in Saugor 
out of which approximately 1,116 acres, in consequence of the procedure 
referred to above, had been held by individual lessees, their heirs or suc-
cessors, for long periods. 

The normal r ~ed re for leasing agricultural lands under the 
Cantonment Land Administration Rules is by auction, but with a view 
to obviate hardship to the existing occupier the Government of India 
on the recommendation of the Cantonment Board and the Collector 
agreed in 1930, that leases should be granted by private treaty for 
periods of ten years in respect of unimpfoved lands and 15 years in 
respect of improved lands and on expiry the renewal of the lease should 
be by private treaty. 131 leases have been executed for periods of 10 
and 15 years for 1,116 acres of land. The remaining agricultural 
lands are leased by the ordinary procedure of auction. 

({' j Yes. They have been included in the cantonment for mOl·C 
than 50 years and were originally acquired on payment of compensation. 

(f) No. 

IMPORT DUTY ON RADIO SETS. 

495. *Mr. Manu Subedar: (a) Will the Honourable the Finance 
Member please state whether the duty of 50 per cent. on the importation 
of radio sets is also applicable to parts of radio sets' 

(b) Have Government considered the possibility of radio sets being 
manufactured iIi India, by a reduction of duty on the parts and particular-
ly on those parts, such as valves, in the manufacture of which in India 
at the present moment there are large difficulties , 

Mr. A. B. Lloyd: (a) Yes. 

(b) No, Sir. A suggestion of this kind has reached Government 
but the case for it has not yet been developed by those advocating it. 

PAMPHLETS RELATING TO THE ACTIVITIES OF THE CoMMUNIST PARTY IN INDIA. 

496. *1Ir. Manu Subedar: (a) Will the Honourable the Home Mem-
ber please state wheth(w Government's attention has been drawn to the 
communique issued by the Madras Government in the second week of 
August, with regard to pamphlets relating to the activities of the Com-
munist Party of India advocating " class struggle" and bringing about 
a c, national revolutionary strike "  , 

(b) Has the attention of Government been drawn to the fact that 
amongst other things, these pamphlets advocate indiscipline of the mili-
tary and armed forces, and that they also advocate the stoppage of com-
munications and of essential services like the supply of water and pOwer' 
L300LAD cB 
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(c) Have Government noticed further that, in order to a'chien a 
"national revolutionary strike", the Communist Party of rndia advo-
~ates violence, including the seizure of armouriesand police stations' 

(d) Have Government considered the desirability of counter-
propaganda amongst those sections, who are approached by the com-
munists , 

(e) .Are Government. prepared to give to this House, or, if necessary. 
to the leaders of the Parties a precise statement of wh.!it they are doing 
to counter such anti ~ ial and subversive activities , 

The Honourable Mr. R ... lItIuwel1: (a) to (c). I have seen the 
communique in the Press. It contains quotations of the kind mentioned 
by the Honourable Member. 

(d) and (e). The combating of propaganda of this kind con-
ducted in the Governors' Provinces is, since the introduction of provin-
cial autonomy, primarily the concern of Provincial Governments. 

As regards Chief Commissioners' Provinces, the Government are 
certainly alive to the danger, and regard it as their duty to prevent such 
propaganda in every manner possible. 

COMPULSORY RETIREMENT OF GOVERNMENT SERVANTS AT THE AGE OF FIFTY. 

,I , 

497. *Mr. O. N. MuthuraJlga ltIudaJiar: Will the IIonourable the 
Finance Member please state : 

(a) whether Government have under consideration the question of 
compulsory retirement of Government servants from servi('e 
on t11eir attaining 50 years of age, or on their completing 25 
years of service and, if so, at what stage the question is ; 

(b) whether it is a fact that, under the existing rules, u. non-
gazetted officer is permitted to retire voluntarily on full 
pension on completion of 25 years of active sevice on 
production of medical certificate ; 

(e) the reasons why a medical certificate is insisted on ; 

(d) whether Government propose to consider the desirability of 
permitting voluntary retirement on full pension on comple-
tiOn of 50 years of age, or 25 years of active service without 
medical certificate, and if not, whoy not ; 

(e) whether he iS8ware that the ~ern ent of Bengal have 
issued orders for lowering the age of retirement to 25 years 
of service ; and 

(f) if so, are Government prepared to consider the desirabiUty 
of accepting this lead, in· so far as their services are con-. 
cerned' . 

The KonO'lD'8b1e Sir James Grigg: (a) No such question is under 
coJl8ideration. 

QJ) Yes. 
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. . (c ) ~is l~ss of officer is ~ntitled  to a pension after: 21> years' ser-
vlee. only if ~e IS. e~ anentl  mcapaCItated for public service, andt ~ 
medIcal eXamInatIOn IS for the purpose of testing whether this condition 
is fulfilled. . 

(d) No, not at present at any rate. 

(e) The Central Government have no information on the subject: 

(f) Does not arise. 

COMMUTATION OF PENSIONS. 

498. *Mr. C. N. Muthuranga ltludaliar: Will the Honourable the 
Finance Member please state if it is a fact that Government have under 
consideration the question of amending the pre#\ent practice of commuta-
tion of pensions' If so, in which directions and for what reasons , 

The Honourable Sir James Grigg: Government have under con-
sideration no proposal for amending the present practice of commuta;-
tion of pensions. 

SUBSTITUTION OF PROVIDENT FUND FOR PENSIONS. 

499. -Mr. C. N. Muthuranga Mudaliar: (a) Will- the Honourable 
the Finance Member please state if it is a fact that Government have 
considered the question of substituting a sjBtEim of Provident Fund for the 
system of pensions and decided that the change is not practicable , If so, 
what are the reasons for the decision , 

(b) Have Government taken into account, in this connection, the 
potential huge savings to the State which are expected to accrue from the 
new scales of pay , 

(c) Are Government aware of the widespread public feeling that the 
change is not effected for political reasons f<r 

The BDnourable Sir J&mes Grigg: (a) Yes. The reasons are given 
in the Summary which was placed on the table on the 25th February, 
1933, in reply to unstarred question No. 32, and to which I invited the 
attention of the Honourable Member on the 7th February, 1936, when 
replying to a similar question of his. 
. (b) As will be observed from the Summary mentioned above, it 

was not on the score of expense alone that Government decided to aban-
don the scheme for the substitution of a contributory provident fund 
for pensions. 

(c) No. 

lbNANCIAL EPl!'IlCT OF THE RECOMMENDATIONS OF THE MAxWELL CoMM:rr:rEliI. 

500. -Mr. C. N. Muthuranga Mudaliar: (a) Will the Honourable 
the Finance Member pleaae state the total financial effect of the Yuwell 
C9plIqittee recommendations during 1938-39 and what it is expected to ~ 

~ ri  l~a  T 
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(b) Has the acceptance of the Maxwell Committee recommendations 
involved any savings fIf 60, what are they, and how are they expected 
to occur , 

The lIonoura.ble ltIr. B.. lilt. lWaxweU : The Honourable Member is 
referred to the reply given to parts (a) to (c) of Mr. Satyamurti's 
starred question No. 346 on the 22nd August, 1938. 

SOLDIERS IN THE INDIAN ARMY. 

501. -Babu Kailash Behari Lal: (a) Will the Defence Secretary 
be pleased to state the number of soldiers in the present Indian Army from 
each of the Provinces of India , 

(b) What is the number of Gurkha soldiers from Nepal , 

(c) What is the number of British soldiers in the Indian Army , 

ltIr. O. M. G. Ogilvie: (a) The following number of men recruited 
from the various provinces in India were serving in the Indian Army on 
the 1st January, 1938 : 

North-West Frontier Province 7,604 

Punjab 83,460 

Delhi 621 

United Provinces . ( .. 11,969 

Rajputana and . Central India 6,208 
Bihar 211 

Orissa 4 
Assam 3 
Bengal 10 
Central Provinces 40 

Bombay 4,986 
Madras 4,545 
Hyderabad (Deccan) 309 
Sind 1 
Baluchistan 56 

(b) 18,601. 

(c) The required information is contained in t.he quarterly " ~ • 
turn showing the actual strength of the Army and Royal Air Force in 
India ", a copy of which is in the Library. 

PuBLICITY IN INDIAN LANGUAGES AND Fn.LING UP OF THE POST OF AsSISTANT 

• ~  • INFORMATION OFFICER • 

. 502. -ltIr. Satya Narayan Sinha: (a) Will the Honomable the 
Home Member be pleased to state whether it is a fact that none of the 
Information Officers has any practical experience of vernacular journalism , 
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(b) Is it a fact that a fraction of the total expenditure of Information 
Bureau is spent OIl; Indian language publicity' U so, why' 

(c) Are Government aware that Provincial Governments are con-
centrating on the publicity of Indian languages, and do they propose to fill 
the post of Assistant Information Officer by a person who has a practical 
knowledge of the principal Indian languages and journalism T If not, 
wIlY not ~ 

The Honourable M'.r. B.. M. Maxwell: (a) It is a fact that none of 
the officers has been on the staff of a newspaper published in an Indian 
language. 

(b) It is impossible to estimate the amount spent on publicity in 
Indian languages alone, because the Bureau supplies information to 
newspapers in all languages without discrimination. 

(c) I have no particular knowledge of the policy followed by Pro-
vincial Governments. The post of Assistant Information Officer (w4ich 
is being recruited through the Federal Public Service Commission) is 
open only to candidates with two years' experience of journalism. I 
doubt whether it would be possible to find a person so qualified who has 
a practical knowledge of all the principal Indian languages. 

Bus SERVICE ON THE KEXRI-NASIRABAD RoAD IN AnlER-MERw ABA. 

503. -Mr. Satya Narayan Sinha: (a) Will the Honourab]e the 
Home Member be ple8lled to state whether lii& attention bas been drawn to 
the leading comment in the Daily Arj'Un of Delhi, dated the 7th July, 1938, 
in which it is observed-" The Ajmer-Merwara administration has given 
the monopoly of bus service on the Kekri-Nasirabad road to a contractor, 
with the result that the contractor is putting the public to much incon-
venience "  , 

(b)· Has it been brought to the notice of Government that the con-
tractor is charging exorbitant rates , 

(c) Have Government received any representation from the public on 
this point , . 

(d) What steps, do Government propose to take to rectify the public 
grievances' If none, why not , 

" The Honourable Mr. B.. M. M:a.xwell : The question ~ d have been 
addressed to the :aonourable the Communications Member. 

HEADGEAR FOR INDIAN SOLDTERS. 

504. -Mr. Satya Narayan smha: (a) Has the attenti ~ of th'e 
Defence Secretary 'Qeen drawn to the leading article in the Hin<U MiZap. 
of Lahore, dated the 22nd July, 1938, in which it is said, " That the Defence 
authorities are seriously considering the question ('of headgear for the 
Indian soldiers " ! 

(b) Has any decision been reached on this question and, if so, with 
what results , 
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lIIr. c. l\t G. Ogilvie: (a) Yes. 
(b) I refu'the Honourable Member to my reply to part (a) of 

starred question No. 370 asked on the 22nd August, 1938. 

ABOLITION OF THE USE OF THE WORD" VERNACULAR ". 

505. ·lIIr. Satya Narayan Sinha: (a) Has the atten~ n of the 
Home Member been drawn to the leading note published in the Hmaustan 
of Delhi, dated the 3rd August, 1938, ip which it is sa~  " 'fl1e Central Pro-
vinces novernment have aboliFihed the use of the word " vernacular " for 
it does not mean mother tongue of a country. The word vernacular meanA 
the language of the slaves " T 

(b) Are Government prepared to abolish the use of this word in cen-
trally administered areas? If not, why not , 

The Honoura.ble lIIlr. B. ... Maxwell: (a) I have seen the article. 

(b) The question is under consideration. 

PASSPORT FOR ONE MR. PRABODH CluNDRA. 

506. tIJIr. Abdul Qaiyum: Will the Honourable the Home Mem-
6er please state: 

(a) whether his attention has been dr.awn to Mr. Prabodh Chandra's 
statement in the Tribune of Lahore, dated the 17th June, 
1938 ; 

(b) whether .the said Mr. Prabodh Chandra had been elected as the 
sole delegate to the World Students Conference at Budap'e8t 
and World Youth Congress at New York; 

(c) whether he applied to the Deputy Commissioner, Lahore, on the 
26th April, 1938, for a passport ; 

(d) whether he was told to come and inquire for the passport after 
about three weeks; and 

(e) whether the desired passport was given to Mr. Prabodh 
Chandra; if not, the reasons why he was denied a p8lll-
port f 

The Honourable Mr. B.. M. Ma.xwell : (a) I have read the statement .• 

(b) I understand that he w.as elected by the Working Committee of 
the All-Indip. Students Federation as their '3Ole delegate to the World 
~dents Oonference at Budapest; and as.ane of their deleptes to the 
World Youth Congress at New York . 

. «') and (d). I am, making enquiries and will lay a reply on the 
table of the House in due course. 

(e) No : e a ~ in view of his record there was good reason to believe 
that his visit to the countries in question would be undesirable. 
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B.04AD TO ADVISJ!; Tllli: ~ GENEIU.L WITH REGABD TO THE RECRUIT-

lrQilNT OF THE : ~  STAn TO TIqI: SECRETAlW.T. 

507. ·Mr. T. B. A.vinashilingam Ohettiar: (a) Will the Honourable 
the Home Member state whether a Board of three members ha.<! been 
appoint/ild by the Governor General to advise him with regard to the 
recruitment of ihe higheritaiI to the Secretariat t 

(h) Who are the members of the Board, and what are their functions 
and powers' 

(c) Will they be given any additional remuneration for this work T 

The BODourable Mr. R. M. :Maxwell: (a) and (b). The Honour-
able Member is referred to the reply gil'en to Mr. SlJ,tyamurti's starred ques-
tion No. 475, this morning, 

(c) 'No. 

FAILURE OF BANKS. 

507A. *8ri X. B. JiDar&ja Begde : (a) Will the Honoul'able the 
Finance Member be pleased to state how many banks with above Rs. 50,000 
subscribed capital, registered in British India and Indian States, have 
failed since the year 1914 T 

(b) What are the main causes for such failures T 

(c) What steps have Government taken and contemplate taking to 
safeguard the interests of the constituents 7 

(d) Do Government propose to remedy the defects of the preseni 
JbW as to banking with regard to banks registered in British India nnd 
those registered in Indian ~tates and operating in British India T 

The Honourable Sir James Grigg: (a) Information is being collected 
and will be I'Sjid on the table. 

(b) I cannot say without examining individual a~ but I have nO 
dount that bad management was a very large factor. 

(c j and (d). I refer the Honourable Member to the replies which 
I gave to question No. 359 asked by Mr: Manu Subedar on the 22nd instant 
and to certain short notice questions replied by me on the same date. 

UNSTARRED QUESTION AND ANSWER. 

ALWTMlmT OF QUARTERS TO THE STAFF IN THE ENGINEER-IN-CBIEF"S 

BRAN pH. 

14. Pandit Shambhu Dayal Misra: (a) Will the Defence e r~ 
ta!y please state if it is a fact that the Ilngineel'-in-Chief's Branch has 
regularly forwarded, for the last three or four years, applications for 
Delhi quarters on behalf of certain individuals, in spite of the fact that 
these Individuals did not aetuaUy move to Delhi during those years f 

(b) Is it a fact that some of these persons arc actnaJl,\' allotted 
Government quarters and that. their quarters are not surrendered till 
a few days before the move , 
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(c) During the last three years, how many persons were allotted 
quarters but did not eventually move, and on which date was the 
Estate Officer informed that .the individuals .in question would not be 
moving to Delhi , 

(d) Is it a fact that the individual holding the post of A8I!Iistant-m-
Charge of the Establishment Section has not moved to Delhi for the last 
four years Y 

(e) Is it a fact that, in spite of this, his application for a quarter 
in Delhi has been forw.arded every year , 

(f) Is it a fact that, in most of these years, the quarter has been 
allutted to him and accepted, but surrendered to Government some-
where near the date of the move , 

(g) Will the Defence Secretary please state whether the procedUre 
adopted by this Branch does not affect adversely the interests of those 
who actually move down, and what steps he proposes to take to remedy 
this? 

Mr. O. M. G. Ogilvie: (a ) Yes. Such cases have occurred. 

Applications for quarters have to be submitted ten montba in adv8.nce. 
It is therefore impossible to forecast with complete accuracy which pel"-
sonnel will have to go to Delhi and wh-ich will remain behind. 

(b) No. All quarters were surrendered in good time. 

(c) In 1935-36, seven· persons allotted quarters did not move. The 
Estate Officer was informed of the surrender of those on 8th May 1935 
and 13th August 1935. 

In 1936-37, there were seven similar cases, intimation for the sur-
render of which was notified to the Estate Officer on 24th July 1936. 

In 1937-38, there were four cases; the surrender of one was notified on 
the 26th July, 1937, two on the 2nd August, 1937, and one on the 16th 
August, 1937. 

(d) and (e). Yes. 

(f) NfJ. Allotment of quarters was not accepted for 1934-3S and 
1936-37. In 1937-38 no quarter was allotted to him. Consequently no one 
was adversely a e t~d  

(g) No. 

THE MOTOR VEHICLES BILL. 

Mr. President (The Honourable Sir Abdur Rahim) : The House will 
now resume consideration of the Motor Vehicles Bill. 

. Mr .. N ... bi Ba.kablllahi Ba.kBh Bhutto (Sind : Muhammadan Rural) ! 

Sir, I understood from the Honourable the Railwav Member that the present 
Rill was intended to co-ordinate rail Rnd road' services for the· develop-
mtmt of industry and agriculture. I see no such attempt ill tllis Bill. I 
·draw the attention of the Rouse to the special case of' Sind from which 
T come, Rnd which is very hackwarrl in communications. Sind is an 
important province. If Bombay is the Gateway of India for sea-route 
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and Pesh'a'Yar for. military raids, then Sind can appropriately be a gate-
~ar of n~l a ~r aIr serv~ es  All air services first greet India at Karachi. 
'I hIS prOVInce IS now bemg developed rapidly on account of the Sukkur 
Barrage in which the Government of India has great financial intere&t. 
Unfortuna.tely, the progress is slow on account of silt and defective dish'i-
bution of water. I apprehend that the Provincial Governmeni 
lllay not rise to the occasion and the Government of India 
should come to their assistance. The working of the barrage is as iIll-
portant, if not more, as its construction. This the Provincial Government 
does not realise. The Sukkur Barrage can also be used for communica-
tion and traffic by canal which should be co-ordinated with the traffic by 
rail and road. This is a subject in the concurrent list in Schedule VII of 
the Government of India Act, 1935. 

I do hope that the Government of India would see that the cauals in 
which w! spent over 30 crores of ·rupees are being fully utilised for the 
development of the country. It is not the proper time for me to dilate 
upon this now, but in the Budget Session I will draw the attention of 
the House to the negligence, lethargy and inefficiency of the engineers \\ ho 
are responsible for this. In the province of Sind there are SOme nlaces 
which are not connected by rail or road traffic. We need very badiy the 
extension of branch lines and also construction of new roads. Unfortu-
natf'ly, one is under the Provincial Government and the other is under the 
Government of India, and there exists no machinery which brings them 
tog'Pther. I draw attention to the development of the area between Larkalia-
Dodapur and Jacobabad, in which we have at present a small gauge feeder 
line and it needs further extension and not annihilation. It is not the 
proper lIme for me to urge the policy of the Railway Board with regard to 
the ~ tr ti ll of branch lines which has been unfair. They are construct-
ing nnremunerative lines in Southern India but this is not the issue to-
day. 'I'he point which I emphasise is tl:>.is, that motor communication is 
a.q important as railways and we should encourage both. We find that 
the Bill will aunihilate the road traffic. The conditions imposed in this 
Bill in Chapters 4,  8 and 9 are so stringent that few persons will come for ... 
ward to undertake the risk. The road!! are entirely under the thumb 
of the pOlice and the Railways keep the police under their thumbs. The 
police will prosecute the motor drivers for carrying more persons but 
I have not heard 0'£ any trial of the railway servant for over-crowding the 
compartments. The motors are required to be insured against care and 
all other risks including the third party, but no insurance is . expected 
from the railways. The Government charges ten annas per gallon for 
the fuel of motor, i.e., petrol, but no charge is levied On the fuel of the 
railway engines, i.e., coal. The road transport is handicapped by (1) 
excessivE' customs duty, (2) bad roads which in some cases cannot be 
called roads, and (3) excessive provincial taxes for thf. registration. Now, 
fourthly, there is the excessive and unnecessary burden of insurance, and 
above all motors pay for all damages ana none pays to the motor owners for 
damageR done to them on account of bad roads. In my opinion the whole 
of the Bill can be simplified into three c1a.uses, viz., Licenses to motor 
drh'ers, control of speed, and the registration of ears. All other things 
are unnecessary and annoying. The duty on the petrol and on the cars 
MonJel be used for the repairs and maintenance of roads. The interest 
of railways has been safeguarded and the interests of big motor businpS9 
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have also been safeguarded, but we have overlooked the interests of ihe 
small investors, i.e., persons who keep one or two lorries and drive them 
themselves. These lorries bring passengers and luggage to railways frow 
country places. They are useful and they should not be allowed to dis.., 
appear. 

Dr. R. D. D&ial (Nominated Non-Official) : Mr. President in sup-
porting the motion to take into consideration the Bill to consolidate aud 
amend the law relating to motor veNcles as reported by the Select COlll-
mittee, 1 propose, with your permission, to refer to a few salient features 
and general considerations of the Bill. The Motor Vehicles Bill has on 
the whole been received very favourably by the public. That it should 
immediately commend itself to those interests which would be adversely 
affected was hardly to be expected; but no solid reasons have been put 
forward impugning the general fairness of the Bill. The appalling toU 
of road accidents is an eloquent testimony to the vita] need for the ·enforce-
ment of precautions. No person in charge of a motor car On a public high-
way should by reason of defects of physique, or of discretion, or of com-
petency be a danger to other users of the public road. The great merit 
of this Bill is t ~t it has grappled firmly With the task of regulating road 
Inotor transport, while at the same time imposing as few vexatious restrie,-
tons as possible. The main object of the Bill is to hold the balance even, 
a!'l far as possible, between the two great competing methods of transport, 
namely, road and railway. The railways from the very earliest times 
are subjected to· stringent forms of control, and it is manifestly absurd 
that their road competitors should be allowed to remain a menace to the 
public safety. With the construction of railways a new era of transport 
came into being in India in 1853, whicn. revolutionised the economic, 
social, and educational life of the country; and road motor transport, 
which has been in general use in India for the last thirty years, is also 
destined, by reason of its flexibility, economy, and the facilities it offers, 
to play in the future an important role in revolutionising the develop-
ment of the country. 

The public have been led to believe that there exists proof unassailable 
of the cause of road fatalities, But this is not so. Some people assert 
that the cause of road accidents is speed. Some say it is the motorists' 
moral turpitude. Some say it is the ab!'lence of footpaths and cycle-ways. 
Some blame the inconsequent acts of pedestrians. Some people say tl ~ t 

moving particles in a confined space will collide unleSs they are all res-
trained in accordance with some orderly scheme. Some la ~ the leniency 
of magistrates ; some say it is defects in the vital parts of t~e machines. 
1'herp. are also those who ascribe it to goods going by road· which they 
would like to see going by rail. Some ascribe it to the inadequacy of the 
police force to cope with traffic offences. Lastly, there are full plenty 
who declare all these causes to be operative together. So it is imperative 
to find the relative significance of these possible causes by means of a scienti-
fic rese~  committee on " road traffic control" with referellce to the 
sa ~t  and ~ n i  el r~ of the country. Sir, control 
o.ve:r the s ~ndin li Qf tr.e porn ~  greatly help to minimise the number of 
r ~  accideats. 'fbere is· no doubt that if prohibition upon 'hooting does 
resl1!t ia slower ~e t it will reliult in fewer accidents ; and it will also 
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reduce the noise. No one except a lunatic can maintain that it is not 
dangerous to drive at a rate exceeding that of an' express train in a publi!l 
thoroughfare. The point made in defence of the motorist that speed is no 
element of danger is that a man may drive dangerously at ten miles an 
hour. This is too true; but the same man could be ten times as dangeroUB 
if be drove at 100 miles an hour. No pedestrian should forget for a 
moment that whether the motorist is careful and considerate or not, the 
man on foot is the under-dog, and must, in all circumstances, think of him-
self and safety first. Nowadays careful walking has become as obligatory 
as careful driving. If the pedestrian suddenly changes his mind, or 
dreams, or acts eccentrically, the driver cannot always pull up in time. 
'I.'his question rests upon certain physiological facts. A motor vehicle tra-
velling at 30 miles an bour moves forward 44 feet in a second. When con-
fronted with an emergency, the eye is the first organ to receive the impres-
sion. That impression goes at once to an appropriate centre in the brain. 
That centre sends out an order to certain groups of muscles, which then act 
by steering or braking. In every case an appreciable time is required-
on an average about a second. It follows that in the average sudden emer-
gency about a second is required before the driver can begin to stop his ~ar  

and at 30 miles an hour he requires 44 feet plus with the best brakes another 
20 feet to stop the car. Sir, as a motorist of some experience, I think a 
road should be not mOre than 16 ft. wide or not less than 24 ft. wide. But 
a road i!l generally 20 ft. wide. It is a bad width, and is the cause of an 
appreciable number of road accidents. It is wider than is necessary for 
two lines of traffic and not safe for three. It tempts the speeding drh-er 
to pass slower moving vehicles in face of oncoming traffic with occasionally 
disastrous results. 

Sir, sub-clause (1) of clause 64 of the Bill permits the driver or a 
heavy goods motor vehicle to drive in a day for two continuous period,., of 
5i hours each, provided he has an interval of half an hour for rest and re-
res~ent  I submit that the continuous period is too long, and the inter-
val too short. The control of a cumbrous heavily-laden goods motor 
yehicle is a great strain on the driver, and 5i hours of it at a stretch is too 
much. I believe that a material portion of road accidents is due to the 
driwr being tired, perhaps sleepy, at least not fully alert. The interval 
of half ail. hour may suffiee for refreshment, but not ,'for rest. I think two 
continuous periods of four hours each, with Oue hour's interval, or 48 
}>.ours in the week might save many lives. 

Sil', the part which alcohol plays in any particular accident may be 
difficult to assess, but there is no doubt as to the deleterious influence of 
alcohol as an aocessory in these cases. The most important action of 
alcohol O'l'l an average healthy human individual is upon attention. The 
mental faculty is diminished by a.lcohol even in relatively small do:;.es. 
AlcohOl in any dose is the revers~ of helpful. So, Sir, it is desirable 
to educate the motor driving public to the danger of taking alcohol be-
fore driving, 'leading as it does to diminished efficieiu.·y in dealing with 
eDlergencies. I would suggest that a shl>rt memorandtini on "alcohol 
before driving" should be gi'\"en out witn. each driVing license. 

Sir, the only remedy for dangerous driving is sharp punishment. 
~es imprisonment or fine, and the suspension of the license, I would 
s ~est ihat it ought to be pOssible to inflict upon· the ender~ ale &r 
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female,-a compulsory series of lessons in driving given by an instruc-
tor in uniform and in a car so designed and painted that every user of 
the road would recognise it as one in which a fool was being taught the 
rudiments of driving. Punishment can do much, but what is required is 
education. The average intelligence in India is not high enough to be en-
trusted with so dangerous a lethal weapon as a motor car or a motor 
bicycle; and only a rigorous·training can bring most people up to the lowest 
necessary level of alertness, caution,' and prompt action. Pl"1evention is 
better tl!.an cure and better than ~nis ent  Better than legislation 
would be to avoid accidents themselves. 'rhe Central and Provincial Gov-
ernments should initiate a great intensive propaganda on road safety. 
What is required is incteased road sense-more education of drivers, of 
the general public, and of the youth and children of the community with 
respect to the elementary rules of the road and the practices governing its 
safe use. The propaganda requires the enlistment of the pre!6, too school, 
the cinema, the radio and every other useful means and agency to bring 
the subject before the public ; and anything that will tend to reduce the 
appalling number of road accidents due to careless and reckless driving 
is a step in the right direction. 

Sir. the toll of road accidentSi is steadily rising. Compulsory motor 
insurance against third party risks is bound to reduce this toll. The certi-
ficate of insurance should be carried by the motorist, and produced on 
application by a police constable ; and until Chapter VIII---eompulsory 
motor insurance against third party risks--comes into force, the motorist 
should give security that he is able to meet the liability for any personal 
injury that he may cause to innocent third parties. Then only the neces-
sary license should be issued. Altoough India has got the smallest num-
ber of motor vehicles in the world, so far as accidents are concerned, this 
country takes a high place as compared with other countries. The' inci-
dence of motor accidents in India is far in excess of that in any other 
country in the world.. In India the rate of deaths per motor vehicle is 
the appalling figure-93 per ten thousand as compared.with-59·4 in Italy, 
30·6 in Great Britain and 7·4 in New Zealand .... 

An Honourable l![ember : What was the number of total deaths , 

Mr. Badri Dutt Pande (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural) : The rate of deaths due to other causes is also very 
high. 

Dr. B.. D. Dalal: This calls for drutic and expeditious legislative and 
administrative action ; and I am stl'ongly of the opinion that Chapter 
VlII---eompulsory motor insurance.against third party risks-should come 
into operation at once, and should not be postponed until the expiry of five 
years from the commencement of the Act. 

Sir, in connection with Chapter VlII---eompulsory motor insurance 
against third party risks,-I would like to bring to the notice of this 
Honourable House ~ne important point. It is 1h·is. However reckless or 
criminal a motorist might be, his insurance policy covers all his personal 
loss as well as that of third party. What obtains at present is that the 
motorist gets repairs to his car-perhaps a new car, and all his expenses 
paid by his insurance company, with the sole exception of any fine that 
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miaht be imposed by the Court. Sir, I submit that motorists would iostinc-
tiv~l  become more careful if they knew that the law would r~vellt their 
recovering on their policy in the event of their conviction for a serious 
driving offence-man-slaughter, dangerous driving, or driving unuer the 
influence of alcohol. Of course there should be no interference 3t all with' 
. third party liability. Sir, in view of the disastrous accidents on the Rail-
ways, I would urge the need for inaugurating an insurance scheme for 
accidents to Railway passengers. There is one point which raises a puhlic 
issue of very great importance. It is this, that the hospitals should be 
given a statutory right to recover their expenses incurred in the t·reat-
ment of motor accident cases. This liability is a great strain on the hos-
pitals whose finances are seriously burdened, and ..... . 

Mr. Badri Dutt Pande : What about Railways ? 

Dr. R. D. Dalal: (I have already said about Railways.) ...... whose 
powers of service to the community owing to the occupation of their beds 
are very much impaired. The most sensible method of meetillg this 
emergency would be to provide for it under compulsory third party 
insurance, which should be extended to cover payment by the insurer to 
the hospital for maintellance and treatment. 

The proposals in this Bill for the regulation of road motor transport 
arc designed to effect the smallest Government interference with legi-
timate competition between road and rail. The proposals deal with only 
such forms of competition as can definitely be called unfair. So, this 
Bill has laid well and truly the foundation for a proper co-ordination of 
the road and railway services, and a new era of collaboration between the 
two former rivals has become possible. Sir, in almost every country in 
the world with the notable exception of India, Governments have found 
it necessary to restrict by  various means the operation of road passenger 
serviees, and to apply similar measures to the road goods services as well. 
The restrictions imposed are-the deliberate limitation of road facilities, 
,vith the object of preventing the loss of traffic to the railways. whether 
in Government or private hands. In Switzerland and Belgium the road 
concerns are forced to hand over a part of their earnings to the railways. 
In Germany a severe licensing system is combined with a strict control of 
rates and fares. In South Africa, New Zealand, and Australia an attempt 
has been made to prohibit entirely competition between road and rail. It 
would appear that India has been one of t'he Jast countries to wake up to 
the necessity of preventing this dcstructive competition between road and 
rail. With the experience of so many other countries to guide us, the Gov-
ernment of India have an admirable opportunity of evolving a really scienti-
fic policy of correlation between road and rail. 

Sir, the chief cause of the alarming decline in railway revenue ha." been 
tbe unfortunate combination of industrial depression of unparalleled 
severity and the steadily increasing acute competition of roads. The main 
reason why the railways have found it difficult to meet road competition 
lies in the fact that the railways are compeUed by law to carryall the traffic 
that is offered them, and in order to do so, they are (.bliged to maintain a 
"ery elaborate and expensive permanent way, whereas their rivals-the 
road baulers are free to pick and choose the more remunerative kind of 
traffic and to leave the rest to be carried by the railways as best they can. 
The result is·a very uneconomical form of competition, which, if permitted 
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to continue unchecked, must quickly destroy the whole freight rate struc-
ture of the railways,-an event which would entail serious consequences to 
the industries of the country. If the railways are deprived of their more 
remunerative traffic by the competition of the roads, their only method of 
covering their expenses will be to charge higher rates on their remaining 
traffic, which would be especially injurious to the basic industries. Viewed 
in this light, competition between road and rail is most irrational anil des-
tructive. The cheapness of long distance road motor haulage is cntirely 
c'onditioned by the fact that the railways must continue to carry the bulk 
of the heavy traffic. Therefore, the road, in spite of the changed condi-
tions brought about by the petrol engine, is essentially auxiUiary to the rail-
ways. Once it is admitted that the railways are a national necessity and 
that the more fully they are employed the cheaper their operative costs, it 
becomes self-evident. that to permit traffic to be diverted from the railways 
at haphazard is a mistaken policy. Moreover, taken as a whole, the rail-
way is the cheapest and quickest way of transporting merchandise over 
long distances and is the only practicable form of conveyance for heavier 
types of commodities. The proper function of road transport is local col-
lection and distribution, though the area of its economic operation to which 
the term " local" can be applied has been enormously enlarged by the 
invention of the petrol engine. For shorter distances, owing to the con-
venience of door to door service the road motor vehicle is the cheapest and 
JUost convenient form of transport both for passengers and for all except 
heavier types of merchandise. But for long distances, the railway is in 
e'rery respect the most preferable form of transport, because the attempt 
to convey heavy traffic at high speed over· the roads, besides being more 
expensive when the full cost including the cost of life and limb and the 
expenses entailed by the wear and tear of the roads is taken into account, 
must in the end defeat itself. Therefore, what is needed is a properly co· 
ordinated system of t.ransportation, which will afford the cheapest Bud most 
convenient facilities for the community as a whole. Sir, t.he reasons ",11ieh 
have led traders to divert their traffic to the road are convenience and 
cheapness. The goods motor vehicle gives a door todoor service. It ('an 
be directly controlled as to time, because the goods motor vehicle call start 
at any hour of the day or night when the load is ready, and need not obey 
any scheduled time-bible like a goods train. Moreover, the price charged 
on the road is considerably less than the charges made by the railways--
a consideration which is the decisive factor. Sir, it is essential that road 
and rail should be placed on a basis of fiscal equality. That would entail 
a considerable increase in the scale of motor license duties, and it would 
also increase very heavily the taxation of the goods motor vehicle, which 
js l'esponsible for by far the greater part of the wear and tear of the ~ ads  

The imposition of heavier taxation on the goods motor vehicle is of neces-
sity a painful process, but the ~ er ial ~er of the road must pay his 
share of the eogt. of constructing and maintaining his permanent way. 
Private carriers or ancillary motor USers should be prohibited from carry-
ing any but their own goods. That would give t ~ public carrier a field 
frep. from unfair competition. A certam, amount of traffic off the roads 
ghould be driven back to the railways. This is eminently desirable in the 
public interest, and it will leave the WilY clear for t1l:e constrllctive task of 
eo-operation between road and rail. TQ: eliminate competition altogether 
mid to restore to the railways the monopoly they previously enjoyed would 
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neither be possible nor desirable; but legislative action iii undoubtedly 
ne essa~  to protect the whole .freight.rate sil'ucture of the railways from 

~la s n  Once such protectIon ~ been granted, the railways will be 
abLe:: to press forward towards the deSIred goal of cheaper and quicker trans-
pori both for passengers and goods. Sir nowadays tramways are 
obsolescent, and because of the unnecessary congestion and dan O'er of 
which they are the cause, all existing tramways should be gradually aban-
doned, and no ~es  lines should be constructed. To meet the t~ an ed 
canditions, to meet the new conditions the railways should attempt to evolve 
a new type of co-ordination between road and rail. Experiments should 
be made with special kinds of vehicles. For example, a rail motor car 
which is capable of running along the railway as well as the road. On t ~ 
freight side also the railways should attempt to meet road competition by 
organising a very effective system of collection and distribution in their own 
goods motor vehicles. 

Now, Sir, I shall bring my remarks to a close. Sir, in a properly c0-
ordinated system, road transport will be complementary to, and not com-
petitive with, the railways. Clompetition should become co-operation. 
Every effort should be made to work steadily towards that goal ; and if 
necessary, the railways should buy the interests of motor bus companies. 
Train and motor bU8 organisations should thoughtfully interlock their 
time-tables, and should co-operate in ensuring speedier transit. The 
trauller should be able to change from road to rail, or from rail to road. 
The public would thus enjoy the blessings of co-ordination. For example, 
the Madras and Southern Mahratta Railway would earn fame and admira-
tion by establishing a motor bus service at Belgaum, HubU, or Shimoga, 
and by its slogan of " See Gersoppa Falls of world-wide fame". Today, 
more than ever before, time is money. So, I would emphasize that it is only 
by giving faster, cheaper, more punctual, and more attractive service that 
the railways will be able to hold their own and to maintain their position 
in the face of road competition. 

Dr. p, N. Banerjea (Calcutta Suburbs: Non-Muhammadan r a~  : 
When during the Delhi Session of the Legislative Assembly the motlO!-,-
was moved by my Honourable friend, Mr. Clow, to ~e er the .Motor Ve1:l1-
cles Bill to a Select Committee, I took the OpportunIty to pomt out some 
oj' the more serious defects in the Bill. I am happy to be able to Hay that 
since then· the Select Committee has gone into t ~ matter and has :emoved 
many of those defects and has improved the BIll to a. very sidera ~e 
extent. But there still exist several important defects m the. BIll, and It 
should be our duty to remove them during this Session ~ t'he Assembly. 
OUI' attitude towards this Bill should be one of constructive and helpful 
criticism and not of opposition or obstruction. 

It is admitted on all hands that regulation and control of motor tran~
port is desirable nay it is necessary in view of the large number of n~ l

" 'h . d'ff ce of opInIOn dents which occur in India every year. But t ere IS ~ eren ,. 
as to the manner, the measure, and the purpose of t ~ control. 'I akmg 
the last point first, I find that in the Statement of ObJe.cts and Reasons 
appended to the Bill it is laid down that safety and convemence. are to form 
thc purpose of this Bill As regards the Illeasure of control It s ~ ~ 
just as much as is ne es~ar  in achieving this purpose, !IDd no more. It 
regard to the manner in which tle control is to be exere18ed, the Select Com-
L300LAD D 
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mittee have now laid down that Provincial Goverriments should be responsi-
ble for carrying out the objects of this Bill. I agree with the view thlit the 
Provincial Governments, who are in touch with the people, are in a better 
position to understand and appreciate the difficulties of the people than 
the Central Government would be. I am glad that rule-making powers 
have been given to the Provincial Governments. But I am sorry to find 
that too much power has been entrusted to Provincial Governments, and 
it is a pity that in some respects the proposals of the Select Committee 
are of a reactionary character. The changes made in clauses 26 and 34 
of the Bill are instances in point. 

But the most reactionary of aU the proposals made in the Bill are 
those which are contained in clause 42. In this clause, several considera-
tions are mentioned which are to guide the regulation and control of motor 
transport. These considerations are not to be found in the Statement of 
-Objects and Reasons appended to the original Bill. They are, in faet, 
.additional objects and reasons, and 88 such they are entirely out of place. 
What are these three considerations' They are, first, the desirability of 
.the development of motor transport, secondly, the desirability of prevent-
'ing loss from occurring in railway earnings which are a part of the national 
allsets of the country, and, thirdly, the desirability of preventing the 
det~ri rati n of the road system. However desirable these objects may he, 
1 say that they have no place in this Bill. As regards the third of these 
considerations, we all know that in every province considerable revenue 
.is derived from the duty on petrol. There are also forms of provincial 
taxation of motor transport. If the road system in a province tends to 
deteriorate, the Provincial Governments may take further steps in the 
watter of taxation of motor transport with a view to preventing such 
deterioration. 

Mr. ][. Santha.nam: Petrol duty is Central not Provincial. 

Dr. P. R. Banerjea : The provinces get shares of the Central petrol 
duty. They have separate taxation of the motor transport system and t.his 
taxation, if necessary, may be carried further. 

Sir, as regards the second consideration, I would refer this House to 
a question which was asked by my Honourable friend, Mr. Brojendra 
Narayan Chaudhury, a few days and to the answer given by the Honour-
able Mr. Clow. Mr. Chaudhury asked: " Is it a fact that one of the 
main objects of the motor vehicles legislation nOw before the Assembly is 
to prevent the Railways' loss by bus traffic ,  " The answer to that was : 
" 1 should not accept this as an accurate statement of the position. I 
would refer the Honourable Member to the Statement of Objects Ilnd 
Reasons appended to the Bill." Now, that is exactly my point. You 
cannot g,J beyond the Statement of Objects and Reasons appended to the 
Bill. The Select Committee has added a number of other objects and 
1"(;880nS and these seem to be out of order. I wish the Chairman of the 
Select Committee had ruled them out, and I hope the President or Chair-
man of the meeting will consider this question at a later stage. But SO 
far as I am concerned at the present moment ....•. 



THE MOTOR VEIDCLEB BILL. 1021 

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: 
Muhammadan Rural) : Your Leader was the Chairman of the Committee. 

Dr. P. N: Banerjea: Thl!-t does not matter. Whoever might have 
been the ChaIrman, I am entitled to say that he did not give a correct. 
ruling or did not consider the matter 

Sir, I will refer for the present to the mischievous consequenoos that 
are likely to arise from the insertion of this addition to the Statement of 
Objects and Reasons. 

Sir, it has been said, and this was affirmed by the Honourable Mr. 
Clow the other day, that when the Bill was originally introduced a great 
deal of suspicion existed with regard to the objects of the Bill' and the 
insertion of the considerations alluded to by me has confirmed this sus-
picion. People now say, " .It is absolutely clear what the real intentions 
behind the provisions of the Bill are". The Honourable Mr. Clow is of 
a different opinion and even yesterday in his speech he said that these 
are not the intentions behind the provisions of the BiltIf he is in earnest, 
I hope he will agree to the deletion of the entire clause 42 .. 

Now what are the powers given by this clause to the executive Gov-
ernment f The executive Government has 'been given the power to pro-
hibit or restrict the carrying of long-distance goods traffic and secondly, 
to fix maximum or minimum fares and freights. Now these are 
dangerous powers which may be used for the purpose of stifling legiti-
mate competition between rail and road.' 'Sir, it may be argued that a 
large amount of national capital has been invested in the railway system 
of the country and, therefore, it is necessary to protect this capital. Now, 
when this is said it becomes evident that the Government is not a dis-
interested party. But because Government is an interested party, is it 
right for the State to deal unfairly towards its subjects T I say it is not. 
We are trying to establish a democratic form of government in this 
country, and should we not adopt a policy of justice and fair play in all 
our relations between the rulers and the ruled? Sir, to my mind the 
State has. no right to deal unjustly 'towards its subjects. 

Further, is it really impossible to solve this problem without having 
resort to unfair means' I do not think so. This road-rail problem has 
ari8en in many other countries, and how has this problem been solved there f 
In England several committees were appointed during the last ten years, 
but is, any thing like these proposals to be found in .any of the re~ rts of 
these committees, and 'is any provision to be found m the .,.lct ~l  was 
p:ussed six or seven years ago by the Government of the ~llted King.dom f 
N.o. How, then, did they try to solve the problem.' ~ lr  the all: ~ s 
dId not depend on 'Government either dire tl~ or mdIrectly for glvmg 
~ e  any undue advantage in the matter of ra~l r ad tran.sport, but t~e  
Introduced various improvements in the machmery and. m the wo!kmg 
system by which they have 'been able to et~ on faIr and e lt~ le 
terms with road transport. Similarly, in the Umted States .of Arnerlc,a, 
what did the railways do f They tried to improve the effiCIency of ~e 
raHway system to reduce fares and freights, and to afford. greater faCI-
lities both for' passenger and goods traffic. Other countr!es have also 
followed the lead of these countries, and in nO country a~ ~t been .found 
necessary for Government· to stifle legitimate et ~l n  SIr, the 
problem is not insoluble in India without resort to unf8J1' means. Let 
LSOOLAD DB 
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the Railways provide better accommodation for passengers, let them 
rroyide better facilities for the conveyance of goods, let them mete out 
better treatment to their clientele, let them improve their machinery and 
administration, let them try to prevent accidents which so frequently 
occur in this country, and let them follow the policy of economy and 
retrenchment by reducing the salaries of high-paid officials and abolishing 
unnecessary posts. By these and other meallB the Railways will be placed in 
such a position that they will be able to eompete on fair terms with road 
transport. 

Sir, it may be said that the power of control has been given to the Pro-
vincial Goyernments which are responsible to the people. My answer, 
to this is two-fold. In the first place, the Provincial Government. 
&s they exist at the present moment are not responsible to the people 
ill the fullest sense of the term . 

.An Honourable Kember: They are, comparatively speaking. 
Dr. P. •. Banerj_: They are not responsible in the real sense of 

the term. Besides, they are not a disinterested party. Under the award 
of Sir Otto Niemeyer the provinces will get a share of income-tax revenue 
811 soon as the railway revenue improves. Well, if they are not a di .. 
interested party, they cannot deal justly with this question. Sir, I may 
be told further that in several provinces it is the 'Congress which rules. 
Yea, I know that in seven provinces of India there are Congress Govern-
ments. I am glad to be· a l~ -to say that the Congress Ministers in these 
provinces have put energy and enthusiasm in t e~ work which was not to 
be fOUIid in the provincial administration for many yea1'8 past. I am al80 
glad to be able to say that, on the whole, these Congress Ministers have 
done very good work. But even Congress Ministers are not infallible. 
And who knows how long these Congress Ministers will eontinue in office , 
Circumstances may arise when it will be necessary for the Congre81 
Ministers to' vacate their office and give place to other Ministers. We 
should also remember that there are other provinces which are not ill 
that favourable position. In those provinces it cannot be said that a 
great improvement has taken place in the administrative system. There-
rore, when we speak of the Provincial Governments, we should not think 
only of the Congress Governments but should take into account also the 
non-Congress Governments. Sir, I am not one of those who will entrust 
Tery large powers to the executive, because the experience of mankind 
is that, whenever excessive power is entrusted to a Government, there 
is the likelihood of abuse taking place. We should, therefore, be very 
reluctant to entrust large powers to the executive in this connection. 

A few other points should be eonsidered in'this connection, one of 
1 which is very important. The restrictions on private 
P.M:. carriers seem to be very stringent. Although it is true 

that some relaxation of these restrictions has been made by the Select 
Committee, still the restrictions which exist at present are unnecessarily 
stringent ; and unless these are substantially mo.dified, the trade and 
indUlitry of the country-and not merely motor transport-will greatly 
mfl'er. 

I should like to say a word about the constitution of the provincial and 
[,\;neral transport, authorities. The Select Committee dec.ided, I think 
J:lgfltly, to debu the presen.ce 011 flu_ ~ ties of peno .. having 8D1' 
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financial interests either as owners or as financiers or as employees in th.ese 
ll~erns  but, then, the effect of this provision will be to exclude expert: 
advIce. I would, therefore, suggest that an Advisory Board consisting of 
experts and others should be constituted in every province in order that 
the. decisions of the provincial and regional authorities may be properly 
arrIved at. 
There is another matter which should engage our attention, and that 

is the insurance of motor vehicles. In fact, this is one of the most im-
portant probleIllS which we have to face in connection with this Bill. 
Sir, insurance has now come to be regarded as one of the essential features 
of modern civilization. Now, two categories of insurance have existed in 
different countriaeJ. One is the comprehensive system of insurance and 
the other is the insurance against third party risks. This latter category 
of insurance is to be found in several countries, such as, Great Britain, 
some States of the United States of America, Sweden, New Zealand, the 
Irish Free State and Zehechoslovakia. Now, are we or are we not to 
adopt this system of insurance T That is the question. I have already 
alluded to the accidents which occur every year in India. As a matter 
of fact, the incidence of accidents in India per motor vehicle is the 
highest in the world. In view of this fact it is eminently desirable that 
a system of compulsory insurance should be adopted in this country. 
But the question is, what will be the burden on the owners of motor cars 
and motor vehicles and on the' passengers' It ~as been calculated in 
the Hepor1 of the Motor Insurance Committee that the burden is not 
likely to be very great. I agree with thltltview that the ultimate burden 
will not be very great. But there is an initial and immediate burden .. 
The premium has to be paid at the time the policy is effected and we 
should consider whether at that time the owner or the person in charge 
of the car or the transport vehicle is in a position to bear this burden. 
If WE' t'lkE' a long view of t in~s  we become convinced that this burden 
can be borne. and I think that it should be borne. But we cannot forget 
the fact that the people in India are poor and they are not familiar with 
the idea of insurance. Therefore, some time will have to be given to .the 
owners, the financiers and others n er~ in motor transport to adjust 
their finances. Then, there is a further reason 'why there s~ ld be .somp 
delay in giving effect to this provision. The Motor VehIcle InsuraJ?-ce 
Committee rightly point out that the payment of monetary ~nsat n 
will not by itself reduce thE" number of accidents. Other steps wIll. have 
to be taken by thE" Government in order that the n ~r of accIdents 
may 'be reduced and in order that the scheme of Insurance ~  
he made successful. ThE" Cnmmitee say: " If this is not done, t ~re 18 
a fear that the scheme of compulsory insurance will break down owmg to 
the high premium that will be necessary to cover the cost". Therefore, 
Sir, I submit that some time should be ~iven in order that all these steps 
may be taken. In the original Bill it was suggested t ~t five :rears c?n-
stituted sufficient time. I t.hink that is a reasonable perIOd durmg which 
all the steps may be taken ami financial adjustments ~a  ~ made. In 
the Select Committee's Report we find that power has been gIven ~  Pro-
vincial Governments to decide as to the time .of en r~e ent of. thIS part 
of the Bill. Looked at from one point .of v e~  thIS IS qUIte rIght 
because the Provincial Governments know the CIrcumstances If the :p;ople 
in their respectiv(' areas. But then there is this di~ lt  Un ess 1lJlI ~
ity is secured the scheme of insurance will not be qUIte successful or effectIve. 
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Sir, several questions connected with this matter of compulsory 
insurance are worthy of being considered.. The first is the question of 
State versus Company insurance. Opinions, as we know, differ on this 
question. There are merits and demerits in both the systems. If at the 
present moment a National State had been in existence in India, I would 
probably have voted for a system of State insurance, but, unfortunately, 
that is not the position. I would, therefore, prefer a system of insurance 
by companies. But I would strongly insist that these insurance companies 
should be registered in India, their capital should be rupee capital and their 
Board of Directors should consist at least of a majority of Indians, if they 
do not consist entirely of Indians. 

Sir, there are a few suggestions which I should like to make in regard 
to the question of insurance. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assembly re-assembled after Lunch at Half Past Two of t ~ 

Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Dr. P. B. Banerjea : Sir, when the House rose for Lunch, I was 
Ul'ging that a system of compulsory insurance should be effected only with 
Indian companies and not with foreign companies. Sir, when insurance 'S optional every person has the right to insure with any company he likes. 
But when we introduce a system of compulsory insurance we should see 
to it that the benefit derived from this insurance business should go to the 
people of the country. In connection with this insurance business I should 
like to make a few suggestions. My first suggestion is. that the amount 
of liability incurred in respect of anyone accident should be limited to a 
lower figure than RB. 20,000. My object in making this suggestion is to 
lessen to some extent the intial burden on carriers of goods. The second 
IInggestion which I wish to ma'ke is with regard to co-operative insurance. 
I suggest that the amount of deposit which is required of co-operative 
insurers should be reduced from Rs. 25,000 to Rs. 15,000. Co-operative 
insurance is a form of insurance which should be encouraged by Govern-
ment as well as by the people of the country ; and it is in this view that I 
make this suggestion. I may recall the fact that when last year we debated 
the Insurance Bill I put forward certain amendments with regard to co-
operative insurance, and those amendments were accepted by the House. 
In order to foster co-operative insurance we should see that the initial 
deposit which is required should not be very heavy. My third suggestion 
is, that a machinery should be provided for a prOlgpt settlement of insur-
ance claims. The bulk of the people of India are poor and ignorant, and 
those persons who will be affected by accidents will find it very difficult to 
go through the ordinary procedure of the law courts or the insurance com-
panies. Therefore, it is desirable that the State should establish a machi· 
nay which. will see that the affected. parties get compensation without 
much delay and without any harassment. 

Sir, whether this measure which we are going to pass will prove bene-
flp-ial 01' otherwise will depend to a very large extent upon the manner in 
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which the provisions of the Bill are carried out by the Provincial Govern-
ments and the a~t rities working under them. Allow me to express the 
hopt that ~ bodies. and er n~ entrusted with the task of administering 
thIS Act will do theI.r work effiCiently and conscientiously. But before we 
ask t~ers to do theIr duty we ourselves should do our duty. Let justice 
and fair-play for all be our motto, and let not any policy of expediency 
make us deviate from the right path. 

lItIr. R. M. Chatterjee (Government of India: Nominated Official) : 
Sir, I shall speak only a ~  words on the compulsory insurance of 
motor ve i~les  All of you, I ~lieve  have read the re'p_ort of the 
Motor VehIcles Insurance Committee on which I had the honour to 
serve. You had also the opportunity of hearing the Honourable Mem-
bers when the Bill was sent to the Select Committee_ The question of 
compulsory insurance had been fully discussed in this House. I have 
only a few remarks to make. The importance and utility of having 
compulsory insurance in Our country cannot be ver e ~si ed  I 
shall only make an effort to meet the criticisms that are m!:lde against 
this most salutary provision of this Bill. In my opinion none of these 
objections is serious and I find, no difficulty in meeting them. 

There can be little doubt that the existence of compulsory insur-
ance will become rapidly known and genuine claims will arise with 
much greater frequency. No doubt accidents are inevitable in every 
sphere of life and the responsibility for providing safeguards against 
them rests with the individual who sufi'E}rs from them. Nobody has 
ever suggested that a person should receive compensation for an acci-
dent due to his own carelessness or where there is ntri ~t r  negli-
gence on his part. Although adjudication by the civil court:.; is 
inevitable in a number of cases, it is probable that competition -among 
insurance companies will lead to more satisfactory results from the 
point of view of an unfortunate victim, if compulsory ins ~an e is .intro-
duced. A good company, to preserve its reputati?n, Will not lIke .to 
drag every matter to court. So far as I know, lDsurance compames 
in India do not very much favour compnlsory insurance as they fear 
that claims will incr'ease and awards by civil courts become ~nd l  
inflated. If these fears are justified it will apply to all a~ les but 
mOre to those that accept the bad risks .and the remedy IS tl) Increase 
premiums all round and reject the bad rIsks. 

~e most important point for advocating the cause of compulsory 
insurance is that it is somewhat appalling to read ~ at the dea~  rate 
from motor "ehicle accidents in India is twice as hIgh a~ that In any 
other country. I believe, Sir, you have seen the table rl t~d on page 
15 of the ~ rt of the Motor Vehicles Ins?rance ~ lttee  The 
~ art  in the opinion of the itte~  states m graphIC ~  the ~t 
Important argument for the introductIOn of l~ l  lls ran e ~ 
India. In my opinion Sir this measure far from bemg P e at r~ I a 
!ong been overdue. I 'fail to understand why ~ ere ~ ld lie any 0:0: 
III introducin... this VE'rv important measure III In lla. _e lend~ her 
b ,..,. t't t  a  s ur upon n Ia -

num er of accidents in India seems to cons 1 u  e  -
self. 

Chapter VIII of the Bill attempts to intr ~ e ini~ :r l~l  :!S!:d .. 
of compulsory insurance against third party riS s. m 



1026 LEGISLATIVE ASSEMBLY. [20TH AUG. 1938. 

[Mr. R. M. Chatterjee.] 
that this Chapter does not revolutionise the law of insurance. It will 
not compel insurers to guarantee in every case payment of compensa-
tion to a third party who suffers injury from the use On tb.e road of a 
vehicle driven or employed by the assured. What t4e 1}ilJ does is to 
make it an offence to use a vehicle on a road ll!lless there is jn existence 
and effective during such use a policy of third party insurance which 
fulfils the requirements of clause 95 of the Bill. Clau(le 96 of the Bill 
provides that when a third party has got judgment against an ass.ured 
in respect of such a liability as the Bill requires motorists to cover by 
insurance the injured third party may claim the amount qf his judg-
ment from the insurer who may have avoided or cancelled the policy 
or may be entitled to do so. Later on the Bill provides that in case of 
insolvency of the assured his rights against the insurer will be trans-
ferred to and vest in the injured third party who will get a pr.eferential 
claim against the policy money. 

I think we should bring Chapter VIII into operation throughout 
British India as early as "Qossible. In this connection may l. Sir, draw 
the attention of the House to a very serious defect in sub-clause (3) of 
clause 1 of the Bill. Here there is an attempt to regulate the relation-
ship between the provincial executive and the provincial legislature by 
a piece of central legislation. We cannot lay down a constitution for 
the provinces. I am afraid the constitution does not !lllow us to do this. 
But I leave this matter to be fully discussed by the n ra l~ the Law 
Member in this House. J will only refer in passing to the various com-
plications that will arise if the majority of the provinces give effect to 
the provisions relating to compulsory insurance from the very day the 
Act com('s into operation. Considerable hardship will be 
caused to those provinces which do not accept Chapter VIII becaus(' 
the Act will be autonomically enforced upon most unwilling and unpre-
pared provinces. I would. therefore, ask you, Sir, to c,?nsider that 
position very seriously and for the sllke" of unifor'mity I would ask the 
House to empower the Central Goverl!ment to fix one date ~ r bringing 
into operation throughout British India this very important measure. 

The next point is that there is at present a failure of the unfortu-
nate victims-some of whom may be the main support of t~ir family-
to obtain the compensations which are legally their due, either beCAuse 
the owners of the vehicles causing the accidents are uninsured and with-
out means, or because the victims are ilmorant of their rights how to 
proceed to secure them. The Motor Vehicles Insurance Committee 
came to the conclusion that compensation is sometimes paid without 
recourse to le!!'al action in the caSe of minor acc.idents by ~li  vehicles, 
though it is generally inadequate. but that payments of any sort are 
rare for serious accidenti. In the United Provinces a compensation of 
twenty-five rupees was paid to a child who lost an arm. This was the 
only instance the United Provinces were able to report of the compen-
sation being paid without insurance. This made the members of our 
Committee aghast. Sardar Sant Singh has also from his experience 
told us that he knew that in the case of accidents poor victims are left 
without any compensation or remedy (page 16). As regard's the sug-
gPf-ltion that the existence of compulsory insurance will make the 
driv('rs more careless, I think we' have a very good answer to give. 
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:rhere is no provision in the Bill for compulsory first party iV.durance Or 
msurance of property. There will still be a substantial inducement to 
drivers who are not ~ered by the pOlicy to drive carefully (Roughton's 
Report page 30). DrlVeI'ti also run the risk of criminal prosecution if 
they are reckless. Third party policies do not absolve -them from 
criminal liability. 

My third argument in favour of compulsory insurance would be 
.. 'l'he smallness of cost". It has been argued that insurance means 
additional operating cost and the owners of the motor vehicles who 
depend on them for their livelihoOd have very often very little margin 
on which to work. Insurance will increase costs and so will decrease 
taxable capacity. I admit that there will be a small increase but in my 
opinion the small increase in cost will far be outweighed by the corres-
ponding benefit. Then again, Sir, the findings .of our Committee have 
encouraged us to think that the burden upon the owners will never be 
heavy. One anna per passenger per hJ!ndred miles or two annas per ton 
of goods for a whole day can never be said to be a very heavy inci. 
dence. 

Sir, before I resume my seat I would like to say a few ~rds regard-
ing State insurance. It may be suggested by some of our Members that 
Government should undertake the duty of motor insurance. I do not 
know whether it is intended that the State should take over all insurance 
of motor vehicles or only that portion-of it which is compulsory : the 
former course would necessitate the expropriation of existing business 
while the latter necessitates each accident in which there was a claim on 
behalf of a third party being investigated by two sets of examiners, one 
employed by the State and the other belonging to the l lPa~  ~es
ponsible for the non-compulsory part of the insurance-a duphcatlon 
which could not fail to increase the costs bearing upOn the the owners of 
motor vehicles. 

Motor insurance does not merely mean the taking of premia and 
paying out of compensation. In motor insurance ~ver  clail!l has to be 
investigated both as regards amount and the liabilIty ?f the msurer. In 
the case of a life insurance however, the amount IS known and t.he 
liability of the insurer is s~ld  in doubt. It is inevi.table that the Ill-
vestig-ation of claims will require a large sum ~ r WhICh an all an~~ 
wiJI hav(' to be madE.'. If claims are not investIgated the amounts pal 
wOlll(! t,(' swoJIen to an extraordinary degree. 

If the State entered the field it would probably find that by a nat ~a~ 
proc('ss of selection the cream of thf. business in the fOi ~:~e ~i et:e 
oWners with good records had been taken by the compan as d th State 
bad risks whom no one would insure will be left t1> ~~e ~n e~~er ~  the 
scheme. Thpse latter are the very persons wffho ~  m facilities to cOli-
road altogether. but a State scheme would 0 er (' 
tinuP. their evil COUTse. 

t f th matter. It will be re-
I would also refer to another aspec 0 e  t 1 nath in this House 

membered that there was recently discussed at !!re8 fe 1938 During the 
the Bin which has now become the Iusurat,lce Act ~sed t ~ir views that 
COurse of those debates members of all partIes ~ re 'ndustrv that is 
~ver tl ill  should be done to foster the young lDsurance 1. • 
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growing up in this country. If this is the sincere desire  of the House I 
would ask how it can be reconciled with a proposal for State insurance 
which would seek to di!.ert business from· the. companies to the State. 

State insurance also has a disadvantage that it removes the element 
of healthy competition which in itself tends to keep profits within rea-
SOnable limits. It is common knowledge amoIlgst those who study closely 
the results of insurance business that motor vehicle insuran.ce in parti-
cular is the most difficult branch of insurance to con.duct successfully. 
Nobody can deny that this is a business of experts. Even the oldest-
established companies with the benefit of many years of experience and 
expert staffs of the highest qualifications find the greatest difficulty in 
showing a balance on the right side at the end of the year's working. 
In England the injUdicious selection of risks was res ~nsi le for failure 
of some companies. I suggest therefore that no s st~  of State in-
BUl'ance could compete against those already in posse,ssion ~ the field 
without incurring losses which would have to be met either lly increased 
premium or by, in effect, subsidies from general revenues-tlte former 
remedy would obviously tend to drive still more vehicllil owners from the 
State to the companies, leaving the State with a larger pro];!o.r.tion than, 
before  of the worst class of risks. 

t am of opinion that the business of this nature will be more effi-
ciently done by private enterprise than by the State. The division of 
Overhead charges of a company between a number of different forms of 
insurance which tends to keep down costs will not be present in the case 
of State insurance. On the ground of public policy also I think the 
State should not compete with_existing interests and l ~al el!terprises. 

The figures shown in the Report of the Motor Vehicles Insurance 
Committee are undoubtedly much below the actual owing to a very large 
measure of non-reporting. Perusal of paragraph 44 9f our Report will 
show that. The proportion of non-fatal accidents is 24 to 1 in England 
but only 8 to 1 in India. This suggests that the non-fatal accidents are 
three times as numerOus as shown. I have no doubt that if compensation 
can be obtained many that are not now reported would be ~~ de knowtJ.. 

Compulsory State insurance against motor accidents hal! not so far 
as I am aware been attempted elsewhere. It may very well be assumed 
that other countries have realised the objections to it. 

The diflfculty which people will experience in fighting t ~ State can-
not be overestimated. The procedure which requires to be adopted in 
such a case is far from simple (vide section 80 of the Civil Procedure 
Code) and may well have the effectQf discouraging persons with legiti-
mate grounds for claims from taking steps to enforce them. 

In view of these considerations I have no hesitation in asking this 
House to reject the idea of State insurance as One which offers no ad-
vantages of any description over insurance operated hy private enter-
prise. 

With these few words:t support the motion. 
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Seth Govind Daa (Centml Provinces Hindi Divisions: Non-Muham-
madan) : Mr. Deputy President, I also rise to support the motion of the 
Honourable Mr. Clow, but I cannot support it with the same amount of 
enthusiasm with which my Honourable friend, Mr. Santhanam, did. Mr. 
Santhanam made it perfectly clear that whatever he said was his personal 
..,iew and not the views of the Congress Party as a whole. I also wish to 
make it clear that whatever I shall say is my personal view and not the 
opinion of the Congress Party. ' 

Sir, the Select Committee, no doubt, made many improvements in 
the Bill. and I take this opportunity of congratulating the Members of 
the SeJect C{lmmittee for their great endeavour, but still I am afraid that 
the objects for which, it is said that, the Bill is being introduced will not 
be achieved. The Honourable Mr. Clow in his speec4 while moving his 
motion said that there were two main objects for bringing forward this 
legislation,-one was the public safety and the other was to consolidate 
the various Provincial Acts which already exist in this sphere. He 
furthf'r said that he had received various representations from the !Dotor 
transport organisations protesting against this Bill, but, in his opinion 
these representations were made on account of certain misapprehensions. 
The Honourable Mr. Clow declared that the Bill was in no way against 
the interests and development of the motor transport ind s ~  :~  

Sir, if I was convinced that this was the case, I would have readily sup-
ported his motion with great enthusiasm, but the Honourable Mr. Clow 
contradictcd himself in his own speech. In the beginning he said that 
the Bill had nothing to do with Railways ...... . 

The Honourable Mr. A. G. Clow (Member for Railways and Com-
munil!ations) :  I HeYer said that. 

Seth Q-ovind Das : Then you admit that the Bill has got something 
to do with the interest of Railways as well T 

The Honourable Mr. A. G. Clow :  I mentioned, Sir, that there il'! one 
particular section which had a direct reference to Railways. 

Seth Govind Das : But, Sir. in my opinion, besides certain provi-
sions of public  safety, this Bill deals mainly with road an~ rail co-ordi-
nation. Now Sir as far as the clauses relating to publIc safety are 
concerne.1 tll~re i~ not much difference of opinion, but as far as thf' rail 
and road ~ rdinati n is concerned I submit that there is serious differ-
ence of opinion. Sir, there cannot he any real co-ordination without 
~ lete control, and if this complete contro.l on the m,Gt?r tran;'!port 
Industry is going to be exercised with the obJect of el ~ raIlwa.y 
finance, I must say that it will kill the mot.or transport mdustry, If 
not immelliately, at least in the long r ~  SIr, control .)f motor trans-
port inoustry for public safety is one thmg, and c?ntrol. of t ~ trans-
port ind-tlstry in the interests of railway finance IS. entIrely a dIfferent 
thing. I am afraid_ Sir, that in the name of pubbc s~ et   t~e ~ r 
transport industry is going to be controlled and sacrIficed m .the m-
terests of railway finance, and, therefore, I say that the real obJects of 
this Bill are not going to be achieved. 

I anmit that the Railways are a national n d s~  alt ~  .when 
one examines and studies the various compleXItIes Involved m rallway 



1030 LEGISLATIVE ASSEMBLY. [25TH AUG. 1938. 

[Seth Govind Das.] 

administration, one is often inclined to think that it will take a pretty 
long tIme before we can call this industry a really national one. 

Sir, the position of the Statutory Railway Authority, under the 

3 P.lI. 
Government of India Act, 1935, the way in which 
the Railways are perpetually kept under debt, the: 

mismanagement of the depreciation fund, finaooing eonstructiol18 like 
the Hurdinge Bridge, Vizagapatam Harbour, etc., the top-heavy ad-
ministration and Europeanisa.tion of higher services, and many othel' 
similar manipulations, confirm my fear. However, I admit, that we 
mu!!t try to improve the railway finances, but how to do it is the ques· 
tion, and ht're I shall illustrate certain instances and try to show te 
HOllourable Members of the House what other important cOUlltries of 
the world did when they were faced with '8 similar problem. I am 
quoting from a book entitled, I  I Road and Rail in Forty ntri~  

In the United States of America what did they do , 
'I The railways have attempted to meet motor competition by a number of 

teelmical and tariff measures. These measures include, improvements in the actual 
operations of transport ; speeding up of trains and introduction of short light trains ; 
employment of rail cars in the place of local trains, improvements of service, extension 
of the hours for shipment and delivery of goods ; opening of night services for handling 
,aods, employment of speeial equipment to facilitate handling, ete." 

Now, Sir, in America,-

I' There is no federal legislation dealing with the co·ordination of road and rail 
transportion, and in the absence of legislative authority there ean be no administrative 
intenention in the conilict which is taking pIaee between the two means of transport. 
The Inter-State Commerce Commission, on its own initiative, after extensive hearings 
on the subject, arrived in 1932 at the following conclusions: that there is today an 
excess of earrying capacity of existing transport facilities. This excess is due to the 
freedom with which the motor-car has been allowed to develop and ercate competition. 
This competition operates under conditions of inequality which are favourable to motor 
transport. It is reasonable that wherever motor transport renders better service it 
should replace the railways; this transformation should be encouraged wherever it 
seews to be conducive to progress. On the other hand, Federal legislation relating to 
the regulation of motor vehicles operating on the public highways and engaged in inter-
State commerce is desirable in the public interest." 

]n FrancE' we find: 

I' Motor transport enterprises for the carriage of goods have complete freedom 
and are only subject to the provisions of the Code de Za Route applicable to every motor-
car owner. Since the passing of the law of August 21st, 1923, the State may grant 
subsidies to motor transport services for the conveyance of goods." 

With a view to modernising their services in order to meet motor 
competition what have their railways done there' 

"With a view to modernizing their lervices, the railways have eetabliahed 
redul"ed rates between certain stations. Grouping services have been improved in 
.tations and the use of containers developed. Reduced rates have been introduced for 
empty packing cases." 

In ] !aly we see : 

': ~ere are no laws governing the relationship between -road and rail, but certain 
orgB;nlsatlOns have ee~ created to co-ordinate the two lemcee. In 1929, the 
National ran~ rt Institute WIUI formed with a view to directing traffic to the rail-
ways ~  technical methods (door to door delivery, etc.,) or tariff measuree (red4loti<m 
Of tar'f/8 for amalgamated freight)." 
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Of Uermany-I shall not quote any more instances herp WIlIlt I 
want HI say in this respect is ..... . 

Mr. It. G. Mitchell (Government of India: Nominated Official) : 
Will the Honourable Member not give us the particulars about, Germany ! 

Beth Govind Das: If he wants, I will. I quote what they have 
done ~  improve their railway finance : 

" The D. R. G. has introduced collective tickets issued at 33113 per cent. instead of 
25 per cent. reduction, and the minimum number of sharers of the ticket has bcen 
:reduced from 20 to 15, and more recently to 12 ; the clause stipulating the minimum 
leBgth of journey has been caneelled. When more than 31 persons share a ticket, one 
free journey is allowed, a further free journey being allowed for each additional 
unit of 50. The reduction in the ease of exeursion trains has been increased from 
10 to 20 per cent. The reduction made for collectively book"d trains mav be as much 
as 50 per cent. and even more in certain eases. Other reductions are grant.ed in 
respect of sehool-children's tickets, holiday tickets, etc. Lastly, the D. R. G. luat 
_ to an agreement with eertam motor forwarding &ga1ts whereby they are able to 
ma.ke such lubstantial redueticma ill. cartage rates that competition is no longer to be 
feared." 

The Honourable BIr. A. G. Olow : Will he refer to co-ordination in 
Germany f 

Seth GoviDd Das : In this book it has been mentioned that they 
have fmteretl into certain contracts independently with certain ~t r 

transport agencies, and no Jaws have been enacted for Germaay, with 
regard to co-ordination. What I wish to bring to the notice of the 
H(\'lSe is that if railway finances are to be improved, then they are 
to De i ~ ved in a different way. I was rather shocked to hp-ar from" 
my Honourable friend, Dr. Dalal, that if the competition between rail-
ways and the motor transport continues and the railways suffer a 1088, 
then tIle railways will have to increase their freights and fares. I want 
to tell him that this is not the way to compete with motor transport. 
If the railways really want to compete with motor transport, they will 
have to do what the other countries did in this respect. They will have 
to provide more facilities to travelling public for goods traffic, antI 
reduce their expeIJ!;es, only then will they be able to compete with motor 
tralU!porl. 

Then, Sir, in the countries which I have mentioned, the motor trans-
1'0rt in.lulStries were fully developed and only then they ieund the 
impt·r;:l.i.-e need for certain laws to be enacted. As far as India ili! con-
ccrIH·u. if ~ c(·mpare (Iur area and population with the-. area aud ~

lation, . of different countries as well as the road and vehicles ratio, wei 
will l1wl that honestly speaking we have neither v~ i l s nor roads. 
I li:i.ve ~ t  fome figures which show the. mileage ?f roads i~ ~i l ent 
important countries of the world. For lDstance, lD the UDlted States 
of America there are about three crores miles of road, ar.d in the other 
countries also we find their ratio of road,  compared to the area with 
India is very much higher. Our country comes at the bottom. In spite 
of our huge area here we have only two lakhs and 69 thousand miles. of 
roads,_ out of which we have metalled roads to the extent ?f 76,082 mIles 
only. The same thing we find so far ~ the motor vehIcles are con-
cerned In the United States of Amenca there are about 2,62,21,000 
vehicle·s and so is the case with many otber important countries, while 
in India, in spite of our huge area and population, the number of 
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vehicles is only 1,71,000. What I mean to say is this, that when such 
laws were enacted in other important countries of the world, their 
motor transport industry had been fully developed. The conditions in 
India are entirely different. Here, this industry is still in its infancy. 
I admit that we at present import our vehicles. But, unfortunately, we 
import all the machinery and not only motor vehicles. Before we could 
develop this industry in our country and manufacture our own motor 
cars and buscs which we are contemplating to do now, this Bill has been 
brought and I am afraid this law will not only mar the progress of the 
motor transport industry but also discourage the motor manufactur-
ing industry. In the year 1933, while iIiaugurating the Rail-Road 
Conference, His Excellency the Viceroy said : 

., It is a fact that in a country of vast ciistaDcee such .. India the econOllDie 
prosperity of its peoples is bound up with cheap rates for the tranaport of agricultural 
produce, coal and other traffic, commonly described as low grade traffic. It is also 
a fact that the convenience, elasticity .and 6Qonomic advantage of motor transport 
are very real; that motor tranaport has already IlUbatantially altered and improved 
the conditions of life in many parts of the country and that it is of great potential 
value in advancing the material, social and political progress of the population.' , 

These were the sentiments expressed by no less a person than His 
Excellency the Viceroy and Governor General of India in the year 1933 
and in these four years we find that there has been change in the atti-
tude of the Government towards this industry. Otherwise a Bill should 
have been brought containing provisions for the public safety only and 
there would have been no deterrent provisions here to crush the motor 
transport industry. Then, Sir, I am afraid that the co-ordination of 
the motor transport with railways is not a practical proposition. Here 
I shall quote what the Railway Inquiry Committee has said in this 
respcct : 

" Weare required by our terms of reference to pay due regard to the question 
of establishing such effective co-ordination between road and rail transport aa will 
safeguard the public investment in railways while providing adequate services by 
bot.h means of transport. Road transport baa not developed to the same extent in 
India aa in other countries of the world. The number of buses and lorries is small 
in relation to the size and popu.lation of the country and is bound to increaae as the 
road system is improved and mended. We consider that the country should enjoy 
the advantage of this development and that no restrictions should be imposed which 
would unfairly hamper it." 

Further on they say : 
" We are bound to say that in existing conditions co·ordination is an unattain· 

able ideal..... It is useless to try to bring about effective co-ordination until road 
and rail transport are both operated &8 public services and under regulations appro· 
priate to a public service." 

The question is whether the conditions in India are fit for co-ordi-
nation as has been suggested by the Railway Inquiry Committee. The 
Uailway Inquiry Committee say that when road transport develops 
and both are operated as public services, only then it would be possible 
to bring in the solution of co-ordination and they think that the present 
conditions in India are unfavourable for co-ordination and that the 
progress of motor transport industry should not be hampered. 
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It is said, that as far as co-ordination is concerned it would be 
left to ~e provinces. All r~ t  There cannot be a better proposition 
than this but then the question IS that the work of co-ordination would 
be done by the ~~vin i  v~rn ents and the provincial and regional 
transport authorItIes. They WIll have ample power as far as imposing 
restrictions on the motor transport industry is -concerned. If there are 
any irregularities in motor transport industry, then provincial autho-
rities will have the authority to control and check them but what about 
Railways' As far as the railways are concerned, under the Govern-
ment of India Act, these authorities will not have any real power to 
bring them under their subordination. They will have no power to 
impose parallel restrictions on a railway and the railways will be able to 
acLieve their advantages over the motor transport :ndustry. 

As far as compUlsory in.surance is concerned, in spite of Mr. 
Chatterjee's lucid speech,. I am not convinced. The conditions in thh; 
country are entirely different from the conditions in other countries. 
I have proved it by the references I gave from the position of other 
.eountries. If we introduce compulsory insurance in this country at thc 
present stage, that is going to be -8 great burden on the motor transport 
industry. For Dr. Dalal to shake his head is a very easy thing because 
he is not interested in the motor transport industry and he cannot 
appreciate the dangers of the sort of cut-throat competition exist in thu 

~iness  But the question is whether under the present conditions of 
the motor transport industry of the country this compulsory insurance 
will not be a great burden on the industry. Nothing has been said to 
prove here that this compulsory insurance is not going to be a burden 
on the industry. If it is to be imposed, I would suggest that this part of 
.the administration should also be handed over to the provinces. So far 
.as the people of India ·are concerned, it is a known fact that the majority 
of them are illiterate. For an illiterate victim, it would be very difficult 
to establish his rights of claim and speedy realisation of his compensa-
tion. Therefore, the organisation and control of the compulsory insur-
ance should be left to the provinces. 

Sir, I shall not take any more time of the House. I would conclude 
by saying h-ere that I admit that a certain amount of control on motor 
transport industry is necessary for the public safety but as Dr. 
Banerjea has said, and I entirely agree with him, that the c()ntrol should 
be exercised only as much as is absolutely necessary. If we go further 
and stiffen this control in the interests of railway finance, I am sure that 
the mot()r transport industry will be killed. In consonance with the 
views that I have expressed, I support the motion of my Honourable 
friend, Mr. Clow. 

. l'tIr. Muhammad Azhar Ali : First of all, I should li ~ to say a ~  
words about my experiences 011 this Motor Vehicles CommIttee on WhIch 
I had the honour to serve as a Member of my Party, but I should like 
to say that my views cannot be taken as the views of my Party as a 
whole. It is quite possible, Sir, that there may be any number ~  
differences in the views generally from what ~ say on. the l ~ of thIS 
lIeuse. It was my very first experience on thIS CommIttee durIng the 
long term of my membership of this Assembly t a~ I found that ~ ~ 
·Government was to a very great extent accommodatIng to all our crltI·· 
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cisms, and I am consequently prepared to say that the Honourable 
Mr. Clow and his assistants, especially Mr. Mitchell, in spite of the 
experience that he had on the Mitchell-Kirkness Committee, were always 
accommodating whenever it was found that different views were held 
on the other side and when such views were expressed from the oppo-
sition--either from the Congress Party or from the Muslim League 
Party or any other Party. I always found that the Government was 
always accommodating and gave a listening ear to all we said and 
ultimately we found that whenever we urged that it was very necessary 
that a certain thing should be done ill the interests of the country, 
Government was always accommodating. I have to give out another 
information here. Sir, the int.erest which our worthy Deputy Presi-
dent, who presided on this itt~  took and the way in which he 
conducted the proceedings of the Committee were indeed very encour-
aging at every stage. Sir, the Members foUnd, and I am sure there 
is not a single Member here in this House who was a Member of this 
Committee who will di e~ from me, that every Member of this COD\.-
mittee was accommodating each other. I am sorry that in spite of 
the fact that several of our Members gave out tea parties to my friend, 
my friend who is. disturbing me from behind, i.e., Mr. Paliwal, did 
not come forwJl.rd so very willingly. Sir, I have no complaint against 
him but I still hope that if we meet in committees in future we shall 
get a very nice tea partY' from our same friend here. Sir, we have to 
remember that this Bill is a very omnibus Bill. It has been a vel'Y. 
omnibus Bill from the very start and, therefore, we found that it was 
necessary that although we may have had to deviate from our regular 
course of business, we ought to lay down a new principle that in 
future whenever committees meet on such Bills. we must have some 
preliminary discussions on principles. Sir, I am much obliged to our 
Honourable and worthy Deputy President who allowed this principle 
to be inaugurated on this committee at least, and I am sure that when-
ever we meet in committees and sub-committees, we will discuss prin-
ciples and decide certain matters which may be conducive in future to 
our arriving at very good and sound conclusions. Sir, this Bill when 
it was first introduced into this House looked to everyone to be 11 

very rigid Bill. All of us thought that it would take some very long 
time, rather more than the time we spent on the Committee, that it 
would take more time for us to travel through all the sections of this 
Bm, but, Sir, in a very'short time we came to very salutary conclusions 
over all the sections of the Bill, and I think this House ought to know 
that we did our best in what way we could to make the clauses of this 
Bill not 80 very rigid as we found them before. 

Sir, in the Bill there were such clauses as were repellant to public 
opinion, to our sense of justice and to our feelings as Indians. We have 
tried our hest to remove all. So far as legal difficulties were concern-
ed and so far as other unpalatable things-which we denounce every 
day on the ftoor of this House--i.e., about the Evidence Act or it may 
be about the criminal law, those also we tried our level best to remove. 
~ erever we found that the Bill W&8 very rigid or very strict-for 
lDstance, I may say here, the section relating to abetment of offences 
we got deleted-and also we did ,not try to put in such things as were 
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not conducive to the interest of the public at large. Sir, wherever we 
found that the fines were ve.ry heavy, we tried our best to induce the 
Government to a~ e t our VIew and we are glad that the Government 
a~~eed to our l~ es  At the same time wherever there were verY 
rigId and ver~ strIngent rules, we also tried our best and we were glad 
~ at those t n ~ have ~e~  to .a great extent, softened and the Bill 
IS not now so IItrlct a~d rIgId as It was before. Sir, if my friends com .. 
parp. the two draftS-I.e., when the Bill was first produced before the 
House and the draft as it has e er~ed from the Select Committec-I 
am sure all the Members of the House wilL feel that the Committee has 
done its level hest to make the Bill more a ~ ta le to the public at 
large in the country. Sir, the owners of cars were threatened by a sort 
of abuse of criminal law. It was said that the owners would be res-
ponsible for every' illegal act committed by the drivers and the pre-
sumption was to be raised against the owner. As you will find in 
clause 5, it has been absolutely removed and there is no such presump-
tion now to be made against the owner. In the same manner we have 
made provisions in clauses 13 and 132 for appeals for every sentenctl 
that is to be passed. Sir, it is not a small affair and I am proud of thc 
fact that we have been able to take out this sting at least from the 
provisions of the Bill as it was produced in the House before. Sir, at 
the same time. under clauses 13 and 132 we have been able to provide 
a very salutary provision that the Provincial Governments are to deter-
mine the courts. We have not prescribed any special court in this Bill 
as it has emerged from the Select Committee. Sir, it is not only that; 
we have laid the foundation for the separation of the judicial and 
executive powers. Sir, that is a principle for which we fight every day 
in this country and it is satisfactory that we have now laid the founda-
tion for the separation of the functions of the judiciary and the execu-
tive. 
Sir, I am glad that the Government, in spite of its inconsistencies 

on former occasions, have agreed that the Provincial Governments may, 
if they like, introduce the separation of judicial and executive func-
tions and they are not bound to send up cases before the executive a t~

rities but also before the judicial authorities if they so like. Then, SIr, 
further on, when we proceeded with this Bill, we tried our best to 
make our friends on the other side agree that all kinds of reas ~s 

should be given for all the sentences that are to be passed bY' the magIS-
trates ; for example, we tried our best to lay it down and the Govern-
ment agreed that if licences are refused, their reasons should be pro-
vided·· at the same time not onlv reasons should be provided but that 
those ~eas ns are to be commun'icated to those persons whose li en~es 
are to be refused. These are the salutary provisions of the BIll, 
whether they may relate to appeals or they may relate to the refusal of 
Ii.cenees or they may relate to any' other thing, they have all been pr<: 
VIded for in a most satisfactorv manner to us. Therefore, I say that It 
was a peculiar feature of thi; Committee that the vern~ent accom-
modated us at every step. When we came to the clauses ~  re err~d 
to the co-ordination between the Indian States or the foreIgn ~tr e l 
like Pondieherrv or the French possessions, there too we have .provlded, 
18 in clause 9, that there should be a quid pro q'lJ,() .. If the IndIan States 
?r the foreign countries do not accommodate us to the same e.xtent as we 
In riti~  India are prepared to accommodate them under thIS Act, then 

LSOOLAD B 
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we have provided for that too. I do not see how it is possible for the 
Indian States to refuse to us what we have given to them and I am sure 
that in their own legislation the Indian States will accommodate us to thc 
lame extent and there will be the same quid pro quo on their part as well. 

We, in this Assembly, always try and ask the Government to give 
as non-official Members on every Committee and Commission that is 
appointed. Some time we ask the Government that there should be a 
majority of non-official MemBers on Committees. I am glad to say that 1f 
my Honourable friends will ·oompare the two drafts, they will find that 
we have provided in clause' 43 to the effect that non-official committees 
are to be formed and the Government has agreed that the Provincial 
Governments will always give names of non-officials as well along with 
the officials. We cannot do away with the officials wholesale because 
they come to us as experts. 'Vhether it is the provincial transport 
authority or the regional transport authority, Honourable Members will 
notice that on both these Committees we have provided that there will 
1Je officials and at the same ti~ ,there will be an equal number of non-officials. 
I am glad to say that in clause '43 Government have agreed to this salutary 
proviliiun. I may mention here, by the way, although I filld L ~: me!!-
tioned by Illy friend, Mr. Santhanam, the other day, that by this means 
the railway influence is to be eliminated. I can assure those Honourable 
Members who think that the railway influence will be great on these CODl-
mittees that it will not be the case now because of the provisions of clause 
43. Those persons who have got any kind of financial interest cannot 
1Iecome members of these two Committees. After mentioning these facts 
I want my friends in this House to remember that we have done our leve~ 
best having regard to the vastness of this country, the ignorance of our 
people and the conditions in which we have to live not only in this House 
but also outside this House. Therefore, what we have been able to get 
from the Government in this Bill is quite enough. 

I am sure, my Honourable friends will realise that nothing is per-
fect in this world. Then, how can they expect this Bill to be perfect' 
I will ask my Honourable friends to read clause 54 of the Bill. When-
fier there is a question for the labourers, my friend, Mr. Ranga, gets 
up ap.d says that we ought to provide facilities for the workers. If 
Jon rt'ad clause 54, you will find that we have provided for only 54 hours 
work per week for those who serve in motor works. I hope it will not 
f)e said that :')4 hours work in a week is a hardship on the workers. 
Sir, whether it be in the sphere of legal difficulties, whether it be in the 
IIphere of workers and their conveni'ences, whether it be in the sphere 
Gf getting non-officials on the Committees or whether it be in the sphere 
of providing for the separation of judicial and executive functions. I 
must say that the Provincial Governments have been authorised to do 
as they like or more even than the Central Government, under this Bill. 
Therefore, when we have left all these things to the Provincial Gov-
ernments, I think our countrymen ought to feel satisfied for what we 
.ave done under this Bill. Not only that, we have provided that for 
these workers there will be kept a record of work and reasonable work 
~l have ·to be taken compulsorily under the Bill. So, my submission 
• that we have done our best on this Committee. . 



There is only one thing more which I woul<l: like :.to· say. 'Our 
demand every day is that our provinces should be more autonomous. 
In this connection, I will invite the attention of the Honourable Members 
to clause 1, sub-clause (3), which I would ask them to read with great 
care. It says: -. 

•• It shall eome into force on such date as the Central Government may by noti-
fication in the official Gazette appoint in this behalf ; but Chapter VIII shall not 
have effect in any Governor's Province or Chief Commissioner's Province until the 
Provincial Governments, after the paB8ing in the Legislative -Assembly of a Governor'8 
Province of a resolution recommending tb,e application of that Chapter to the Pro-
vince, by notification in the 'official Gazette so direea,: 
Provided that when in the majority of the GGve'rnors' Provinces the Chapter has 

been 80 brought into effect the Central Government 'may, by notification in the official 
Gazette, bring it into effect throughout Britillh India." 

After reading this sub-clause my Honourable friends will find that 
all those things that they may have thought injurious have been taken 
out from this omnibus Bill. It will be a great pity if our friends object 
to the Provincial Governments having such powers for which they 
make a claim in this House every day. If thiS sub-clause is to be 
worked then it has been provided that a Jiesolution must be moved in-
the Lower House. We have not included'the Upper House. We have 
given this power only to the Lower House. If the Lower House can 
pass this resolution, they will have the power to do as they like. Again, 
Sir, Chapter VIII is considered to be one of the most important Chapters 
and it was the most criticised portion of this Bill. Therefore, whatever 
the Select Committee could do, it has done. I do not claim that this 
Bill is an absolutely perfect Bill. If there are any defects in it which 
my friends here think ought to be removed or modified, I shall be very 
glad to support them if I find that they are reasonable and they are 
supported by reasonable views. 

In the end, I may also say that this motor tra~s rt industry is in 
its infancy in this country. It has not achieved that perfection and it 
is impossible to achieve perfection of any kind so lQng as it is not properly 
supported. This industry has been in existence in this country for at 
least 30 or 40 years. Other countries like Germany, England and the 
United States of America have advanced rapidly and we cannot com-
pare the figures of those countries with the figures ava-ilable in India. 
As I said in the beginning, we have had regard not only t.l the safety 
and convenience a'nd advantages of the country, but also we had thought 
that if, there was any necessity to introduce such further things which 
of course came within the scope of the Bill, we have tr~d our best to 
include them also in the Bill. Sir, with these words, I support .the 
motion for consideration of the Bill. 

Mr. Manu Subedar (Indian Merchants' Chamber and Bureau: 
Indian Commerce) : Sir, the Bill which the Honourable Mr. Clow intro-
duced and which he has acknowledged to be controversial is one of the 
longest Bills tha-t ever came before this House and on this matter I 
congratulate the Honourable Members of the Select Committee on their 
having reduced the area of differences of opinion. I notice and notice 
with-great joy that some of the more savage and' harsh provisions which 
were calculated to intimidate, to harass and otherwise to burden and to 
oppress the motor trade have been either removed completely or very 
considerably modified. Sir, at this stage, I will straightaway dissociate 
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[Mr. Manu Subedar.} 

myself with any section of the House who would want either to obstruct 
the passage of the Bill or to destroy it. I will sary on behalf .of t~e 
Chamber of Commerce whom I have the honour to represent ill t.his 
House that w:e have every desire to see a proper law on this subject get 
on the Statute-book and to get through d rin~ this Session. I, therefore .. 
cannot support the motion for circulation which has been put forward. 

Another ma·in point which was put forward is that there are several 
sections which have given cohsRlerable power and a:uthority both for rule-
making and for the appointment of transport authority to the Provincial 
Governments. I will come to section 42 within a moment. This is as it 
should be because the control of road t.ra:ffic and roads is under the Govern-
ment of India Act a provincial subject and, what is still more important 
and from our point of view the most important thing, is that Provincial 
Governments are everywhere in the hands of responsible Ministers. At 
the sarme time, with regard to the constitution of regional and provincial 
transport authorities, there is·.a provision in the Bill which I fear is likely 
to create considerable dificulty. While it leaves to the discretion of 
Provincial Governments to appoint anybody they like, including any 
representative of railways at their discretion, it interdicts the 8:ppoint-
ment of anyone who has a financial interest in any transport agency. 
Now, Sir, I will ask a question as to what is financial interest in a trans-
port agency. Assuming that I hold one share in the Bombay Electric 
Supply Tramway Company, would I be eligible for being appointed to 
the transport authority in Madras, Ca:lcutta or even in Bombay or 
would it make me ineligible T This is the portion of the section which 
requires slight modification or amplification in order not to put out people 
who have merely a small investment in some company which is interest-
ed in transport from going on as members of the provincial or regiona:l 
transport authority. 

With regard to the main question of competition between road and 
rail, I would bring it to the notice of the House that the proper method 
and the proper approach by which they should examine the Bill as it has 
now emerged from the Select Committee is the one which was given by 
Sir }4'rank Noyce in 1933. He said what is really wanted is the best 
distribution of the nations' traffic between the two systems. in the 
interest of the nation as a whole. Similar views were expressed by the 
Transport Advisory Council of the United Kingdom. They said: 

" the best line of approach to achieve eo-ordination ·i8 to aim at securing for 
traders, that i8 to 8ay for the public adequate altema1je facilities care being taken 
that the re8ultant competition i8 on fair terms, that there should be unfettered right 
on the part of the trader to select the form of transport which he considers most con-
venient and economic for his purpose." 

Sir, what I find is that every interest has got its own way so far as 
the modifieation of the Bill in the Select Committee is concerned but 
t~e ret ed public, that is the mercantile ('ommunitv who employ' both 
motor tra~e a·nd who .give traffic to r.ailways, they s~~  to have got the-
worst of It. 'l1be chOIce must be theIrS and wherever the choice is res-
~i ted _.as it is so1!ght to be restricted by section 42, wherever the choice 
:dI restneted, a faIr deal must be given to them. I 'Will read, Sir, the 
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section in which the .Provincial Government is givan-u.thori1iY ~ 
regard to certain things including advantages offered to the public, trade 
and industry by the development of motor transport. I do not see how 
the advantages offered, how regard can be had to the advantages afforded 
to go and restrict those very advantages as it is provided in sub-clauses 1 
and 2: 

" to prohibit or restrict throughout the province in any area, etc., etc., or subject 
to such conditions as it may think· desirable, the conveying of long distance goods 
tra1Jic generally or of prescribed classes of goods by private or public carriers." 

Now, Sir, when the Bill wa6 introduced; I was myself responsible for 
making this suggestion on my own bat and that suggestion, however, was 
that instead of crippling, instead of harassing motor traffic not only that 
part of it which is competing with you, but that part whieh is feeding you, 
that part of it which is not at aU touching you, instead of throwing the finan-
cial burden and regulating the operation of motor traffic generally, why 
don't you come out in the open and say that in order to preserve our mono-
poly, we shall take power to restrict certain very remunera:tive lines to the 
railways and to keep that monopoly for them. so long as the railway inan e~ 

cannot a·lford to meet this obligation. When I suggested that, I had made 
a stipulation which I repeat and the need of which I will urge on this 
House to be introduced in the Bill and that stipulation was not a uni-
lateral power like this by which in the interest of the railway some traffic 
is ta-ken away from the motor trade, but that stipulation was that when 
you take away such traffic, you should give to the public lowest rates that 
you can give and in order to ensure that the rates are the lowest, you 
should enforce in the working of your railways aU the economies which 
are possible. I further sa·id that the godown to godown delivery is an 
attraction which the motor traffic gives to the commercial community and 
which the railways cannot give at present and that facility must invariably 
be given wherever by the opera-tion of this particular section the traffic 
is taken away in Qrder to secure a monopoly of the railw83's in respect of 
that particular line of traffic. 

Now, Sir, with regard to the next point, namely, maxima and minima, 
my objection is still more severe. As I mentioned on the first occasion, 
the Provincial Governments, who are given the power of fixing maxima 
and minima, will never have at their dIsposal the qecessary facts in order 
to enable them to do this either with justice to the trade and to the publie 
who employ thE" transport or to the transport agencies themselves, or 
with dignity to the Provincial Government.s. Sir, I do not want the 
Provincial Governments to be placed in a ridiculous position where it ~ 
out sufficient factS they are called UPOll to fix these maxima and minima. 
If they fix these with \'P.t"y wide (livel"gpncp. hetween them they wO'Uld 
make fools of themselves '; if they do not keep a wide divergence, even 
then, apart from the llIt·thods of evasion which ooth the trade Bnd trans-
pOrt agencies would kl'OW imd apart from the eas~ with whieh· the8e can 
be evaded, I say tha: if: is not a fair proposition, it is not a fair obliga-
tion for us as legislator" to put on the Provincial Governments that t ~  
should go and fix maXlma and minima for every route, for every line tf 
tt'8nsport for every kind of goods, for every little greteh of territorY_ 
It is not '8 'proper burden which vou should put on them, In that ~~ 
th-e qUe-Sti()n arlfles l~  t(l wllelJher r wouldadVOcl!.te an tliin~ elsp. in nt.Mf'! 
of thjs. And may I, Sir, with your perm_on m-e11tiontbat I should. Uke 
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a: general power to be taken 'under this Bill and under this clause for the 
Proyincial Governments by· which they would have the right to interfere 
whenever anything irregular is reported to them, that is to say, of a very 
unfair competition between the transport agencies themselves. When-
ever it is reported to them that there is something irregular going on, 
t1!.ey would send theIr inspector, and if they are not satisfied that the 
competition is hl'althy and proper, they would intervene themselves to 
pre.vent the rates from gOins down .. Similarly, ~nev~r  an~t in  
serIOUS is reported to them that there IS a monopoly WhICh IS rIggmg up 
prices against the public, t: ~~ ld have the right and the power im-
mediately to inter er~ ~n the interests of the public. Sir, this general 
power which I am aGyocating would not place the Provincial Govern-
ments in that ridiculoru; position in which what is provided in the Bill 
is calculated to do, an(: would certainly meet all the purposes and the 
main object of this clause, namely, that unhealthy competition which 
takes the rates too low should be prohibited, and unhealthy exploitation 
of the public should also be prohibited. Sir, may I address the Govern-
ment Benches for a moment ·imd ask them how ..... 

The Honourable Mr. A. G. Clow: No, address the Chair. 
Mr. lWanu Subed&r : I am addressing the Government Benches through 

the Chair and I shall hE very glad if they will give me an answer after 
I have spoken. May I ask them how it is that they reconcile their 
absolute refusal even to consider the modest measure of Sir Abdul Halim 
Ghuznavi which required the Government of India to fix the maxima 
anll minima in the case of water transport and with what good gracp. 
are they ~ inl  to t i~ House with the same provision with regard to the 
motor trade T Am I to nndel'Stand that it is the motor trade which is 
giving them great annoyance by competition with the railway system f 
I do not wish to ascribe motives but I do my duty here in pointing out 
the inconsistency and ] say that if they have refused in the case of 
water transport to fiJC maxima and minima, as was the desire in every 
p,art of the House, bec.luse of the inherent difficulties and the impossibi-
lities, then  they will accept my plea that they should not put the Legis-
lature in the awkwa1'l1 position and the Provincial Governments in the 
undignified and untens hIe position of having to fix maxima and minima 
under this clause. . 
Now, Sir, there is another thing which I should like to mention with 

l'egar(: to road-rail co::npetition which may not be in the mind of the 
Honourable the Movel' but which is undoubtedly in our mind all the 
time. And we say that. tightening up of the railway administration with·· 
regard to all possible economies is the only measure which will ever induce 
any responsible Provincial Government to operate on this clause. If we 
throw it out that is a diiferent matter; . but if that clause remains, let 
me remind Honourable Members on the opposite Benches that the power 
of e er isin~ this restrictive rule in the interest of the railways will be 
alway" with the Provincial Ministers and no Provincial Ministers, none of 
(Jar colleagues, whether they are colleagues of my friend, Maulana Zafar 
Ali Khan, or whether they are our eolIeaguEIII,-will ever think fora 
moment of taking an.y action in the interest of the railways till they are 
fully satisfied, which they are not at the moment, that all posaible eoO-
nOlides have taken place at that end. .. . .. . 
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Th.e.r;'-, Sir, there is another. point with. regard to this compe'titiol1. 
The offiClal ~n es ~ee  to thInk that motor transport is a single unit . 
a~ least that IS the se~ e which I make out of some of their speeches: 
Srr, motor trans~ rt IS not as concentrated a unit as the railway is. 
Motor transport ~ lipread all over; there are larger agencies and there 
are ~ aller agencIes ~ t ~re .are hundreds and thousands of people 
deall:~l  and e~a ~d ll~ thIS directly and indirectly, in the supply, repair, 
run.nmg and dlstrl ~t l n of petrol, as conductors and drivers and ia 
varIOUS other capacltleS'. And .labour and capital are all widespread 
and not ~ entrll:ted: At the moment G.of«A"rment are trying to disturb 
the enterprIse whIch Hoi not concentrated mone hand but which is run OD. 
the basis of a competit.ion  which, as the Honourable Member himself 
acknowledged, is sometimes very serious and dangerous. The method of 
dealing with that competition is, first and laBt, for the railways to look a 
little m?re insidethe'Tselves and turn to a little more self-examination, 
~nd sa~ls  the country that thcy have themselves done everything that 
~ pOSSIble II:nd deserve the help which the Bill and t.his particular restric-
tIve clause IS calculated to give them. -

Sir, there are a f(·w small clauses which I will dispose of and they 
are in the interest of justice to the industry. I do not see why those 
engaged in motor traffic will not be allowed the same facilities for attract-
ing traffic as the railways have; for example, concessions of returJl 
tickets, giving of concessions to people who use the route frequently, to 
reserve a car with a smaller number of tickets, and to give all concessiou 
of the kind which the railways are giving. On specific occasIons why an 
these denied to the motor industry ? 

The Honourable Mr. A. G. mow : Who denies them T 

Mr. Manu Subed&r : I am very glad they are not denied. 

Then, Sir, with l'egard to the Cares which have got to be exposed, 
these are the legal fares, and I take it these are fares which would be 
reckoned at in the ever.t of there not being a special contract. But I do 
not also see why they should be prevented from having a special contJ'act 
directly or indirectly. Sir, I fear there are certain clauses which will 
drive as I anticipated 1.Jefore, the motor trade from the hands of the BJIlaU 
man into the hands of a large corporation. One such clause, for example, 
is that ilie regional transport authority shall consider : 

" the operation by the applicant of· other transport s~rvi es ~ in particular ol 
unremunerative services in conjunction with remuneratIve serVlCes. ' , 

Sir I ",m make 8 free g-ift to the Treasury Benches of these two 
words" rp.mllnerative·' and "unremunerative". 'fhere are no other 
two words which are more difficult to define anrl to explain. And I say 
that when VOl! make a law it is your duty to make that as clear as pos-
sible. thAt ~  party is in difficulties, and ertai~l  no small parties. who 
_ are eking' out a doubtful living out of the motor transport busmess. 
Then we are told that passengers shall not be taken '.lp or set down 
except at specified points. Y have spent many an~ some of. the best yeal'll 
of my life in the city of London and I say that m that CIty where the 
tranSport problem is ~n st compliC'aterl this facilitv to the public exists-
the bus. stops as 'loon liS a passenger. wllives for it ..... 

. ... ~ 

AD Honourable Member : No. no._ " 
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Mr. Jla.uu Subedar : I am describing what was the state of affairs 
durUl& the pleasant years of my life when I was in 

• P.x. LondCln. 

An HOD.01U"able Member: Not now. 

¥r. Manu Subedar . In any case, what was good enough for London 
for many decades will be good enough for my country for a short time 

• to come; and instead of denying to the public and to the bus-owners and 
bus travellers this human convenience ..•... 

An Honourable Membet1
; It is only a rule-making power. 

Mr. Manu Subedar : No case has be.en made out why this restriction 
should be put. 

Then, there is the point about the private carrier. On this point, 
there are several r vi~i ns which are unsatisfactory: e.g., an applicant 
for a license for a private carrier is asked to show that the vehicle for 
which the permit is required is necessary in connection with the business 
of the applicant. Sir, the income-tax authorities have, after many years 
of trouble, now come to the· ttosition where they partly understand some-
thing that we say about the interests of our business. But to make the 
motor vehicle authority understand what are the requirements of our 
business will he a very difficult task ; and I say there is no reason what-
ever why this oppressive clause should be put in. If after a declaration 
l:!y a business that a particular vehicle is required for its own purposes 
such a vehicle is used for other purposes, you can penalise it. But what 
is this prior p-xplanation that'" a particular vehicle is required for our 
business '? 

Then, I want a proviso to section 62 (1) by which if a lorry which 
holds a license for a particular region or a particular province erosses 
into another re2ion Ill' province it should not be sain that it is breaking 
the law: at all events for the first time it visits that other region or 
province, you must giye a period of a fortnight allowing for holidays, 
etc., and for time to make application to. the necessary authorities &Jld 
to secure the necessary temporary permit from those other authorities. 

The last point which I wish to make is in connection with insurance. 
I do not Ree why the modest request of Mr. Santhanam and his colleagues 
that the Provincial Government may be induced to take up this business 
themselves is not being agreed to by Members of the Select Committee. I 
have heard with care what my friend, Mr. Chatterjee, said. 
)II'. Chatterjee is a very distinguished lawyer and I have great respect for 
his legal acumen, but I will Ray this that in the business of insurance 
where more than one insurance company is concerned, there is always very 
great co-operation and the expenditure of double charges for investiga-
tion is. I am afraid, 8 bit exaggerated by my friend. The conveniences 
which the Provincial Governments will have if they undertake this and 
utilise them in t.heir nwn interests-they would not undertake it if they 
lio not want to-but HIll Mnvenience which thp Provincial GovernmpntfJ 
would have of coUeetinf!' the insurance charges in respect 01. third party 
would be p,onsiderable: this convenience would be becausp motor owners 
are at present subjellt to pl'ovincial taxes and in connection with those 
very taxes the slight '!xtra charge could be VeTY eonveniently· eoltected. 
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[At this stage, Mr. President ('fhe Honourable Sir Abdur Rahim) 
resumed the Chair.] 
!-'ow, ~  main. thing ill ~ ne ti ll with insurance is this, that you 

are by I;>rovlSlon of law makmg certain ill8uranoos compulsory. If you 
4l"e puttmg a compulsory burden-whether we call it a burden or a neces-
sary element of cost a!> the Honourable Mr. Clow said or a tax-you are 
ereating a charge by ..:ompulsion. With regard to this question of cost 
and taxes I am sure we shall come to it in the Income-tax Bill where the 
Honourable the Fina!'ce Member is proposing not to..,allow certain de-
d.qctions in respect of taxes which have been paid by business people in 
connection with their business: but if you make certain burdens com-
puls()ry, it is your duty also to see that the burden is kept as low as 
possible and within the necessary limits permitted by the requirements 
of the case. N'ow, it has been estimated that the burden on this country 
with regard to compulsory third party insurance, whose necessity I am 
not questioning-l am acccptin!r the principle that it should be there-
would be about Rs. 60 lakhs. If my figure is not correct I shall be ~lad 
to have the correct figure from the Honourable the Mover. I say this 
and it has been urged 'upon us ~ver re in this country that something 
should be done to retain this Rs. 60 lakhs in Indian pockets. I am fully 
IlWar!' that under sections 1]2 Rnd others of the Government of Iniia 
Act it may not be possible for us to make a provision here that such 
insurances shall be effected only in companies registered in this country. 
In view of this it would be very strange if any section of this House were 
to oppOl!e a proposal which would make it at all events permissive for 
Provincial Governmentt; to undertake this work and to undertake it ex-
clusively liS It State monopoly. I advocate this both on the ground of 
cheaper administration costs and on th(' ground that the public of this 
Country has a ~ l te confidence in the Provincial Governments of every 
province, and also on the ground that the money spent and spent under 
compUlsion by a certain trade in this country mie:ht be retained to the 
utmost extent possible in thiR country itself. With these words, I sup-
port the motion. 
Mr. Suryya Kumar 80m (Dacca Division: Non-Muhammadan 

Rural) : Rir, I hE'ard my Honourable friend. lfr. Santhanam. yeRt.prilay. 
lIe \Vas a member of the Select Committee of which I was LlIRO a member. 
In the hoginning, I mw.t say that I am not so very optimistic abOllt this 
lljJl fiR my friend is ; he made some statement, and the llonourahlc ~ r  
Clow 8lSl') made some statement, that we unanimously agreeJ to all the 
provision'! t)f the Bill. But I do not think I am givine: out Itny secret, 
which T am bound not to divulge, as a member of the Select C())nmittee. 
Whf>n I say t.his that in the Select Committee there was a great deal of 
~ ntest l~ the principle of the Bill, that is, on somf; of the most 
lUllIortant lloints there was a ~reat deal of contest and of course I 
: ll~ t hut I lost. So it cannot be said that the members ~ thp. Select 
Committe .. were unanimous, and I am glad to say that <."ertam e ~e s 
('If the ('ol'fI'''f's<; PlJrtv nl"o flunn()rted me in some ()f the most VItal 
point.fI of principle, ~nd I hope the Congress Benches will also support 
lIle when I move those amendments ..... . 
Babu Baijnath Bajoria a r ~l i Association : Indian Commerce) : 

Do not be so confident. 
Mr. 8uryya K1UIUIo1" 8oIb. : Yon may not be ; but I hveno belp 

but tnret~  on 'mY friend.. . . .. ' , , 
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Mr. N .... Joshi (Nominated Non-Official) : n r~  men liave some 
conscience. 

111'. Buryya. Kumar 80m : However, in approaching the Bill, we 
must, in all fairness, :6.rst of all consider some facts that enst in the 
eountry. The main questiciD is this. Do we. or do We not want the 
transport service to develop in India' That is the mai!l. question, 
and if this House aceepts the proposition that it is very desirable for 
thll development of industry and for the distribution of our agri-
cultural products that motor vehicle services should be enconraged 
aud we shall have it, if we decide on this, then it will be very easy 
to decide tht' desira bilitv of l"rr i~  of seme of the sections which 
lIa "8 put 8-great deal of restriction and which have saddled the motor 
transport services with great cost for which it will be impossible for 
the services to rUn at a cheap rate for the poor cultivators and villagers 
of thi" ~ l ntr  ::;ir. the motor vehicle is a poor man's conveyance. 
As a matter of fact, I need not dilate on the point whethe!' India wanta 
an cffieient motor service or not, because the Resolution of the Road 
Board says that the taxes on petrol shall be utilised for deveioping the 
road s st~  of India so as to make it :6.t for motor service all over the 
country. Hhving accepted that Resolution, the Government is colleeting 
crore!! of rnpees and distributing the money to the prOVlDCCS to make 
good mot()l'able roads. In the face of this fact, it is not necessary to 
point out til at the Government and the country as a whole have decided 
that there should be good and efficient motorable roads and that the 
motor service should be maintained in a most efficient state. Now, Sir, 
poor as we are in India, I must say that this motor servIce ser"es the 
poor Tillagers much better than any other form of transport. Previously, 
bullock carts used to serve the requirements of the villagers, but I find 
that rp.cently motor vehicles have entered the field, and motor sel'vice 
for long distance traffic has become cheaper than bullock cart service. 
'I'hough I feel for 1he bullock cart owners and bullock cart driver"" I 
find that for the good of India. for the rleyelopment of industries and 
distribution of agricultural produce of this country, motor vehicles 
must exist clDd we must encourage them by all possible mearis. The 
bullock cart owner'S and' drivel's will· not be thrown out of l-mployment 
alfogether, because these motor services are maintaining illi n~ of 
people f'ven now, and when this form of transport is encouraged properly 
with the ht'lp of a contribution from the centre, I expect that Ii very 
large number of poor people who used to drive or own hullock carts 
will be a h;()rbed by the industry eitht'T aM driven or attendants or i~ 
Bome other capacity ..... . 

Mr. II. It. Joshi: How many 1 

Mr. 8uryya. K1IDI&I' Iom.: I am sorry I have not got figures with 
me just at present. But· when the s e ~ of the Road Board be\lomes a 
:fa';" acC()m1H.i, when it becomes an actuality, and when it is perfected and 
completed, J hope, if not crores, at least lakhs of people will be maintained 
'by tbe mdtor transport industry. As a matter of fact, some lakhs of 
people arc being maintained now. 

Mr .•. It. 100hi : How many cart men are there ,in' India' . 
, ., . Mr. Burna K1IID8I' ~ : I could not tell you now. Sir,the motor 
trall.sport is very convenient in a variety of ways.: It i.e more eonvenient 
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than railways which I will call as the ' pet child of the burea1lcracy '. 
}lotor service is certainly cheaper. It picks up one froLll l,is house, 
dro]Js lliIn at his place, and it also demands a cheaper rate than railways. 
It also. gives better amenities than the railways now give to the poor 
third class pa:,;sengers. Even at present there are certain restriction .. 
imposed on the carrying capacity of motor vehicles, so that there is no 
overcrowding in motor vehicles, but with all the rules al;u regulations, 
and with ali the sympathetic speeches made by the Railway ~ e er oD 

the floor of the Hom,"C, the lot of the third class passenger is the same,. 
poor people are packed like sardines ; even the middle cia'>!> people are 
carried iT, the same condition in third class compartments, in spite of 
the rule:,; made by the Railway Board. Therefore, Honourable Members 
will realist' that motor transport is cheaper, it is more swift, and more-
C!oDvenjent. ill every respect, and therefore this is a great advllntage to 
the poor people because a motor vehicle will pick them up at t1leir plaees 
anu also lea~e them at their very door. :!tloreover, the railways cannot 
hp "'pread over every nook and corner of the country. Even in the most 
civilized countries the railways are not able to reach the remotest parts 
of the villages. Therefore, Sir, motor transport is the only form of 
conveyanc:e which is best suited to a place like India, and it should be 
encouraged as much as possible.· I do not think that in this 20th 
centu;'y t er~ is a single sane person who will say that· \Ye should not 
have motor service. The motor transport has come to stay, and there 
is no d€llying that fact at all. It must certainly be encouraged, looked 
after, ond I agree it must be regulated and contr5)lled, not [or the ~a e 

of railways, but for securing better efficiency, better conveniences, for 
re ~i l  Ilhances of accidents, and only for these r ~  this Bill 
should be passed with those sections which control and regulate the 
services so as to reduce the number of accidents to an a s l t~ minimum. 
Efficiency of the motor transport service should be the ('riterion by 
which we should judge the various sections of this mear,ure. 

Rir, we Itave started in a very suspicious and bad atmosphere. 
For the last three years the railways were steadily showing diminishing· 
ret rll~  and conferences on rail-road competition, road traffic, railway 
finances aud other cognate matters were frequently held d l"~ this 
men sura hah been brought in. Therefore people have a natural suspicion 
that all these consultations and conferences which preMderl this Bill 
were e~d with a view t.o devise means to put down motor competition 
which has undoubtedly affected the railway finances, aud so Govern-
ment 'haw' introrlllced restrietive provisions in respect of mvtor vehicles 
110 that they may not eomppte with the railways. Partieularly where 
there arl' roads parallel to the rail ~ s  it is a well-knflwn a ~t that 
t ~  railways are losing very heavily as the motor trarsport is more 
cOiwenieut and cheaper, as I have already pointed out. That is the. 
~ i il n . under ~ i  we a~e going to consider the r vis~ n~ of this 
BiD. I may remmd my frIends from the South that thIS IS not a 
mel'e suspicion or a conjecture of the agitators, but it ib a fact which 
has bet'n prol'Ed by the anxiety of the. Government of India to change 
the rules regarding the distribution of t.he Road Fund so that the 
Centre will have the right to refuse or grant help from the ·Road 
~n l as. they think proper. That is to say, if the Centre finds that 
Ute "a~ r ~~d  by; ~~~ Pr vin~ial «;;overnment are such· that. 
they adversely· a1fect thp. 'revenues of the . railways; then they w'I1I 
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refusp. a gr.wt to the province. This was not in the rule.;; rtllatil1g to the 
Road Fund. I do not know whether the word I am going to use will be 
parliamentary or not, and if it is not parliamentary, I hope t ~ Chair will 
stop me, this rule was carried through in this House clandeiltillely whenl 
the membeL's of the Congress Party were absent. The Government were 
-in a hurry to bring forward this objectionable rule when the Congress 
Party wel'e absent from this House. If the Congress Party were present 
here they w()uld not have thought of bringing it up. 

Babu Baijuath Bajoria : Why were they absent 1 

Mr. Bwyya Kumar Bom: It is not for my Honourable .friend, Mr. 
Bajoria, who is a millionaire, to ask me that question. He was very 
much afraid when we talked of asking our men not io enter the British 
.army-·be was ve~ much afraid that the army might disappear and his 
wealth !ojght be looted. What does that change of rule mean T Does 
it not mean t~t they had been changed with an ulterior motive t:o 
allow or disallow provincial roads as they liked' What busiuess has 
the Centre to do with the pro,·inces? Whenever any question arises 
about the provincial ministers, we hear from the Treasury Benches and 
also the Secretary of State· : 

" This is a ministerial matter of autonomollS provinees. We have no right to 
raise that question here." 

The other day, our friends opposite were full of love for the Punjab 
Ministry--Ior the good sense, the fairness and the uprightnesi; of the 
Punjab Mi!listry. But why did you change that rule' Why did you 
not rely on the Provincial Government .to manage their roads, to have 
such roads as they liked' They are the men on the spot a.nd when they 
deem that "uch and such a road is necessary it must be allowed to be 
built. That change in the rules gave rise to a suspicion in our minds 
that something was brewing against motor vehicles. 'fhen, in 1937, 
.during thl' discussion in the Assembly, our Finance Men,llp.r: flared up 
and murlllured, " We cannot allow our 800 crores inve l : ~nt to be 
neglected in this way."-that is by allowing motor vehicl<!s to compete. 
Thi-; clearly shows that the purpose of this Bill is 110t fot' the improve-
ment or efficiency of the motor vehicles, or with a view to saving lives 
of the poor men who lose their lives in accidents. It is /lot for those 
philalltljNplC purposes, but only for the purpose of ke€piDg up that 
proud, pampered child of the bureaucracy, the railway. The railways 
must j11stify their existence. The railways, in order to get ·mr sympathy, 
must do all that lies in their power to improve their finance and provide 
eonv('lliencel< of the passengers. ~  they fail to do ~  we are not going, 
=-t least tbis side of the House is not going to help the railways. Let the 
1'IJ.Uways di~ a natural death if it be a losing concern from year ~ year. 
My Honourf.ble friend, Mr.' Sap.tbanam, ~ alled them yesterday, ~ 
Feat nati')llal assets. I call them, if I 8JJl permitted, a I{l'eat national 
waste. Every year the rJl,ihvays were to contribllte iv~~r l es to tl,l.e 
c:entral revenues. For the last five years they have Dot contrilmted a 
single i~e  Even after that they showed a losing balance till the year 
before last. Last year they showed a net income of 1t1 lakhs urllO. 
So, .I expe-et my HonourabJe. rie s~ t ellt ~ ~ i t e e i~ of t~  m.otoJ' 
bus 'owners who are very poor people, poor mIddle e~ ~ le  ~  
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are notaa rich or as in:fluential as the !D8naging agents of insurance 
companiet! ar directors of joint stock companies. The motor bus. 
owners oould not publish 80 many pamphlets, they could not supply 
all the litllrature, could not come in large numbers to instruct the 
Members. 

I am ~ re that my Honourable friends will protect their interests 
representing 38_ they do the Congress. (Interruption.) This time the 
Cecil Hotd is not crowded. The gainer was the proprietor of the 
Ce.cil HOiel during the days of the Companies Act and the ns ran ~ 

Art. Sir, I am not against controlling and regulating 'llotor services. 
Even tJlollgh the motor service is in its infancy, We have come to a 
stage when we must took after the lives of the pOOl: passengers. Last 
year, my Honourable friend, Mr. Gadgil, proved that there had ee~ 
nnremU!lerat i,e, uneconomic compe,tition by which 15 or 16, scrambling 
for the sa1lle route, came to grief and became insolvent III the course of 
two years. I support the provision to restrict the number of buses in a 
certain locality, but I do so, not for any other purpose, but to save those-
men from ulleconomic competition. I would ask the Hous'l to consider 
this Bill dispassionately without any party bias and with the sole 
desire that you should look after the interests of the poor l'(lople of t.his 
country. You should look to the efficiency of the motor vehIcle, you must 
stop accidents as far as possible, you must look to comfort and cheapness ; 
and that is all. Forge.t for the moment that there is s ~ in  likc "-
railway sYRtem in this country. In clauses preceding cla:Jse ·12, there 
are a number of clauses where direction is given to regional authority,.-
as to what thev should consider ill grllntinQ' licenceE-that they shall 
consider the se~i es that were being done by' other transpurt authorities 
in the 10lllllity. The Government very ingeniously and Ve1jr guardedly 
wanted to drive the thin end of the wedge by those clauses. These 
directions meant that if there is a railway from one village to another. 
anrl there is also a road parallel to the railway, then the l'ns shall not 
be allowed to run on that route. Now, in the Report of the Select 
Committee, the word "road" has been added before the words 
"transport services" wherever the words "transport service" 
occurred. Thereby we. succeeded in protecting the motor services from 
railway ~ etiti n  As examples, I shall refer to se ti n~ 47, 52, 42. 
48 and 67. There you will find the word "road" aacled before 
" service' \ so that the fact that railway had been p?oviding transport 
facility already in the locality cannot be taken into considHation in 
granLlll? or refusing passes. You will find that we r eede ~ amicably 
up to that point of the road. But when we came t6 section 42, my friend, 
lI,[r. Sallthanam, came with a bombshell. A. shrewd man (l.S he is, he 
put in the word" road" before "trmsport service" .lithout Hny 
objection till then. But suddenly he-came with his amended clause 42, 

~reL  he gave full power to the provinces, autocratic power as Hitler 
is exerciHing. 

Mr. 8. Sa.ty&1D.urti (Madras City ~ Non-Muhammadan 'lJrban) : 'I'Dey 
are responsible Governments. 

Mr. Suryya K1lJD&l' 80m :  I know how your responsibk Government 
is using til(" Criminal Law Amendme-nt Act. I know Mr. Satyamurti is 
a, ~an of my ideas. He has ~ fighting for the re.peal of these Acts 
for the last two Years, and his speeches for the repesl of those Aerts 
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will stand as a monument of oratory and ingenuity and political sell8e 
but what i3 the Chief Minister of his own province <.lQin'" 7 lIe i~ 
sending batches of young men to jail for the offence of Sat;c!?'l'aha by 
the application of that much condemned Criminal Law ~end ent 
Act. 

Mr. S. Batyamurti: On a point of personal explanation. I want 
to say that I am not supporting the Madras Government in this matter 
of the u:;,e of the Criminal Law Amendment Act, and the 1Iadl'as Gov-
ernment haw said that they are going to repeal the Criminal Law 
Amendment Act at the next Sessioll of the Madras Legislative Council. 

Mr. Suryya Kumar Som: I know that. Mr. Rajagopalacharillr is 
one of the greatest exponents of non-violence. He is Lb.e right hand 
man of Mr. Gandhi. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able l\1embt'r had better not discuss that. 

Mr. Suryya Kmna.r 80m: Sir, all that I want to say i.,; that Mr. 
Rajagopulachariar is not at fault. It is the fault of giving irresponsible 
autocratic powers to any man. This is wrong. Don 'j, clothe even 
Mahatma Gandhi with dictatorial power or unlimited power. Yester-
day, when discussing the Criminal Law Amendment A.3t, my fricnd, 
Mr. Sri Prakasa, enunciated a right principle. He said ,. Don't spoil 
these Loea] Governments. Don't clothe them with such irresponsible 
mid tempting and attractive powers to put mfn in jail". He sllid that 
if you pye unlimited power to any man, he is bound to be demoralised 
aud will i n~se it. I have the greatest regard for the Prime Minister of 
Madras. He is the right hand man of Mahatma Gandhi. He would 
be the same man as he was four years ago if you take a way this 
irr('sponsible power granted by the Criminal Law Amendment Act. 
Mr. S. SatyamUlti : Do you know what is being donc to him f He 

is beiug suLjected to vile abuse in front of his house, as als(' the members 
of his faltliiJ. 
Mr. Suryya Kumar 80m : You may ask" why don't Y011 l)elieve your 

own Provincial Government run by your own men T" 'fhat queNtion 
was raised. Weare taking away powers from the irrespollsible Centre 
anu giving to responsible Ministers. The Congress today coutl"o]s seven 
provin('es. 1 know. I am at least 20 years older than my friend, Mr. 
Santhanam. 1 am about 70. I have passed through all the stages of 
political struggles. I know all these things. As a young man, I praise 
your optiJlJism. I would ask you to keep that optimism ..... 
Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 

Member must address the Chair. 
Mr. Suryya Kumar Som : But, Sir, I will give this warning to thili 

House that, democracy or autocracy, the Government is a Government, 
and the people are the people, and, unless this was so, in England, and 
particularly in America which is the most democratic eollntry in the 
world, there would not have been any necessity for anY' laws and their 
own President and their own Congres!ll would have ruled the country-
what was the use of rules and what was the nse of regulations and laws , 
On the other hand, we find that in England and America there is the 
largest number of laws to protect the civil liberties of the people and the 
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private rights of the merchants and others amongst the people. We 
have got the law of torts, excellent idea of torts and equity and all 
these things in those countries. The English and the American cabinets 
are more responsible and more democratic than the Indian and Pro-
vincial Ministers, but why do not the English and American people 
invest their Parliament or their Ministers with autocratic power' 
Sir, we must take a lesson from this act of the Chief Minister of 
Madras. I am grateful to the Providence as He has suppJied me with 
this apt example at this moment,-that Mr. Rajagopalachariar, 
a man of his non-violent nature, was applying the Criminal Law 
.Amendment Act! That example should give a \Varning to our friends to 
look upon the Ministers, when they form a Government, as having no com-
mon interest with the people. I am to protect my own interest ; particu-
larly in financial and economic matters the interests of the GoverlUnent 
and those of the people are alway.s inimical,-or else you would ilot ;lave 
heard of the fight in England and America about certain taxation. You 
'Would not otherwise have heard of the Blum Government disa earill~ on 
the question of exchange and other financial questions. These facts mdi-
cate that in fiscal matters the Government thinks 1'hat the fiscal matter is 
its own concern, that the money is its, though the Government is 0/ the 
pCI)ple ; and the people think that the"e ,Ministers are exploiting them thUi 
way and that, and·" They are always vexed by this extortion and that 
expioitation by t'he Government' '. That is the relation between Govern-
ll.lent and the people, whether the Government is autocratic or delllocratic. 
I think the English Government taxes its people more than any other Gov-
U'llment ; I am almost sure of that. I know that the highest inciuence Jf 
taxation is in England, more than on the continent. So, my frienus, in 
thi:.l matter, do not depend on your provincial so-called autonomous Gov-
ernments. 'What I say is this. You do injustice to these people-the 
Ministers. Take the responsibility upon yourself, fix the ratio nere, fix 
tht:' rules here, do :Qot make over these difficult and delicate matters into 
the hands of Ministers in order that they may naturally have the tempta-
tion for getting more and more money. That i3 what I say. I av~ full 
faith in the Provincial Ministers and fully appreciate the way they lii'>-
charge their responsibilities, I know that many of them are people at 
whose feet I took my political training. I know all that, but I do not be. 
lieve them in fiscal matters. Therefore, I say : ,. Do not be .:owards. Yon 
are responsible men. You decide here. -You are so many !Lell here. You 
come from provinces. You know the ins and outs of the village,;. You 
kllow where the shoe pinches. You know the condition of fue masses. You 
know the condition of the poor bus drivers who purchase a bus on the 
hire-purchase system". Poor fellow, he goes on for two or three years, 
then, at the end of the three years, he finds t'hat the last instalment falls 
dae ; at the end of the third year. he clears off his debt by the sweat of his 
brow, bq.t he finds that his car is almost gone. The car is useless by that 
time. This poor fellow, by the sweat of his brow, earns something, e~ 
on paying the regular instalments, and, with the last instalment, he finds 
that his debts disappear along with the car! My friends, do not impose 
further burdens on these poor men. Up to this time, he has been saved 
from being declared an insolvent by anyhow making his two ends meet, 
~ t if you apply all these provisions, and especially this compulsory 
lIlSurance which will do no good to anybody, he will have to take to insol-
vency. I assure you that you will be doing a great injustice if you burden 
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t e ~e poor fellows with further costs. In that ease, at the end of the pre-
scribed period, his car will go, his debt will go, and probably he too Will 
have to go into civil jail. So I am appealing to you on behalf of this clasa 
of men-whom I have already described and many of whom you already 
know. So, gentlemen, I would ask you to consider, all these things. I 
tlJink I have been able to convince you that we must have motor services 
in this country and we expect to develop them with the help of the road 
tues which are distributed to provinces every year-My Province, Bengal, 
being one of the biggest provinces, gets about Rs. 17 or 18 lakhs every year-
I will not now say how they deal with this money, but I must mention here 
that it would appear from a speech of a European gentleman in the Bengal 
Legislative Assembly the other day. and you must have read it, that fully 
three years' gifts from the Central Government coming to about Rs. 60 
lakhs have not been spent in Bengal. No road has been taken up in hand, 
nothing of the kind has been done, and the money is either lying there or 
is being used for the upkeep of the police. That is the way the fund is 
being utilised. Sir, to whom does this money belong' We agitated and 
agitated, and you take two annas per gallon as the road tax, and I ask 
you-who pay these two annas , Do not these bus-owners, whose (\ondi· 
tion I have described to you, pay these taxes' I have to 'point out that 
""-en this is raised from amongst these poor bus-owners, this must be spent 
for their benefit alone. If you become a little strict and ask questioll8 IlS 
to how this money is being spent, then within four or five years the bus 
service in this country will be highly improved and our road system will also 
improve and increase. At present we have got 175,000 miles of roads, and 
the road system in India has not developed to any appreciable extent up to 
this time. India, which is as big as the whole of Europe except ~ ssia  has got 
only 269,000 miles of roads where8S"1l small spot in Europe, called Englandz 
has got 178,000 miles of roads. For this mileage of 178,000, England has 
got 22 lakhs of motor vehicles and cars, whereas you have got for 269,000 
miles 171,000 ears only. So, we find that there is much room for the im-
provement of the road traffic in this country. Most of you know that 
there is a cry in the country for the marketing of the agricultural product!. 
How can you market the produce without good transport facilities' 'i'here 
is a cry for cheaper freights from the railways, 80 that we may be able to 
carry cheaply the Punjab wheat to Bengal and to other places. But let 
me tell this House that unless you develop your road traffic, railways can-
not reach every nook and corner of the country. If the interior of the 
country is to be developed, it must be developed by the road system. For 
the industrial and agricultural development of India. the impro\'ement of-
the road system is absolutely necessary. I may tell the House that the 
agricultural population of the country is able to carry its agricultul'al pro-
duce from the most interior parts of the country to the railway stations 
by means of these buses and yet these ungrateful railway authorities do 
not appreciate their services and do not realise what these buses are doillg 
for t ~  I know there is competition between these buses and the rail-
waYR only in sueh cases where there are metalled roads running parallel 
to the railways, such as, between Delhi and Agra, Delhi and Meerut, and 
80 on. But most of the roads through which the buses go are kv.tc1f.a roads 
and it is with great diffieulty that they are able to ply on them in the 
interior of the country. They do not compete with the railways but help 
the railways as feeder service. I am sorry that the Railway Member has 
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not ~sidered t ~t aspect of the question. If some parallel lines exist and 
there IS competitIon between the railways and the buses then who is res-
ponsi.ble for it 1  Y ou ~ no ~ resi t  and we ·find that day by day 
: n ~ en have lost theu ~esi t all round. You constructed big motor-
able roads parallel to the railways from Delhi to .Agra Delhi to :vleerut 
for your own joy-rides but now they have become a da l~er to one of you; 
pet services, namely, the railways. These metalled roads have attracted 
the· bus owners who have invested t'heir money in their buses in order to 
earn their livelihood. How ungrateful it is of you now to stop them 
altogether. Where will these poor men go with their buses Y That. is 
very improper on your part. But if you enforce these laws, there are my 
YOllnger friends who will start Satyagraha a a~nst the prohibition of long 
distance journey. We have already seen the Satyagraha amongst the 
Calcutta carters, and in the mills. If you prohibit the long distance 
journey, you will find these bus owners will do the Satyagrahabecause they 
have sold all their property in order to purchase one or two buses. If they 
trayel on the road from Delhi to .Agra, your regional authority will issue 
an order to stop it. Is it proper, is it human T 

Now, Sir, this was all in connection with the bus-owners. Let me 
lurn now to this pampered and proud child of the bureaucracy. Sir, I 
must have my option to choose my conveyance. I must have my comforts 
according to my taste and not be locked in in a third class compartment 
like sardines. I would prefer to sit with my friends in' a car where I 
can sit comfortably. If I want to go to Agra from Delhi, I can' finish 
the journey in 3 hours by a bus. If I may have a relation there who is 
!'eriously ill, if I take a bus I can gain 2 hours or more over your 
railway. This pampered child of yours takec; 6 hours from Kalka to 
Simla. It is a shameful affair. It crawls like a snake. But If I travel 
by car, I take only 3 hours to reach Simla from Kalka and I pay only 
Hs. 2 as the fare. 
An Honourable Member: This is not the fare now. 

Mr. Suryya Kumar 80m: I have often aid~  l-R-O and som.e-
times I have also paid as much as Rs. 6 <flo Rs. 7. It IS true that .there ~s 
no fixed charge. So, it will be ol:JserYE'd that the far!' of the rrulway IS 
much more than the motor fare. It is at least double jf not more. 

Mr. President (Tho Honourab!e Sir Abdur. a :~  : Does. the 
Honourable Member wish to conclude his speech or WIll he like to contmue 

it? 
Mr. Suryya Kumar Som : I would like to continue my speech and I 

will take about one hour more. 
The Assembly then adjourned til] Eleven of thE' Clock on Friday, the 

26th August, 1938. 

LSOOLAD 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081



